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LOK SABHA

Wednesday, December 4, 1963/Agrah-
ayana 13, 1885 (Saka)

The Lok Sabha met at Eleven of
the Clock.

[MR. SPEAKER in the Chair ]

ORAL ANSWERS TO QUESTIONS

Land Prices in Delhi

+

{ Shri Yashpal Singh:
_j Shri Raghunath Singh:
] Shri Ram Ratan Gupta:
(_Shri D. D. Mantri:

Will the Minister of Home Affairs
be pleased to state:

*354.

(a) whether it is a fact that the
prices of land for residential purposes
in Delhi have soared during the re-
cent months;

(b) if so, the steps Government pro-
pose to take to check the same; and

(¢) whether some suitable legisla-
tion in this regard is contemplated?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) No, Sir.

(b) and (c). Do not arise. Atten-
tion is however, invited to the state-
ment laid on the Table of the Lok
Sabha on the 23rd March, 1961, in
reply to the notice under Rule 197
from Shri P. G. Deb regarding allot-
ment of acquired land in Delhi.

1623 (Ai), LSD—1.
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Shri Kapur Singh: Are the Govern-
ment aware that in contumacious vio-
lation of Government assurances re-
peatedly given on the floor of the
House the authorities adamantly con-
tinue to acquire forcibly private plots
at arbitrary, dirt-cheap prices with
a view to skyrocket market prices; if
so, what steps do Government now
propose to take about this whole
affair?

Shri Hajarnavis: So far as acquisi-
tion by the authorities is concerncd,
it is done under a statute, that is, the
Land Acquisition Act, and the price
at which it is acquired or the price
which is payable is a justiceable issue.
If anyone is dissatisfied, he can cer-
tainly take it to the court. . .....
(Interruption).
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is not a
(Interrup-

Shri Kapur Singh; This
reply to my question.....
tion).

Mr. Speaker: The hon. Member said
that the authorities acquire lands at
very low or at ridiculously low prices
and then make huge profits by selling
them at very high prices. The hon.
Minister says that acquisition has to
be done in accordance with the law
that is passed by the legislature, that
there is an independent authority and
that if the price fixed is low, it is

justiceable. One can go to the higher
courts as well. This was the reply...
(Interruption).

Shri Kapur Singh: The hon. Minis-
ter is well aware that there is a diffe-
rence between the contents of the
law and its implementation by the
executive and also that if an issue is
justiceable, it does not absolve the
executive authority from implement-
ing the law properly, honestly and in
accordance with  its true intentions
and assurances given here.

Mr. Speaker: The price is fixed by
the Land Acquisition Officer.

Shri Kapur Singh: He is a servant
of the executive authority.

Mr. Speaker: That is appealable to
the courts.

Shri Kapur Singh: Simply because a
matter is appealable to the court. . . .

Mr. Speaker:

want?

What else does he

Shri Kapur Singh. I want an assu-
wance that the executive. . . .

Mr. Speaker: No question of that
kind can be asked.

Shri Tyagi: One can understand the
Jower prices because they. were pres-
eribed by the authority according to
the law. But what about the higher
prices that are fixed by the Govern-
ment for selling the land? The diffe-
rence between the two must be in re-
lation to the price at which the land
was obtained because there was no
obligation of any judicial judgment
there.
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Shri Hajarnavis; There are two
types of sales of plots—one type is
by auction and the other relating to
the low-income housing group, the
middle-income housing group; they
are sold by reserve price. So far as
the reserve price is concerned, it is
fixed by, first of all, cost of acquisition
plus development charges and a very
small addition so as to cover the sub-
sidy to the low-income housing. On
no occasion the reserve price is fixed
at an exorbitant rate, (Interruptions).

Shri Tyagi: What is the difference?

Mr. Speaker: Members feel agitated
that there ought to be some proportion
between the price that is paid to the
actual, poor holder of the land and the
price at which the Government sells.
In an auction, if a sq. yard of land
can fetch Rs 200 or Rs. 300, then it
does not look reasonable that the
man should be deprived of that in the
name of the public interest by the land
being acquired.

Shri Hajarnavis: Let me explain the
Government’s point of view. What is
intended to be done is to have a fund
to finance the low-income housing
scheme. As I said, there are certain
people who are prepared to pay. . . .
(Interruptions) May I explain? There
are people who can afford to pay any
fancy price. They are prepared to
pay high prices and thers is no reason
why they should not pay. There are
others who cannot pay; they are not
able to pay. As far as possible, they
are enabled to buy the land at reserve
price which includes a small addition
to cost price and development charges.
(Interruptions) .

Mr. Speaker: Order, order. We can
have a discussion in some other form,
but not like this.

Shri Tyagi: May I put one question?
That will clarity the position. The
profit is earned by the Government
with a view to help the small owner
or the low-income group. May I
know whether any concession will be
shown to them, or they will alsn have
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$0 pay at whatever rate they are
given.

Shri Hajarmavis: As I said, we give
them at a little over the cost price, as
far as it is possible.

Shri D. C. Sharma: May 1 know
from the hon. Minister the lowest
price at which one acre of land was
bought in Delhi and the highest price
or the lowest price at which one acie
of land was sold by auction or sold
in some other way?

Shri Hajarnavis: This is an exercise
of arithmetic. If the heon, Member
writes to me, I will certainly give him
the information.

Shri Ranga; Is the Minister aware
of the fact that on the intervention of
the Prime Minister the Ghaziabad
peasants were paid Rs. 10 or Rs. 12,
whereas the so-called land acquisition
price offered to them was only Rs. 2
to start with? Would the Government
take that experience into considera-
tion and revise their own policy in
regard to the land acquisition?

Shri Hajarnavis: Even the Govern-
ment are bound by the statute. What
happened was that in Ghaziabad a
notification was  issued very much
earlier, and the attempt under the
land acquisition is to peg down the
prices to the day of notification. That
notification was issued very much
earlier. In the meantime the price
level had risen. So, naturally the
tenants, the land-owners of Ghazia-
bad asked for an enhanced value
which they got. . . ..

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): No, no; they have not
got.

Shri Hajarnavis; But in any case,

Shri Ranga: . . . . they all come to

Shri Tyagi: There is a moral res-
ponsibility also.
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Shri Hajarnavis: Unless the law is
changed, the Government is bound by
the statute.

Mr. Speaker: Next Question.

Shri Hajarnavis: I am informed they
have not been paid anything extra.

Fertilizer Industry

4+

( Shri Indrajit Gupta:
*355.{ Shri Morarka:
{ Shri Ravindra Varma:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that the
fertilizer industry is not progressing
according to schedule;

(b) if so, the reasons therefor; and

(c) the steps taken by Government
to increase the production of fertili-
zers during the Third Plan?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir): (a)
Yes, Sir.

(b) This is mainly due to the slow
progress in the implementation of pro-
jects licensed for establishment in the
private sector.

(c) It is proposed to take action for
speedier execution of the projects
under construction and step up pro-
duction in the public sector projects.
Private sector licensees are also bemng
helped to speed up progress of their
projects.

Shri Indrajit Gupta: Is it not a fact
that all the five fertiliser projects in
the private sector which were licens-
ed for the Third Plan period have fail-
ed to commence any sort of operations,
and if so, do Government propose to
revoke those licences or to persist with
them?

Shri Humayun Kabir; I think that
seven licences were issued in the
private sector, of which three are
going ahead, three are under discus.
sion and one ig being transferred to
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/
the public sector. With regard to the
question of revocation, it is  under
examination.

Shri Indrajit Gupta: In view of the
fact that the production of fertilisers
in the public sector has increased
while that in the private sector is lag-
ging behind, may I know whether
Government have got any scheme or
plan for the rest of the Plan period to
see that the total installed capacity is
fully utilised and not as at present
only half-utilised?

Shri Humayun Kabir: We are taking
action for that also. But thc lack of
utilisation is also partly in the public
sector, and we are taking measures to
see that in both these sectors, we
utilise the capacity to the fullest ex-
tent possible.

Shri Warior;: May I know whether
in view of the shortage Government
intend to import more fertilisers to
cover up the shortage?

Shri Humayun Kabir: That question
should be addressed to the Ministry of
Food and Agriculture.

To Mfarr T : OF IFTH FT@TAT
weg gew & A@Y F9 ATAT 9T, #7359 F
™ 1 g 2 T, 2K ag 79 as
wfye g &7 oI g

srgaiga wfax ;@ gIW
AT Y §9 U T8F faam v GF §
Far § wg w9 T {0

Shri Bhagwat Jha Azad: May I
know whether Government propose
to enquire into the causes of the fer-
tiliser plants allotted to the private
sector not going into production, and
whether there is any concerted move
on their part to hamper the production
in the country?

‘Shri Humayun Kabir: The answer to
the first part of the question is ‘Yes'.
We are making an enquiry into 1t. As
regards the second part, 1 think that
we should not draw any inferences.
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Shri Bhagwat Jha Asad: An enquiry
should be instituted.

Shri Humayun Kabir: We are em-
qQuiring into that.

Shri P. Venkatasubbalah: May I
know whether any latest assessment of
the consumption of fertilisers in the
country has been made, and if so, how
far these plants that are going to be
started will meet the demands of the
peasants?

Shri Humayun Kabir: We have set
certain targets. As regards the revised
targets for the year 1963-64, the instal-
led capacity is about 300,000 tons, and
the estimated production is 261,260
tons, and it would go on increasing to
about half a miltion tons by the end
of the Third Plan period. Regarding
the demand, it will continue to increase
and it is not possible to give any
estimate at this stage.

»ft TRsET Tifear @ fawr ai= ot
1 ArEEg fad T ¥ g FTEm T
T F A F1E Feor qgay § @
TN &t F15 w7 qar @ fr g
Fg FTI@ET FY AL qT4T |

ft gwas wfa<  Few ST A qOr
T AT | 99§ Fgr A ot G feme
qF ST T e | IW F g AN
dgar &9 3@ ar ¥ 5 ag ofss
qF2T F WA AT IT KT TAM9T &Y
oo i

TEA & A { HAR! 7 9T AT

+
*ff o To wwAAT
s fasm waw@
oY TRETAR
=t fagdm W\
ﬁio o S'a :

*3Ixs.
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The Minister of Education (Shri M.

C. Chagla): The answer to the qucs-
tion is as follows:

(a) The matter is under consi-‘
derativn. . . .

o Mfrw T : weww WA,
gar ferdr # @ WX wAAE HelY Sy
fart B=Tr I O &S €

ft 7o o grwen : F fr Y F s
gm, JfFT s [ AE AT TR
AT AR F=_T 7 g |

(%) fawa faeett yames & famrr-
a7 21

(=) =T (7). was 5w Far &
wari o, W ¥ fiw a1 e g
T FERI ¥ § | waed 7 fafawar
wawEaEr § 0
Shri Tyagi: Sixty per cent for the
bon. Minister.

Shri M. C. Chagla: I only get 60 per
cent marks? I hope some day to get
100 per cent marks.

Shri D, C. Sharma: Orly 40 per
cent.
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Shri M. C. Chagla: Now I shail rcad
out the answer in English.

(a) The matter is under coasidera-
tion of the Delhi Administration.

(b) and (c). Decision about the
standard at which teaching of Engiish
should commence rests with tLe State
Governments.  Therefore, there is
bound to be some diversity.

Shri P. R. Chakraverti: May I know
what are the reasons which have
weighed with the authoritie; in con-
sidering this aspect of the question?

Shrij M. C. Chagla: We had the re-
port of an expert, Dr. Penficld, who
suggested that a child can lezrn any
language provided he starts at a very
early age, and the age he suggested
was 4—10. This has led ‘0 a ¢ mplete
rethinking on the subject; and now it
is possible for a child to learn even
threc languages, provided he starts
within this age group. Therefore, all
the States and the Delhi Administra-
tion are rearranging their curriculum
to fit in with this expert advice.

Shri P. R. Chakraverti: Keeping in
view the fact that the States are con-
trolling education, does Government
think of considering the question of
arresting the deterioration in the
standard of English which is the only
medium of communication in the coun-
try as a whole and outside India so far
as Indians are concerned?

Shri M. C. Chagla; My view is that
we should maintain the standard of
the English language. We hope to
look forward to the day when Hindi
will be the bond between the different
parts of our country. But till that
target is achieved, we must see to it
that the standard of English does not
fall,

oft fagmx waw ;g S
&Y SfY ¥ e e farem e wsal
i@ A iamaragfs
T g § T I § A e
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Shri J. P. Jyotishi: May I know if it
is the opinion of one single expert or
was some expert committee actually
appointed to investigate this  thing,
whether the teaching of English fr'm

that early age would not hamper the
growth of the mind of the small boys?

Shri M. C. Chagla: T can assure my
hon. friend that it is now the geueral
view of all educationists that a child
can absorb a new language at a very
early age. It is not a burden on him;
it is the easiest thing for a child. But
it you postpone it tili he passes the
age of 10, it does become a burden.

o Mfaw 7™ : 57 5 et |1
JEA FT GER F Ay R Afa §
@ A 9 FY gaeqT ¥ HAST g TFY
qgTs ST, Tg Y T FT FHTL Jqemdr
I B} gEY a8 qawrn 9w fE Fw
fewsY &Y firert «t SO wawwr ¥ s
w7 ¥ gF oAl {99 qqr A fEc
fear o wr &

oY o Wo GRTAT: TEI | T HAWT
frat e ¥ =i gnir ar & o
gawan fF fgY a1 w5 & e G
ST qFAT | AT WIeTHY FY @I FAT
arfgd 1 & T sidst ¥ fa¥ § 9o
& fed & By §
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Shri A. P. Sharma; In view of the
general failure of the higher secondary
system of education, is Government,
along with the consideration of teach-
ing English from the lower classes,
also considering either to revert to the
high school system of education or te
give option to the boys to go for the
high school or higher secondary
system? A

Mr. Speaker: That is a different

question.

st ST et XAt waY A
J &% I I FHRTSAT ¥ T T3 A /1T
aTgL WY g T & FoF AT aEe Ay
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Shri Vasudevan Nair: May I know
whether Government has gone into the
experience of some of the States which
have already implemented the scheme
of teaching English from the third
standard, and if so, whe*ther the Delhi
Administration will be taking a final
decision on the basis of such experi-
ence in other States?
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Shri M. C. Chagla; I can assu:® my
hon. friend from mv own experience
that where the States have lowcred
the standard of English and sta-tcd
teaching English from higher standards,
great difficulty has been experienced
in the universities. The medium of
instruction in the universitiec is
English. Students come from schools
where the standard of English has
been lowered, and I have been told
that they cannot follow the lectuies
delivered in English. If schools feed
the universities, and you keep the
medium of instruction in the Univer-
sities in English, it is suicidal to
lower the standard in schnols.

Dr. M. S. Aney: May ask the non.
Minister whether he knows that it is
one of the objects of the Government
of India that vernaculars of the
different States should be the mediam
of higher instruction? From that
point of view, does he think that some
other policy should be pursued than
the one he has enunciated now?

Shri M. C. Chagla: Til. the day ~oines
when the universities have the re-
gional language as the medium  of
instruction—and I hope when that day
comes, they will also a‘tempt to keep
up Hindi and English in the uniicr-
sities—and so long as the universities
have English as the medium of instruc-
tion, we have to have in the secondary
stage a high standard of English.
Otherwise, the pupil who goes to the
university sits in the college, listens
to the lecture delivered in English and
cannot follow it.

U.S.S.R. Equipment for Oceanography

Shri Bhagwa+ t Jha Azad:
Shri D. N. Tiwary:
| Shri Bibhuti Mishra:
+357. { Shri A. V. Raghavan:
| Shri Pottekkatt:
Shri D. D. Purl:
1 Shri Oza:
Will the Minister of Education ve
Pleased to state:
(a) whether any agrcement  has
been arrived at with U.S.S.R. for the
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supply of a ship and other equipn.ents
for specialized oceanozraphic work;
and

(b) if so, the specific terms of the
agreement?

The Minister of Education
M. C. Chagla): (a) Not yet, Sir.

(b) Does not arise.

(Shri

Shri Bhagwat Jha Azad: Am I to
understand that there has been no
talk, or that the talk is going on and
there is likelihood of an agreement?

Shri M, C. Chagla: Discussions have
taken place. The Director-General
of Scientific and Industrial Research
went to the US.SR. He had discus-
sions. He was very sympathetically
received, and we are now trying to
see whether we can get a ship as a
gift or against rupee payment, so that
there is every hope that something will
come out of the visit of the Director-
General to the U.S.S.R.

Shri Bhagwat Jha Azad: May I
know whether asking for a ship as a
gift or against rupee payment is the
only proposal on behalf of the Gov-
ernment of India, or whether they are
putting forward other proposals as
well for this work?

Shri M. C. Chagla: We have also
been considering the scheme vis-a-vis
Japan, because we have now arranged
to get some specifications of ships
recently built for oceanographic re-
search for Japan. So, we are moving
on two fronts——Japan and also
U.SSR.

Shri D. N. Tiwary: May I know
if the Government hag made any
estimate of the expenditure involved
in this scheme?

Shri M. C. Chagla: I should like
to have notice. If the hon. Member
wants, I can send him a statement.

Shri Indrajit Gupta: May I know
it the Government of India has pre-
pared any specific schemes for oceano-
graphic survey for which they are
trylng to get these ships and equip-
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ments; if so, what are those schemes,
what type of schemes are they?

Shri M. C. Chagla: We have a
scheme which consists of assistance
for obtaining an oceanugraphic ship,
specialised equipment for research,
purchase of specialised scientific
equipment ang fellowships for advan-
ced studies of oceanography.

Mr, Speaker: These are the equip-
ments, but what are the schemes?

Shri M, C. Chagla: The discussions
have to proceed further; no specific
scheme has 'yet been drawn up.

Shri Warior: May I know whether
oceanography has been made a sub-
ject in any of the universities in
India, and what equipment they have
got at present, and what schemes
Government have got for sufficient
equipment for them?

Mr. Speaker: It was only an agree-
ment to get a ship.

Shri Wariort It was for university
research.

=ft axe Tag ;3@ =W F wARd
fFam wZw gq A3 & fam <frar &
@A W fraa foegeam & @R 7

st qo wo FEIEN : AT AT FY
@ g 7B wEAd fqom T ogm
(A

TN SATITEA G
+
- =it TR et
WES dgx fvy wom

Far foe wAT g w9 # FAT
w4 fF o

(¥) T samEs Ao #
Prmfafa & o frae sy gf @

(7) 7= sfowwr & fou I
o7 3z @ 1Y § wgar I FF TqreAw
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& fau gl #1 fveg w3 far T
g, AR

(37) @we I § AT B Fw
a 7O awg A e v g ?

The Parliamentary Secretary to the
Minister of Education (Shri M. R.
Krishna): (a) to (c). A statement
is laid on the Table of the House.

STATEMENT

(a) to (c). The turget fixed for the
Third Five Year Plan period is to
train about 10,000 fresh Instructors
and to give re-orientation training to
about 15,000 existing In-service Physi-
cal Education Teachers. On the com-
pletion of the current training courses,
4,350 fresh instructors will be avail-
able and 3,482 In-service teachers
will have been re-oriented. With a
view to speeding up the programme
of training, one new centre for train-
ing has been opened at Mahableshwar
(Maharashtira) and two more new
centres are expected to be opened
shortly at Chowki (Gujarat) and at
Habra, near Calcutta (West Bengal).
Efforts are being made to ensure that
most of the Middle, H'gh and Higher
Secondary schools having the mini-
mum prescribed strength of eligible
students are covered by the end of the
3rd Plan period.

[(®) & (7). f=0 doadfz
gy & wafy ® s
qo,000 AT TAWRI Fr
sfufira w73 o Fay ¥ & g0 awnny
q¥,000 faam maf+ forar we-
T # gETTEae gfwew 2% &
&7 fralfva o mar § 1 vy sfreyor
TETFAT F G E A T ¥, 30 AT
HRWF Joerew FY 9T WK ¥ar F
T FT 3,¥53 HATIHI Y TACTETfry

o 2 fear s o sfwosor wEET 5y

s sfes ¥ F37 & fou wgradvay

(veraeg) § Sfwew ¥y oF v
F% @t fear mar § w7 WY (perera )
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aqn FoEar (ofegw FmE) F 9
gAST § THF-UF AR AAT IE W
gau &t wmwr § ) ag gfAfea 73
Fuma fer s @ & 5 a0 & 0
fraifw T faenfadl & dem aw
sfaway fafed grd otw grar 8E=0
wEl § A dAEHE g § oA
g% gast  an w3 faar s ]

Shri M. R. Krishna: Can I reply
Q. No. 366 also because it relates to
the same subject?

Mr. Speaker:
answered.

Yes; it can be

National Discipline Scheme

Shri N, R. Laskar:
Shri Dhuleshwar Meena:
|_ Shrimati Savitri Nigam:

Shri Ramachandra Ulaka:
*366.

Will the Minister of Education be
pleased to state:

(a) whether the proposal to consti-
tute an advisory committee to watch
the progress of the National Discip-
line Scheme has since been consi-
dered; and

(b) if so, the details thereof?

The Parliamentary Secretary to the
Minister of Education (Shrj M. R.
Krishna): (a) and (b). The proposal
is still under consideration.

Y sEEER met ;39 YW &
IO oY faawor faar @ @ SR
qar F9a & fF g § ST ag e
T A A A g T wA g
ST | OF Fvg  F7A7 T | &§ Sy
gt 7 R Far g aqw # W A
¥z wrfeg fer s 7 afe g
A % 7% I 9 Fotg & Perar g ?
Shri M. R, Krishna: We are having

3 centres at present and we are think-
ing of having two more additional
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centres to train in service people.
One centre for fresh candidates will
be in the south: one of the centres is
already in U.P,

o SwE AT men e et
M g e &A1 # 91 7w g%
Qo Yo o kel 7T'2ﬂ'&' AT

AT T I & WE @g Fwqar
AT A1 A sfaRer qavem 7 g9
AT F7 faeT T uF w9 77 Ao
& faure g foar w1 & sy
e F fF ow e ¥ amr wfy

R AT T9 a% zEwr wiaw ww
fzar s q3=w ?

Shri M. R. Krishna: This integrated
emergency scheme was evolved by
the Ministry. Since ACC is under
the Defence Ministry and it wag to be
integrated with NDS. There was a
committee to go into this: its report
is before the Government and a final
decision will be taken when that re-
port is gone through,

N WFTT A= a<Aw ; F oA
TMear g fF ag e aew aewd
T AR @A AT FET GO
g ?

Shri M. R. Krishna: The object is
to utilise the service of the physical
instructors already working in the
States. The ND scheme will assist
them to get training in re-orientation.
Full expenditure for NDS instruc-
tors will be borne by the Centre
and g part of the expenditure of
Physical Instructors since they are al-
ready with the States.

Shri Vasndevan Nair: We were
tolg that Government intends to cover
the entire student community with
the scheme. May I know what per-
centage of our school children are at
present covered by this scheme and
by what time they plan to cover the
entire student community?
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Shri M. R. Krishna: By 1964-65
we will be able to train all the ins-
tructors required to introduce the
scheme in all the schools. After the
emergency we have extended this to
cover 2500 schools. After the instru-
ctors are ready we will be able to in-
‘troduce this scheme in all the schools
in the country to cover classes 6—11.

Shri Muthiah: May I know whe-
‘ther any NDS centre will be opened
in Madras State before the end of
the Third Plan?

Shri M, R. Krishna: We are trying
to locate a centre for training fresh
candidates in the south: it may be
Madras, Andhra Pradesh or Banga-
lore. We have not decided yet.

Shri N, R. Laskar: Since how long
is Government considering the consti-
tution of this advisory committee to
watch the progress of the NDS?

Shri M. R. Krishna: This commit-
‘tee has to be constituted with the re-
presentative of the Defence Ministry.
“They wanted their members to be
associated on this committee after
certain points are clarified. Every-
thing will be decided after the report
of the Kunzru Committee is consi-
.dered.

Petro-Chemical Industries

+

Shri P. C, Borooah:

Shri Maheswar Naik:

Shri D. C. Sharma:

Shri Indrajit Gupta:

*359. Shri Morarka:

Shri Ravindra Varma:
Shri Onkar Lal Berwa:

Shri Chhotubhai Patel:
LShﬂ Vishwa Nath Pandey:

Will the Minister of Petroleum and
Chemicals be pleased to refer to the
reply given to Starred Question No.
59 on the 14th August, 1963 and state:

(a) the schemes approved and
licensed so far under the programme
for development of petro-chemical
{ndustries; and

DECEMBER 4, 1963

Oral Answers 2896
(b) the targets of production for
such industries under the Third Plan?

The Minister of Petroleum and
Chemicals (Shri Hamayun Kabir):
(a) The following petrochemical
schemes have been approved and
licensed so far.—

(i) Scheme to establish in the
Bombay area a naphtha
cracker of capacity 60,000

tons of naphtha per year and
expansion in the capacity for
manufacture of polyethylene
and solvents. The licence was
issued to the licensee, M/s
Union Carbide (India) Ltd. om
31-1-1961.

(ii) Scheme to manufacture in the
Assam area carbon black from
Nahorkatiya natural gas. The
licensee is M/s PJB Indus-
tries; licence was issued om
26-12-1960,

(iii) Scheme to manufacture in the
Bombay area phenol and
acetone using petrochemical
propylene, Licensee is M/s
Herdilla Chemicals Ltd,;
licence was issued on 1-2-1961.

(b) Targets of production under the
Third Five Year Plan have been fixed
in general for chemicals and derived
products like plastics, etc. some of
which can be obtained from both pet-
roleum and non-petroleurmn sources.
No targets have been fixeq specifically
for chemicals to be derived from pet-
roleum sources,

Shri P, C. Borooah: May I know
how many of these units which have
been licensed have been set up and
what is their production?

Shri Hamayun Kabir: I have gaid
that three have been licensed already.
I mentioned that. They have to come
up.

Shri P. C. Borooah: May I know
whether the development of these
industries is behind echedule ang a=
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4 result about 30 million cft of natural
gas per day in the Assam area ig be-
ing wasted away?

Shri Hamayun Kabir: There has
been some delay and I think my hon.
friend is particularly concerned about
the unit carbon black in Assam; be-
cause of the disturbance there last year
one of the collaborators expressed
some difficulties, and so the whole
matter is under re-negotiation.

Shri D. C. Shanma: May I know
why all these industries are being
concentrated in Bombay ang why is
it that the potentialities of other
States are not taken into account?

Shri Hamayun Kabir: Petro-chemi-
cal industries have certain very spe-
cial characteristics, and the supply of
naphtha at economic prices js one of
the main considerations  This naphtha
is derived from refineries. It so hap-
pens that the two oldest refineries in
the country are locateq in the Bombay
region and therefore, the first project
for the purpose of petro-chemical
industries will be in the Bombay re-
gion. We are quite conscious of the
needs of other areag of the country
as well, and wherever there is a re-
finery, we are now planning the estab-
lishment of petro-chemical industries
along with these reflneries,

Shri P. R. Patel: I want to know
whether any applications to get up
these petro-chemical industries nave
been received from Gujarat and, if so,
how many from the public sector and
how many from the private sector,

Shri Humayun Kabir: There is al-
ready a project in Gujarat; there is
a refinery being established there, and
it is our intention to take up a major
petro-chemical complex in the Gujarat
area. As regards the question about
the private sector and the public sec-
tor, T ask for notice.

Shri Indrajit Gupta: In view of
the very long delay which has occur-
req apparently between the licensing
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of the projects—licences were issued
in 1960-61—and the actual coming up
of these projects, has the Government
any scheme under consideration in
advance now for setting up g petro--
chemical complex around the Barauni

refinery before it starts actual pro-
duction?
Shri Hamayun Kabir: The petro-

chemical industry, as the hon, Member
is aware, is a comparatively new
development in the world and from
initial planning to actual production
it often takes four to five years, For
planning it takes a couple of years.
We are expecting that these three pro-
jects which have been sanctioned in
1960-61 will go into production by
about the middle of 1966. We are,
therefore, taking advance action in
respect of the refineries which are be-
ing set up at Cochin and possibly at
Haldjia.

Shri Morarka: May I know whe-
ther an American firm has been asked
to prepare a preliminary report for
the petro-chemical industries in India
and, i.fso,mnylluwwwwhatmwethe
fees fixed for that report?

Shri Hamayun Kabir: I am aware
of a report which we have called for
from the Institute Petroleum Francais,
and they have submitted a report.
About the American firm I have no
information at the moment; I ghall
make enquiries.

=t witere T AT ¢ dr-Afawr
fefiw & faw o smeRw fed o @
R JER N ST I g A
I T T FEEQT [T W AT
A% oo PRw ¥ ot wgrmar Y
sty ?

shpag whee @ ifgr @ %
373 g e} ¥ saw wgEaT
AT | FwfrE Ay & A A feew
FT ot Safara dawiT & 99 & fAg
arge ¥ dEraa A o@ | AT
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gF 3% faq sfaviza o gram
9§t fa 7% fag eRT  caET @
IR QA AT 3a¥ ff gw farwr
AT AT | AT AR GRT AT
AT qFIAqr I3% faq gwg e, 9w
qRIA W gH I T T

Shri Bhagwat Jha Azad: May I
know if the hon. Minister is aware
that an industrialist from Calcutta who
is pressing to have a plant started in
the Barauni Oil Refinery where
naphtha is available s persuaded,
attempt after attempt to go to Bom-
bay and not to open it at Barauni?

Shri Hamayun Kabir: One part of
the question is based on a misappre-
hension. Naphtha is not yet available
at Barauni, because the Barauni re-
finery has not gone into production.
Regarding the other part, as I said
earlier, we want to develop all these
industries in different regions of the
ocountry. Wherever there is a refine-
ry, other factors being available, we
will help in the development of petro-
chemical industries. There is no in-
tention on the part of Government to
have this industry concentrated in
any one part of the country.

Shri Warior: May I know whether
the Government bpropose to start
these petro-chemical industries along
with the new refinery that is coming
wp in the public sector?

Shri Hamayun Kabir: I have al-
ready answered that question.
Plan Project on Social Education
+ -
Shri Sidheshwar Prasad:
Shri A. N, Vidyalankar:
Shri Dhaon:
*360. . Shri Bishanchander Seth:
Shri B. P. Yadava:
Shri Maheswar Naik:
| Shrimati Savitri Nigam:
[_Shri P, R, Chakraverti:

Will the Minister of Education be
pleased to state:

(a) whether ‘Government have
examined the report recently submit-
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ted by the study team on the Plan
Project on social education; and

(b) the extent to which Govern-
ment are agreeable to accept the re-
commendations made in the report?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar.
shan): (a) The report is under
examination.

(b) Question does not arise,

ft fagd AT wwe: Far WA way
g T &1 AT w3q fF 7@ fqiE
F & T AR AR

Nt e A w fOE &
faarfeait #1 21 e Wt § fwfom
fFar 1 aFar € 1 vz @2 Ay & fe-
g s@w foen qawem & fawifa
#FE g I § e fawfow g @
fr ¥ § oF d2a I WE qwe
Q3T wafgw fear s gEv
AT @ F FET S §S
gaE faa § | ga @ ¥ sy g
# falwr gzma fer m € foma fe
95T T T

=t fagmaT TawE 9 EFR T
AT 39 q1T &Y HIT 74T g fF qave
¥ g9 2w ¥ fAwer<i &1 gear faaqy Y
w9, 9883 H Y agd SAiEr /Y
T g At ga fag w1 Fam
ISTATAT T § 6 T8 fawe wwfq @Y
%, fAeEa<ar #/ FT a7 ¥ AW
Ig* faw  Far A AT AT QA
qEaw AT FIA F gae fwar W
we?

stwwd T s, fred &
N FEAT qFY ¥ SAHT Q@ HI0 TS §
fr 5@ 9 § 20 #T IwgeT o §§%
IN ¥ agar = wE § fe 47 3w
arey ¥ o g 8 fad FT gar-
9T T NET I gW FA T ONEA
frar s @ &0
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Shri P, R. Chakraverti: Before any
final decision is taken in thig matter,
is the Government contacting the
State Governments to have their
reactions in the matter?

Shri Bhakt Darshan: Yes, Sir. All
these recommendationg have been for-
wurded to the various State Govern-
ments and administrations and other
bodies and their replies are awaited.

it qw shen : e P et TR

¥ gqurar fr 2w & Seer g i

TG AT J A A RN AT IR FGA W

ag wawa g 6 agee fore s &

7@ W § 99 T A g HATq

Fregar 3w F @ @@ @7

oY wex aFa : «ma,  fwer &
gare § g7 @9 ¥ & ammw g faafr
wafe g Sifgd € Sadr A sl
gk afmae Fga frge At
gafy ww fror ¥ 4 g & wAdw
qgem ¥ 3 99 ¥ ot § mgn Adf
g TEAT |

sftamars fag ¢ S fxoEE
qAQE er w7 AT ST T =
f& wiom § fRedd w1 Foar 77 AW
& =T & A1 g faet & e
xA FF T Ay AvETaw FTIENE T

sft weA I A7, AF T4 AT
Fer mat B @ gm7 & frad 1 qean
qET ¥ w7 A9 A weAr syiar g oa
o0 g7 fag #gi woar § ot B oW
Y SARrAr g A% 94 3% 2, faw fra
§ 1 SFAga grir A faew Ty
gear gaw AT agi F4 # &1
Sfgs fe7 Wt T9 ArAeg § agwEAT
qacr Frar st e & 5 farermn &
To § ooz § Wea fzwr @7 795

Shri Vasudevan Nair: At present
the social education projects are
undertaken by various Ministries and
agencies in the country. May I
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know whether this study team has
gone into that question and made any
recommendation for coordination of
the work by the various agencies as
for example, the Community Develop-
ment Ministry and the Education
Ministry?

Shri Bhakt Darshan: The main re-
commendation of thig study team was
to effect coordination at the various
levels and that ig being examined.

ot gro Ato foram@ : Tft WY Sfy

F T fFaT & R & QoY Y ATer

e & axdew ¥ 9fg g€ &, v 99-

¥ Fr & ag @y & 37 faed g ast

¥ o ofr wafa foverr g€ 8 sww -
gar Tt & T & A% favwar w°r
frerd # & wufr adi g g ?

st wew W . Am, 9w fae
THIT F 7T IAT & IEFT &I qrEe
@ agl g ;i qgar v A1 Ao
qFFTI F AT F AR suEra W
foerr & argfras 2 S0 Ax faegdy
Y7 FETTAT FT U F qg AT OF TG
LITE HATA g
Shri D, C. Sharma: Has the study
tfeam made any recommendations with
regard to the formation of the Central

Social EAducation Board? May I also
know whether it woulq be an autono-

mous Board or only an advisory
board?
Shri Bhakt Darshan: Their chiet

recommendation <was to the effect
that a Central Boarq of Social Educa-
tion should be established. About its
functions and powers, Sir, the matter
is being examined,

Shri P. Venkatasubbaiah: May 1
know whether this study team has
laid any emphasis on the question of
providing better educational facilities
to the weaker section of the commu-
nity?

Shri Bhakt Darshan: 7 think copies
of thig report have already been plac-
¢é in the Parliament Library and I
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would advise the hon. Member to go
through it.

Superannuation age of Technical
Institute Staff

+
(Shri S, C. Samanta:
*361. { Shri Subodh Hansda:
| Pr. P. N. Khan:

Will the Minister of Education be
pleased to state:

(a) whether Government propose
40 raise the present superannuation
age from 60 to 63 for academic staff
of different Central Technical Insti-
tutes;

(b) whether representation was re-
ceiveq in this regard from the differ-
ent quarters; and

(c¢) if so the decision of Govern-
ment in the matter?

The Minister of Education (Shri M.
C. Chagla): (a) No, Sir.

(b) A proposal was received from
the Institute at Kharagpur for con-
sideration of the Council ~f the Indian
Institutes of Technology.

(c) The Council decided that the
age of superannuation should remain
60 as at present but an institute may
grant extension in individual cases in
accordance with the provisions con-
tained in the Institute’s Statutes.

Shri S. C. Samanta: May I know
what grounds were put forward in
this representation?

Shri M. C. Chagla: Well, that was
the decision of the governing body.
They suggested that the superan-
nuation age be raised to 63, and what
we decided was that it should conti-
nue to remain at 60, but individual
cases may be examined for purposes
of granting extension.

Shri S, C. Samanta: 1 wanted to
know the grounds that they put for-
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ward. I want to know whether
emergency was one of them?

Shri M. C, Chagla: I am not aware
of the grounds that they put forward.
I know the decision of the governing
body. If the hon, Member wants to
know the grounds I will look into it
and let him know.

Indo-U.AR. Technical Cooperation

*362, Shri Raghunath Singh: Will
the Minister of Education be pleased
to state whether it is a fact that the
Governments of India and U.AR. have
set up a joint Indo-U.A.R. Board for
technical co-operation?

The Minister of Education (Shri
M. C. Chagla): No, Sir, Hon.
Member's attention is drawn to the
reply given to Starred Question No.
495 on 4th September, 1963.

st g feg ;3T goTowTTo
AFX H 3 TFTY " O A
FEATA TR

Wi qo Fo WA :  FFE.F A
L @1 #ww 3Er gy e amar §
fF w1y qEw AW JoToA7o F A4
AT A PIIRT mAeAs 21 Afam
5 g Fzopg adl zAm o

Shri Indrajit Gupta: I would like
to know whether the proposed ex-
change and training of scientists
between these two countries has actu-
ally begun or not? I would also like
to know—because there is no time I
cannot read out the long list of sub-
jects that I have here—whether it
hag been decided as to which country
is responsible for giving training in
which of the subjects listed here?

Shri M. C. Chagla: The matter is
being actually pursued, As far as I
know no actual exchange has so far
taken placee The UAR Government
are very keen, so are we, that this
exchange should take place as soon
as possible.
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Tww g @ A wfd ®

x

+

(%t wo To FwaAT :
st ow ¥Aw AEw
it arerpe Fafaw
AT o Fo TGTA
ey L]
I qo o TTWT :
st Mo wgt :
st wleAT FFW
S qrerge

T NF®W AAT T AT AT
FToFwr fw

*353.

(%) a1 a8 7= & iy el wwTe
Ffres waarteql w1 osmfem mfe-
Tfrw smm w1 g1 F77 F far mor
37 & g ux  grEaw fafy a3
qrsAr w7 fa=ae 77 @ R

(&) afz g, 71 FIFFT FY ®TVET
;AW

(37) T FISAT FA T AT FT AN ?
The Deputy Minister in the Minis-

try of Home Aflairs (Shri Chandra-
sekhar): (a) No, Sir.
(b) and (c).

[(7) < ad0

(=) =7 ().

Do not arise.

797 731 3577 1]

Shri P, R. Chakraverti: What are
the present arrangements for giving
relief to these low-paid employees?

Shrimati Chandrasekhar: We have
no arrangement as such, We are now
contemplating to have a scheme to

help the ©people to clear their
indebtedness,
Shri P, R, Chakraverti: Does the

Government think it advisable to in-
troduce some thrift society so that

they can pay something by way of
monthly contribution?

Shrimati Chandrasekhar: We have
started the Central Consumers’ Co-
operative Society which also contem-
plates thrift.

Shri Kapur Singh: Are Govern-
ment aware that there already exists
a wide gap between the salary
structures and the cost of living in
respect of government servants? If°
so, will the Government take imme-
diate steps to revise the salary scales
instead of furnishing these anodynes
to the public servants?

Shrimati Chandrasekhar: I do nof
think this has anything to do with the-
main question.

Shri Kapur Singh: My question
arises directly out of this question.
The question is whether the public
servants require some kind of assist-
ance by way of setting up some
schemes or by some other measures.

Mr. Speaker: The hon, Member
wants to solve it by a different
method, For the present, the question
is being considered.

Shri Kapur Singh: Let the Gov-
ernment at least say whether the gap
between salary and the cost of living
exists. Let her answer at least the
first part of my question,

Mr. Speaker: Is the hon, Minister
aware of the fact that there is a gap?

Shrimati Chandrasekhar: Yes, Sir.

Shri Nambiar: May I know whether
Government are considering the
question of giving long-term interest-
free loans to low-paid employees?
Will this also be implemented in the
scheme that is under consideration?

Shrimati Chandrasekhar: The
scheme which is under consideration
is to remove indebtedness among the
Central Government employees, It
may not be a very big scheme, Only
reasonable loans will be given and
for that the loans they have taken.
previously will be considered.
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Shri Nambiar: My question was
whether long-term interest-free loans
would be given to remove their
indebtedness.

Shrimati Chandrasekhar: As the
scheme is still under consideration, I
cannot give all the details.

Shri P. C, Borooah: Which specific
class of employees is going to be bene-
fited by the proposed scheme?

Shrimati Chandrasekhar: Most of
the beneficial schemes are meant for
-employees belonging to the low-
income group.

Study of Hindi in Kerala

*364, Shri Heda: Will the Minister
-of Education be pleased to state:

(a) whether it is a fact that the
Kerala Government have taken a
-decision to include the study of Hindi
as a compulsory subject;

(b) the additional expenditure that
the State Government have incurred
on the spread of Hindi in their
schools; and

(c) the ratio of
met by the Centre?

The Minister of
M. C. Changla):

this expenditure

Education (Shri

(a) Yes, Sir.

(b) For the appointment of Hindi
Teachers Rs. 3375 lakhs was spent
during the Second Five Year Plan and
Rs. 414 lakhs during the Third Five
Year Plan,

(¢) During the first year of the
Second Plan 66 per cent of the ex-
penditure was met by the Centre.
From' 1957-58 to 1961-62, 60 per cent
of the expenditure was met by the
Centre and from 1962-63 assistance is
admissible on 100 per cent basis.

Shri Heda: May I know whether
Hindi is a compulsory subject in
Kerala and, if so, whether all the
schools have been covered?

Shri M. C. Chagla: I do not know
whether all the schools have been
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covered but wherever Government hag
given assistance, as far as I know,
Hindi is g compulsory subject, and
Kerala has introduced that scheme,

Shrl Heda: May I know whether
the Kerala Government have found
any difficulty in getting teachers for
teaching Hindi in the regiona] langu-
age?

Shri M. C, Chagla: That is our maia
difficulty, but whenever a State
wantg to introduce Hindi as a compul-
sory subject, we do our best to give
them Hindi teachers to the extent it
is possible,

o Mfam am : &7 # 1 a8
T g7, T9F A4 ;T FTHC H
T g R FE @I ¥ fogme Wt
afgrfrwmram a3 . wEET
afaor &, agr W 3w gF a1 F.€ ¥wwA
foar o7 vRT 27

ot Ho Fo GO : g7 FAA FIT
¢ fe szt 73 F1 wF, Wy IR gF W
" Ag Z0 1w s g Ay Tz feedy 30
TTF FIAT 8, Al EH TWEI Qoo TTHE
3% 74 & A w7 Zr A%, A1 e
CHEE-E G S

Shri A. P. Jain: In statistical terms,
may I know the percentage of schools
going boys in Kerala at present
receiving education in Hindi also?

Shri M. C. Chagla: I have infor-
mation about the expenditure, For
information about the number, I
would like to have notice. If the hon.
Member wants it, T will get it.

Dr. Sarojini Mahishi: May I know
the amount of financial assistance
given by the Central Government to
the voluntary institutions in the non-
Hindi-speaking areas for the promo-
tion of Hindi......

Mr, Speaker: Not for al] the States.

Dr, Sarojini Mahishi: I will ask
about Kerala, What is the financial
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assistance given to voluntary insti-
tutions in Kerala for the promotion of
Hindi during 1962-63?

Shri M. C. Chagla: The assistance
given for the teaching of Hindi in
Kerala for 1962-63 was Rs, 3'44 lakhs.

Shrimati Jyotsna Chanda: How
many States have taken the decision
to include Hindi ag @ compulsory sub-
ject?

Shri M. C, Chagla: I would like to
have notice, At the moment I am
dealing with Kerala and not with
other States.

Shri Vasudevan Nair: I do not know
whether the hon. Minister is aware
of the fact that there is a scheme for
sending the Kerala Hindi teachers to
Hindi-speaking States for refresher
courses. May I know whether there
are proper arrangements for absorb-
ing as many of them ags possible within
a short period so that they get the
training in the Hindi-speaking States
and can impart Hindi education in a
better way?

Shri M. C, Chagla: We will give
every assistance to the Kerala Govern-
ment if they want to send their
teachers anywhere for the study of
Hindi,

= TRTE e T W A
arsrT 7 foe wATeE Y gofF =
TS F FIAHT T FET TR AT
M ¥ sl T #7597 F faarrat
¥ w3 ¥ Aifw gAay faedr wmnfas
& ww ok 5T § 7oy o § w=ay
TE & fer weamam 1 19 F T 7

Shri M. C. Chagla: I am not aware
of any scheme for exchange of
students; but it is a very good sug-
gestion which I will certainly pursue.

Shrl Kapur Singh: May I know if
there exists any popular resistance in
Kerala to Hindi as it does in some
other parts; if so, is it likely to give
rise to any law and order problem?
1623 (Ai) LSD.—2.
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Shri M. C, Chagla: Far from there
being any opposition, they have asked
for aid. They have introduced Hindi
and they are pushing forward this
project,

Shri Kapur Singh: I am very glad
to hear that,

Shri Nambiar: May I know whether
Government gre aware that Kerala
students undergoing Hindi teachers’
training at the Hindi Prachar Sabha,
Madras, are denied stipends for the
reason that they come from Kerala?

Shri M, C. Chagla:
of it,

I am not aware

Acquisition of vacant Plots in Delhi

+
Shri P. R, Chakraverti:
Shri P. C. Borooah:

( Shri Surendra Nath Dwivedy:

Will the Minister of Home Affairs
be pleased to state:

(a) whether any decision has been
taken by the Delhi Administration to
force the 12,000 vacant plot owners
in the colonies to build houses on
them and, in case of non-compliance,
to take them over; and

(b) if so, the nature of the decision
taken?

*365.

The Minister of State in the Minis-
try of Home Affairg (Shri Hajar-
navis): (a) and (b). On the recom-
mendation of the Committee on Land
Values, it was decided in 1961 that
vacant plots in developed areas
should be acquired if construction
thereon was not completed within a
period of two years vide paragraph 3
and item 4 of Annexure II of the
statement laid on the Table of the
Lok Sabha on the 23rd March, 1961
in reply to the notice under rule 187
from Shri P, G. Deb regarding the
allotment of acquired land in Delhi.
What steps should be taken to imple-
ment the said decision is under the
consideration of the Delhi Adminise
tration,
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Shri P. R, Chakraverti: Has the
Government taken any decision with
regard to the release of agricultural
lands which were frozen by the
Delhi Administration on the periphery
of the city?

Shri Hajarnavis: It is not con-
templated that any land which was
notified or was sought to be acquired
ig to be released.

Shri P. R, Chakraverti: I did not
understand the answer, The question
was whether lands which were
frozen by the Delhi Administration
on the periphery of the city have been
released.

Mr. Speaker:
frozen.

They would remain

Shri P, R. Chakraverti: That seems
to be the answer, but it is not intelli-
gible to me at all,

Mr, Speaker: That question he has
answered. If he wants to ask another
question, he may ask.

Shri P. R. Chakraverti: Has the
Government taken any decision with
regard to the squatters who have
now been allotted some land to open
some shops also in those residences?

Shri Hajarnavis: That hardly arises
out of this question; but, I believe,
schemes are being implemented. We
are thinking of schemes which will
be put into effect for rehabilitating
al] those who have been displaced.

Shri Kapur Singh: May I know
whether in the event of these plots
being taken over by the Government
they propose to pay the actual
market price or whether they propose
to acquire them by the current loot
system?

Shri Hajarnavis: The law will fix
the price,

Shri Heda: Government have been
issuing noticeg year after year and no
plot where a house was not construct-
ed has been taken over so far. Have
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Government any desire to take action
against al] those plot holders?

Shri Hajarnavis: We are very much
in earnest. As a matter of fact, a
notification was issued some three
years back but in certain cases indi-
vidual difficulties have been pointed
out to us saying that due to lack of
finances or due to certain other diffi-
culties the house could not be built.
In such cases, naturally, we have got
to take them into consideration.

Shri P, C. Borooah: May I know
whether the owners will be allowed
to sell their lands in the open market
and whether they will be able to
collect the ful] price for their land
without interference from the Gov=-
ernment side?

Shri Hajarnavis: That will depend
upon the terms of the original lease.
I believe, in certain leases there is a
prohibition against selling without
the prior sanction of the Chief Com-
missioner.

Shri A, P. Sharma: Will the Gov-
ernment give preference in the matter
of allotment of these vacant plots to
social, cultural and trade union or-
ganisationg for putting up their own
ingtitutions?

Shri Hajarnavis: The land would
be acquired from them by Govern-
ment. If there are any organisations
which want land, their applications
will certainly be sympathetically
considered,

Warning to certain newspapers under
DIR.

+

Shri Surendranath Dwivedy:
Dr. L. M, Singhvi:
Shri Daji:
8hri S. M, Banerjee:
Shri G. Mohanty:
Shri Ram Sewak Yadav:
Dr, Mahadeva Prasad:
Shri Balkrishna Wasnik:

Will the Minister of Home A¥airs
be pleased to state:

(2) whether any warnings or notices
for penal action were issued to any

*367.



2913 Oral Answers

newspapers by Government under the
Defence of India Rules during the
last six months;

(b) if so, to whom and under what
circumstances; and

(c¢) whether any notices were with-

drawn against any newspapers, if go,
the reasons therefor?

The Minister of State in the Minis-

try of Home Affairs (Shri Hajar-
navis): (a) and (b). Editors of four
dailies “Dawat”, “Pratap”, “Veer
Arjun”, and “Indian Express” and

two weeklies “Swastika” and “Blitz”
were administeredq warnings by Gov-
ernment during the last six months
for having published in these papers
prejudicia] reports as defined in Clause
(7) of Rule 35 of the Defence of India
Rules, 1962, During this period a
notice was also issued to the keeper
of the Press, where the “Mother
India” (monthly published from
Bombay) is printed, demanding a
security of Rs. 5,000 under Clause (f)
of sub-rule (1) of Rule 45 of the
Defence of India Rules for having
published prejudicial reports in its
issues from December 1962 to March
1963. The security was duly deposit-
ed within a week of the serving of
the notice,

(c) In the case of three dailies
“Pratap”, “Veer Arjun” and “Indian
Express” and the weekly “Blitz” the
warnings administered to them were
subsequently withdrawn as it was
decided to reconsider the matter.

Shri Surendranath Dwivedy: What
are the reasons which led the Govern-
ment to reconsider the matter after
Issuing these warnings?

Shri Hajarnavis: It was represented
to us and we found that there was
some substance in the complaint that
these papers were not given notices of
fhow-cause, They said that they had
no opportunity to place their views
before any action wag taken.
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Shri Surendranath Dwivedy: May 1
know whether it is a fact that such
warnings were issued to other papers
carlier and whether Government is
thinking of withdrawing those notices
and sending the show-cause notices to
those papers also?

Shri Hajarnavis: The two papers
which represented to us are Current
and Organiser and the warnings 1o
them have been withdrawn, If any
such representation is made to us, we
shall certainly take that into consi-
deration.

Shri Heda: May I know whether
the Minister is aware that in his own
home city of Nagpur, an action was
taken against a Hindi daily and, if so,
whether they found that the State
Government or the police had misus-
ed the D.ILR.?

Shri Hajarnavis: The matter is sub
judice. So far as I understand. there
was a regular prosecution launched
against the paper and the matter is
before the court. 1 cannot comment
tpon that, »

Shri D. N. Tiwary: May I know
whether any notice hag been issaed
on g weekly paper Observer which
publishes filthy matter every week?

Shri Hajarnavis: A notice was
1esued but it was withdrawn on ‘lLe
ground that no adequate opportunity
to show cause was given to that paper.

Cut in Allocation of Education

+
( Shri B, K. Das:
*368.{ Shri S, C. Samanta:
L Shrimati Savitri Nigam:

Will the Minister of Education be
pleased to state:

(a) whether any final decision l.as
been taken regarding the cut to be
effected in the allotment for education
;m the Third Five Year Plan on ace
count of emergency;
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(b) whether States have also made
cuts in their Plan outlays on educa-
tion on account of emergency; anu

(c) whether the Union and the State
Governments have decided on any
joint programme in this regard?

The Minister of Education (Shri
M. C, Chagla): (a) No such decision
has been either taken or is proposed
to be taken.

(b) States have made some adjast-
ments, A statement showing the
original and estimated expenditure o:x
general education in States is laid on
the table of the House, [Placed in
Library. See No. LT-2013[63]. The
shortfall in estimated expenditure
may be due to cuts as a result of the
emergency as well as to other factors.

(¢) No, Sir, there is no such joint
programme to impose cuts.

Shri B. K. Das: From the statement
I find that there will be some variation
in the expenditure during the Third
Plan period. May I know whether
this increase or decrease depends upon
the quantum of grant or help that is
expected from the Central Govern-
ment? .

Shri M, C, Chagla: I find from the
statement that many States have
reduced their expenditure on educa-
tion. We have pointed out to them
that there can be no greater contri-
bution to nationa] progress than the
expenditure on education and many
States are readjusting their budgetary
provisions. :

Shri B. K, Das: In cases of decrease
in expenditure, has it been ascertained
in which branch of education, techni-
cal or otherwise, this decrease has
been made?

Shri M. C, Chagla: I find that un-
fortunately, it is mainly on primary
education, and we have told the States
that we shall give them as much ex-
tended help as we can as far as
primary education ig concerned.
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Engineering Colleges

*370. Shrimati Jyotsna Chanda: Will
the Minister of Education be pleased
to state:

¢a) the number of engineering
colleges which are yet to be started
during the remaining period of the
Third Plan, with break-up for each
State; and

(b) whether there is any proposal
to set up one engineering college at
Cachar?

The Minister of Education (Shri
M. C. Chagla): (a) According to the
provision made in the Third Five Year
Plan ten engineering colleges have
yet to be started as below:

Andhra Pradesh
Assam

Madras

Madhya Pradesh
Maharashtra
Punjab

Rajasthan
Goa

—_ Pt = DD DD e e
o



2917 Written Answers AGRAHAYANA 13,1885 (SAKA) Written Answers 2918

In addition, an engineering college
in Tripura has also been proposed by
the Administration.

(b) The Regional College for Assam
is tentatively proposed to be located
at Silchar (Cachar District).

Conference of State Education
Ministers

( Shri D. C. Sharma;

Shri Dinen Bhattacharya:

Shri D. D. Mantri:

Shri Balkrishna Wasnik:

Shri Ram Ratan Gupta:

Dr. L. M. Singhvi:

Shri Hem Raj:

Shri Muthiah:

Shri Sidheshwar Prasad:

Shri Vasudevan Nair:

L Shri Warior:

*371.

Will the Minister of Education be
plcased to state:

(a) whether a Conference of State
Education Ministers and Vice-Chancel-
lors was held in November, 1963 in
New Delhi;

(b) if so, the decision arrived at
the Conference; and

(c) the steps taken to implement

the same?

The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir.

(b) A statement is laid on the Table
of the House. [Placed in Library.
See No, LT-2014/63].

(¢) The matter is under considera-
tion of the Central and State Govern-
ments.

Adult Women’s Education

*372. Shrimati Vimla Devi: Will
the Minister of Education be pleased
to state:

(a) the steps taken by Govemmgnt
to promote adult women’s education
during the Third Plan period; and

(b) the expenditure so far incurred
by the Centre in this regard?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). In the
Central sector, the main programme
undertaken to promote the education
of adult women in the Third Five
Year Plan is the scheme of condensed
courses for adult women. There is a
provision in the Plan for 500 courses
at an estimated cost of Rs. 150 lakhs.
So far, 422 courses estimated to cost
Rs. 118.71 lakhs have been approved
and grants-in-aid to the tune of
Rs. 68.66 lakhs have been released.
The scheme is operated upon by the
Central Social Welfare Board.

In the State sector, some pro-
grammes for the education of adult
women have been included in the
States ©f Bihar, Rajasthan and West
Bengal. The total outlay on these
programmes is Rs. 27.95 lakhs during
the Plan period.

Noonmati Refinery

Shri Mohammad Elias:
Shri Indrajit Gupta:

Shri Dinen Bhattacharya:
Shri Prabhat Kar:

Dr. U. Misra: ~

Shri Onkar Lal Berwa:
Shri U, M. Trivedi:

*373.

Will the Minister of Petroleum and
Chemicals be pleased to refer to the
reply given to Unstarred Question
No. 185 on the 20th November, 1963
and state:

(a) the prior steps taken to ensure
adequate supply of water throughout
the year under all conditions before
locating the Refinery at Gauhati;

(b) the reasons why standby water
supply arrangement was not made for
the Refinery to avoid a situation of
present nature; and

(c) the total financial loss to the
public exchequer due to closure of the
Refinery on account of failure in water
supply arrangement?

The Minisier of Petroleum and
Chemicals (Shri Hamayun Kabir):
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(a) The water supply scheme of
Gauhati Refinery was based on study
of the behaviour of the Brahmaputra
River over the last 25 years.

(b) The alternative arrangements
to supply water to the Refinery by
installing tube wells was also studied
as a stand-by provision but was con-
sidered un-economical.

(c) Between Rupees 3 to 3.5 lakhs.

Use of Hindi for Official Purposes

Shri Bibhuti Mishra:
Shri Onkar Lal Berwa:
[ Y"1 Shri Gokaran Prasad:
Shri Prakash Vir Shastri:
L Shri Sarjoo Pandey:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that a high
level Committee of State Chief Minis-
ters with the Union Home Minister as
Chairman is being set up to look after
the programme of development and
propagation of Hindi and its progres-
sive use for Union official purposes;
and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) and (b). Yes, Sir. The Com-
mittee will consist of the Union Home
Minister (Chairman) and Union
Ministers for Education and Law, and
the Chief Ministers of States or their
representatives at Ministers’ level, as
Members. The Committee will review
the working of the present programme
for development and propagation of
Hindi and its progressive use in the
Union administration in addition to
English, and advise as to the further
steps to be taken in regard to these
matters.

Youth Vocational Centres

*375. Shri Namhiar: Will the Minis-
ter of Education be pleased to state:

(a) whether Government have any
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scheme under consideration to estab-
lish youth vocational centres in rural
and semi-urban areas;

(b) if so, the main features of the
scheme; and

(c) the estimated cost of the
scheme and when it is expected to be
implemented?

The Minister of Education (Shri

M. C. Chagla): (a) Yes, Sir.’

(b) A statement is placed on the
Table of the House. [Placed in
Library. See No. LT-2015/63].

(c) Rs. 67.95 lakhs during 3rd Plan
period. It is already under imple-
mentation since August 1963.

Institute for Border Area Children

[’ Shri Yashpal Singh:

| Shri Ramachandra Ulaka:
*376.{ Shri N. R. Laskar:

| Shri Dhuleshwar Meena:

|_ Shri Hem Raj:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 357 on the 28th
August, 1963 and state:

(a) the final decision taken on the
question of opening an institute in
Delhi for the education of border area
children; and

(b) the action taken so far in the
direction of setting up the institute?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). The
Institute for the education of border
area children came into being on 2nd
September, 1963.

University for Hill Areas

( Shri P. C. Borooah:
0377 Shri P. R. Chakraverti:
7 Shri Sidheshwar Prasad:
(_ Shri D. D. Puri:

Will the Minister of Education be
pleased to state:
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(a) whether a scparate university
was demanded by the All Party Hill
Teaders for Assam’s Hill Districts
during their recent talks with Gov-
ernment Ministers at New Delhi; and

(b) if so, Government’s decision on
this demand?

The Minister of Education (Shri
M, C. Chagla): (a) Yes, Sir.

(b) The matter is under considera-
tion of the Government.

Refinery Agreement

( Shri Raghunath Singh:
Shri D. C. Sharma:
Shri P. R. Chakraverti:
Shri P. C. Borooah:
Shri Maheswar Naik:
378, J Shri A. N. Vidyalankar:
Shrimati Jyotsna Chanda:
Shri Mohan Swarup:
Shri Vasudevan Nair:
Shri Morarka:
L Shri Ravindra Varma:

Shri Kajrolkar:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that Burmah
‘Shell and ESSO have offered to ter-
minate the refinery agreement with
Government subject to certain safe-
guards;

(b) if so, the nature of these safe-
guards; and

(c) the decision taken by Govern-
ment in the matter?

The Minister of Petroleum and
Chemicals (Shri Hamayun Kabir):
{a) and (b). Yes, Sir. The safeguards
relate mainly to the import of crude,
profitability of the refinery and avail-
ability of foreign exchange. ESSO has,
in addition, asked for a safeguard
~»garding future expansion.

(¢) Discussion is in course with
Burmah-Shell.

Care Contribution to School Midday
Meals

. Shri P. R. Chakraverti:
319. Shri P. C. Borooah:

Will the Minister of Education be
pleased to state:

(a) the contribution of CARE in
providing free midday meal to children
in schools;

(b) which States have accepted
CARE project (Schoal feeding pro-
gramme) and the numper of children
already benefited by it;

(c) the proportion of the costs borne
by the States where the project has
come into operation; and

(d) whether it is a fact that CARE
has decided to spend nearly Rs. 20
crores next year on this programme
for 7 million school children between
the ages of 5 and 11?

The Minister of Education (Shri
M. C. Chagla): (a) CARE gives milk
powder, corn-flour and vegetable oil
free of cost for the midday meals pro-
gramme.

(b) Andhra Pradesh, Kerala, Madras,
Mysore, Punjab and Rajasthan. Six
million children have benefited.

(c) The Centre and States share the
expenditure in the proportion of 1:2.

(d) The CARE programme in 1864-
65 is expected to cover 8 million
children and the value of commodities
received would be about Rs. 18 crores.

Revision of List of S.C. & S.T.

Shri Ramachandra Ulaka:
Shri N. R. Laskar:
Shri Dhuleshwar Meena:
Shrimati Savitri Nigam:
Shri Siddiah:
Shri D. C. Sharma:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the work on revision
of lists of Scheduled Castes and Sche-
duled Tribes has been completed; and

*380.
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(b) if so, the main changes pro-
posed?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) and (b). The
question of revision of lists of Sche-
duled Castes and Scheduled Tribes is
still under consideration.
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Deportation of Pakistani Infiltrators

Dr. L. M. Singhvi:
*382. { Shri Prakash Vir Shastri:

Shri Surendranath Dwivedy:
Will the Minister of Home Affairs
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be pleased to state:

(a) whether it is a fact that it is
proposed to appoint tribunals for
ensuring a careful scrutiny of all
cases of deportation of persons dis-
covered to have illegally entered into
India from Pakistan; and

(b) if so, the reasons for the
appointment of such tribunals and
their powers and functions?

The Minister of State in the Ministry
of Home Affairs (Shri Hajarnavis):
(a) Yes, Sir.

(b) In view of the magnitude of the
problem and the experience gained
over the last year or so, of dealing
with unlawful infiltration from Pakis-
tan, it was considered desirable to
create a special, independent machi-
nery for more effective disposal of
cases of Pakistani infiltrants in Assam.
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Gypsum Mines in Rajasthan

Shri Karni Singhji:
1°5""{Shri V. B. Deo:

Will the Minister of Petroleum
and Chemicals be pleased to state:

(a) whether the Fertilizers Cor-
poration of India Ltd. (Sindri Unit)
has taken on lease gypsum mines in
Rajasthan;

(b) if so, the number of mines to-
gether with their locations;

(c) the names of the places where
the Corporation has established its
offices for procurement of gypsum;

(d) the percentage of purity from
different mine centres from whure
gypsum is supplied to Sindri; and

(e) the percentage of the expendi-
ture incurred on the establishment of
the Corporation to the value of
gypsum obtained annually from these
mines?

The Minister of Petroleum and
Chemicals (Shri Hamayun Kabir):
(a) Yes.

(b) Four

(i) Kurla District.

(1) Kavas
(31) Uttarlai In Barmer
(sv) Sheokar

(c) Jodhpur

(d) The percentage of purity for
1962-63 were as follows:—

Percent
Kavas 8559
Uttarlai 8279
Kurla 8080
Sheokar 88- 29.

(e) 52.51 per cent (for 1962-63)
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Advisory Committee for Libraries

1057. Shri Rama Chandra Mallick:
‘Will the Minister of Education be
‘pleased to state:

(a) the names of States where
Library Acts have been passed as per
recommendations of the Advisory
Committee for Libraries; and

(b) the number of States which
have so far established State, District
and City libraries?

The Minister of Education (Shri
M. C. Chagla): (a) The Library Act
as per recommendations of the Advi-
sory Committee for Libraries has
not been enacted in any State so far.

(b) Does not arise.
College Librarians
1058. Shri Rama Chandra Mallick:
Will the Minister of Education be

pleased to state the names of States
where the Government College Lib-
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rarians have been given gazetted

status?

The Minister of Education (Shri
M. C. Chagla): In the States of
Assam and West Bengal, Government
College Librarians have been given
gazetted status while in the States|
Union Territories of Andhra Pradesh,
Jammu and Kashmir, Kerala, Madhya
Pradesh, Madras, Mysore, Nagaland,
Orissa, Punjab, Uttar Pradesh, Anda-
man and Nicobar Islands, Delhi, Goa,
Himachal Pradesh, Laccadive, Minicoy
and Amindive Islands, Manipur,
N.EF.A, Pondicherry and Tripura this
is mnot so. Information from the
remaining States has not yet been
received.

Children in Primary Schools

1059. Shri Heda: Will the Minister
of Education be pleased to state:

(a) the estimated number of child-
ren, boys and girls separately bet-
ween the age group of six and nine
in the country, State-wise; and

(b) the number of children in the
above group attending primary
schools, State-wise?

The Minister of Education (Shri
M, C. Chagla): (a) and (b). A state-
ment giving the latest available in-
formation for the year 1961 is laid on
the Table of the Lok Sabha. [Placed
in Library, See No. LT-2017/63].

Engineering Colleges and Polytechnics

1060. Shri Heda: Will the Minister
of Education be pleased to state the
number of engineering colleges and
polytechnics with their admission
capacity and out-turn, State-wise, as
on the 1st April, 19637

The Minister of Education (Shri
M. C. Chagla): The required informa-
tion is given in the statement laid on
the Table of the House. [Placed in
Library. See No, LT-2018/68].
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Free Secondary Education

1061. Shri D, S, Patil: Will the
Minister of Education be pleased to
'state:

(a) whether it is a fact that some
State Governments have decided to
make secondary education free for
all children;

(b) if so, which are those States
and precise nature of proposals of
those State Governments in this re-
gard;

(c) whether the Central Govern-
ment have been in any way associat-
ed with the proposals; and

(d) if so, the nature of such asso-
ciation?

The Minister of Education (Shri M.
€. Chagla): (a) The Government of

India have no information in the
matter,
(b) to (d). Do not arise,

Additional University in Maharashtra

1062. Shri D. S. Patil: Will the
Minister of Education be pleased to
state:

(a) whether there is any proposal
to start one more University in
Maharashtra State; and

(b) if so, the details thereof?
The Minister of Education (Shri M.
C. Chagla): (a) Np, Sir,

(b) Does not arise.
Fertilizer Factory at Tuticorin

1063. Shri M. P. Swamy: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether it is a fact that a
licence had been issued to a Com-
pany for the setting up of a Fertilizer
Factory at Tuticorin in Madras State;

(b) whether the Company failed to
set up the factory; and

(c) if so, whether Government pro-
pose to set up the fertilizer factory
in Public Sector?

The Minister of Petroleum and
Chemicals (Shri Hamayun Kabir):
(a) Yes.

(b) The licensee has not made any
headway with the project so far. He
s still negotiating with foreign con-
cerns for financial and technical col-
laboration in the project.

(c) Does not at present arise,
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Jail Manual

1067. Shri S. M. Banerjee: Will the
Minister of Home Affairs be pleased
to state:

(a) whether some amendments
have been suggested and recom-
mended for inclusion in the jail
manual; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarna-
vis): (a) and (b). Sir, the question
1s vague. It is not clear which jail
manual has been referred to; all the
State Governments have their own
iail manuals and they are competent
to amend them. The suggestion of
the All India Jail Manual Committee
are under consideration and the deci-
sions of the Government of India

2931
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thereon will be recommended to the
State Governments for incorporat-
ing in the respective State Jail
Manual,

Writings of National Leaders for
Archives

fShri Yashpal Singh:
1068. 1 Shri Basumatari:

Will the Minister of Education be
pleased to state:

(a) the number of writings by emi-
nent national leaders at present
being preserved in the National
Archives of India; and

(b) when they will be out for the
public?

The Minister of Education (Shri M.
C. Chagla): (a) As a part of their
normal acquisition programme, the
National Archives of India have been
trying to acquire private papers (cor-
respondence, memoirs, diaries etc.) of
eminent statesmen, high Government
officials, writers, scientists and other
Indians who have played significant
roles in the country’s history.

The National Archives of India
have been able to acquire the cor-
respondence of the late Shri Badruddin
Tyabji, Shri G. K. Gokhale, Dada-
bhai Naoroji, Sarojini Naidu, Lala
Lajpat Rai’s Diary, letters of Gandhiji
and Sir Jehangir C. Coyaji and Dr.
N. B. Khare’s personal letters. These
consist mainly of the correspondence
of the leaders with various persons
in India and abroad and some mis-
cellaneous papers consisting of rough
notes, personal diaries, memoranda,
newspaper cuttings and reports re-

ceived by them from some of the
institutions with which they were
associated, These exclude such

writings of eminent persons as may
form part of Government of India
files.

As writings are scattered among
numerous series, it is neither possi-
ble to locate all of them nor to ascer-
tain their exact number.
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(b) The private papers of eminent
national leaders available in the
National Archives of India are, as a
rule, open for consultation by bona
fide research scholars, subject to the
usual restrictions.

Green belt around Qutab

J Shri Yashpa) Singh:
1069. 1 Shri Sarjoo Pandey:

Will the Minister of Education bte
pleased to state:

(a) whether details of the proposal
tc locate a garden in the “Green Belt’
around the Qutab have been worked
out;

(b) if so, the nature thereof; and

(c) if the reply to part (a) above be
in the negative, the reasons for delay?

The Deputy Minister in the Minis-
try of Education (Dr. M. M Das): (a)
Not yet.

(b) Does not arise.

(c) The proposa]l for setting up a
Botanic Garden around the Qutab was
made in the Master Plan of Delhi
which wags published in September,
1962. Therefore no provisioa for it
was made in the Third Five Year Plan.
The implementation of the proposal in-
volves huge expenditure, the cost of
the land alone being at least one
crore of rupees. The proposal, there-
fore, will be considered only in the
Fourth Five Year Plan.

Second University in Delhi

[ Shri Yashpal Singh:
1070, <' Shri Prakashy Vir Shastri:

i Shri Bibhutj Mishra:

LShri D. C. Sharma:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No 341 on the 28th
August, 1963 and state:

(a) whether the report ot the Com-
mittee of the University of Deihi on
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problems connected with setting up of
second university in Delhi has since
been received;

(b) the
thereof; and

(c) the action being taken thereon?

The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir.

(b) The Committee has recom-
mended that a second University
should be started in Delhi as early as
possible.

main recommendations

(c) The recommendation is under

consideration.

Post-Matric Scholarships for Scheduled
Caste Studentg

1071, Shri Vishram Prasad: Wi]] the
Minister of Education be pleased to
state:

(a) whether it ig a fact that “Means
Test” formula is being applied in case
of award of Post-Matric scholarships
to Scheduleq Caste students;

(b), if so, in how many cases appli-
cations for award of such gcholarships
were rejected by this formula during
1962-63 and 1963-64 so far; and

(c) the means by which Govern-
ment make the test correctly?

The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir.

(b) The information is being collect-
ed and will be placeq on the table of
the House when received.

(¢) The parent/guardian of the
scholar is asked to submit an income
declaration in the prescribed form.
Verification by meang of a reference to
official records etc. is made for a
sample of 10 to 20 per cent cases as
well as of every doubtful case.
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Conference of State Secretaries and
Directorg of Social Welfare

1075. Shri Shree Narayan Das: Will
the Minister of Education be pleased
to state:

(a) the important recommendations
made by the Conference of State Secre-
taries ang Directors of Social Welfare
held in September, last;

(b) whether these have been con-
sidered by Government; and

(c) if so, the result thereof?
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The Minister of Education (Shri
M. C. Chagla): (a) to (c). A state-
ment giving the requisite information
is laid on the Table of the House.
[Placed in Library. See No. LT-2020/
63].

Promotion of Sports

1078, Shri Maheswar Naik:
Shrimati Savitri Nigam:

Will the Minister of Education be
pleased to state:

(a) the amounts sanctioned and paid
to the States and sports organisations
for promotion of sports during the
current financial year;

(b) foreign exchange granted for
India’s participation in international
games and sports for the year; and

(c) whether Government have made
any assessment of India’s achieve-
mentgs in this field on the basis of in-
ternationa] standard?

The Minister of Education (Shri M.
C. Chagla): (a) (i) States, Rs. 30,000

(ii) National Institute of Sports
Rs. 7,00,000.
(iii) National Sports Federations

and State Sports Councils Rs. 2,97,108.

(b) Foreign exchange worth Rs.
12,643 has been released so far.

(¢) No, Sir.
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Cases in the Court of Andaman and
Nicobar Islands

1078, £ Shri Maheswar Nak:

7\ Shrimati Savitri Nigam:

Will the Minister of Home Affairs
be pleased to state the number of
civil and criminal cases respectively
in each court in the Andaman and
Nicobar Islands;

(i) pending on lst January, 1962;

(ii) added in 1962;

(iii) disposed of during 1962; and

(iv) pending at the end of 1962?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis
(a) A statement is laid on the Table
of the House. [Placed in Library.
See No. LT-2021/63].

Theft at Nalanda Museum, Bihar

1079, Shri Bibhuti Mishra: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that some
of the statues stolen during 1962 and
1963 from Nalanda Museum (Bihar)
have been seized in Calcutta;

(b) if so, whether it is a fact that
an all-India gang has been unearthed
by the Police;

(¢) whether it is a fact that some
foreigners are also connected with the
gang; and

(d). if so, the action taken by Gov-
ernment in this regard?

The Deputy Minister in the Minis-
try of Education (Dr, M. M. Das): (a)
Only one statue has been recovered
from the godown of a Calcutta busi-
nessman.

(b) to (d). The matter is being in-
vestigated by the jJocal police.
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Agricultural Education Review
Committee

1051 Bhri Bibhuti Mishra:
*  Shri Sham Lal Saraf:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
University Grants Commission in col-
laboration with the Indian Council of
.Agricultural Research has set up an
‘Agricultural Education Review Com-
mittee’;

(b) if so, the names of the persons
.appointed on the Committee;

(c) the termg of reference of the
‘Committee; and

(d) when the Committee will submit
its report?

The Minister of Education (Shri M.
‘C. Chagla): (a) Yes, Sir.

(c) To appraise qualitatively and
quantitatively the existing facilities of
teaching and research at the under-
graduate and post-graduate levels.
The question as to the extent to which
teaching, research and extension could
be integrated may also be examined.

(2) To lay down the requirements
of Colleges regarding the staff, forms,
compulsory plot work for students for
a college admitting 100 students.

(3) To examine syllabii of all uni-
versities so far as they relate to agri-
cultural education in terms of the
model syllabug already published by
the Indian Council of Agricultural
Research with particular reference to
electives in the fina] year of the B.Sc.
(Agriculture) degree course and to
find out whether and how far it has
been adopted by the various colleges. °

(4) To recomend measures for im-
provement in regard to curricula,
teaching, examinations, research and
extension.

(d) The U.G.C. has requested the
Committee to submit its report by the
end of 1963.
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Hindi Assistants

1084. Shrimati Savitri Nigam: Will
the Minister of Home Affairs be
pleased to state:

(a) whether any new steps have
been taken to bring a change in the
policy regarding the emoluments
which are being given to the Hindi
Assistants in various Ministries; and

(b) whether Hindi Assistants have
made any representation regarding the
differential treatment meted out to

them ag compared to those Assistants

doing work in English in 1962-63?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) No, Sir.
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(b) No such representations have
been received in the Ministry of Home
Affairs.

Assessment of Properties of
Government Officials

1085. Shri Warior: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) the number of cases during
1962-63 in which Government made
enquiries regarding the correctness of
the statements made by officials re-
garding the details of their own pro-
perty and that of their near relatives;

(b) the number of cases where such
statements were found to be false; and

(c) the action taken against such

persons?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
According to information received
from 27 Ministries/Departments the
position is:

(a) 501.

(b) In 10 cases the statements were
founq to be wrong.

(c) One Government servant was
cautioned, 4 were warned and another
censured. The cases of the remaining
4 Government servants are pending.

Information from the remaining 14
Ministries/Departments is awaited and
will be placed on the Table of the
douse when received.

Seniority of Governmen{ Employees
in reorganised States

1086, Shri Sivamurthi Swamy: Will
the Minister of Home Affairs be
pleased to state:

(a) when the question of seniority
among the Government servants of
reorganised States in India is likely
to be settled; and

(b) the specific reasons for delay in
the matter?
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The Minister of State in the Ministry
of Home Affairs (Shri Hajarnavis):
(a) and (b). The volume of work in-
volved is very large. The State Gov-
ernments have to collect all the neces-
sary particulars and prepare the pro-
visional seniority lists and publish the
lists for objections and thereafter for-
ward the representations to the Cen-
tral Government for final decision in
consultation with the appropriate Ad-
visory Committee. Seniority has
been determined in respect of a great
majority of the Government servants
in the States affected by States Re-
organisation except in Mysore. Every
effort is being made to complete the
remaining work as early as possible.

Suppression of Immoral Traffic Act

1087. Shrimati Savitri Nigam: Will
the Minister of Home Affairs be pleas-
ed to state the new steps taken to
rehabilitate the criminals arrested in
the Union territories under the Sup-
pression of Immoral Traffic Act in
1960-61, 1961-62 and 1962-63?

The Deputy Minister im the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (1) Delhi:

(a) Two Probation Officers were
appointed.

(b) A Probation Hostel was start-
ed in 1961 for the girls re-

leased under Section 10 of
the Act.
(c) A Protective Home is ex-

pected to start functioning in
1964/65.

(2) Himachal Pradesh:

A Protective Home at Mandi and
rescue Homes at Chamha and Mahasu
districts have been opened.

(3) Tripura:

Establishment of a Home for under-
trials and convicted persons under the
Act is under consideration.

(4) Manipur, A. & N. Islands and
L.M. & A UIslands:

No persons were arrested under the
Act in these territories,
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Crime Detection

1088 Shrimati Savitri Nigam:
"\ Shri Ramachandra Ulaka:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No. 2108 on the
18th September, 1963 and state:

(a) whether any special steps have
been taken to make the crime detec-
tion work more effective so that such a
huge number of dead bodies do not
go unidentified; and

(b) whether the photographs of such
persons are published in any news-
papers?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarna-
vis): (a) (1) Information is collected
from adjoining villages, Police Stationg
and Districts about missing persons
who may answer to the description of
the deceased persons,

(2) Photographs are taken and pub-
lished in the Criminal Intelligence
Gazette.

(3) Description of the body, wearing

apparel, etc., is published in Daily
Crime News Bulletin,
(4) Tailors, dhobis, and jewellers

are consulted to identify the personal
belongings.

(5) Finger prints are sent to the

Finger Print Bureau.

(6) Wireless messages and ‘hue ~nd
cry’ are circulatedq amongst police
stations.

(7) Posters and photographs are
distributed.

(8) Bodies are preserved as long as
possible.

recently

Squad

cases of

(9) Crime branch has
organised a Special Homicide
to investigate difficult
murder.

(b) No.

Engineering College at Jodhpur

1089. Dr. L. M, Singhvi:
Minister of Education be
state:

Will the
pleased to

(a) whether any requests or repre-
sentations have been received for the
expansion of the Engineering College
at Jodhpur;

(b) if so the reaction
ment thereto; and

of Govern-

(c) whether it woulq be possible to
start an Aeronautical Engineering
Department and establish Post-gra-
d‘uate Engineering educational facili-
ties at this college during the Third
Plan period?

The Minister of Education
M. C, Chagla): (a) Yes, Sir.

(Shri

(b) A scheme for the expansion of
the College for 310 admissions has
been sanctioned,

(c) The proposals received from the
college for post-graduate studies in
engineering are under the considera-
tion of All India Council for Technical
Education.

The Expert Committee for Aero-
nautical Engineering hag nct recom-
mended this college for studies in this
field.
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Three-Year Degree COurse

f Shri Maheswar Naik:
\_ Shrimati Savitri Nigam:

Will the Minister of Education be
pleased to state:

(a) whether attention of the Union
Government has beep {irawn to the
view expressed by the Principals of
Calcutta Colleges at a Conference held
in early October this ‘year to the
effect that the system of three-year
degree course has not attained the
success hoped for and that the old
system was working better; ang

(b) if so, whether Government
propose to reconsider the matter?

1091,

The Ministey of Education (Shri M.
C. Chagla): (a) Yes, Sir.

(b) No, Sir, The recent Conference
of State Education Ministers, Vice-
Chancellors and Enminent Educa-
tionists held at New Delhi on Novem-
ber 10—12, 1963, did not consider it
necessary to do so. However the
[nter-University Board of India would
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examine the question at their next
meeting to be held at Varanasi on
December 29—31, 1963,

Commission on Indiap Oil Company
Petrolenm Products

1092. Shri A. V, Raghavan: Will
the Minister of Petroleum and Chemi-
cals be pleased to state:

(a) whether there is discrimination
in the rate of commission al'owed to
State Transport Undertakings and Co-
operative Societies on petroleum pro-
ducts sold by he Indian Oil Com-
pany;

(b) if so, the difference in rate; and

(c) whether there is any proposal
to increase the rate of commission to
co-operative societies?

The Minister of Petroleum
Chemicals (Shri Humayun Kabir):
(a) and (b). The rates in respect of
supplies to the various State Trans-
port Undertakings are determined on
the basis of tenders; the rates are,
therefore, variable. The sale of petro-
leum products to co-operative societies
is governed by special rebates. It is
not in the public interest to disclose
the pricing arrangements between the
Indian Oil Company and its customers.

and

(c) No,

Oil Refinery at Haldia

Shri S, C. Samanta:
Shri Sobodh Hansda:
Shri M. L. Dwivedi:
Shri B. K. Das:

1093.

Will the Minister of Petrcleum and
Chemicals be pleased to state:

(a) whether it is a fact that in the
part of the Fourth Plan, an oil refinery
is going to be set up at Haldia:

(b) if so, the capacity of the pro-
posed refinery; and
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(c) the nature of preliminary works
proposed to be done by the end of the
Third Plan?

The Minister of Petroleum and Che-
micals (Shri Hamayun Kabir): (a) and
(b). The establishment of a 2 million
ton refinery in the Calcutta area
during the Fourth Plan s under con-
sideration.

(¢) Thig will be known after receipt
and examination of proposais for the
construction /operation of the refinery.

Christian  Missionaries

[ Shri Surendranath Dwivedy:
7\ Shri Rishang Keishing:

Will the Minister of Home Affairs
be pleased to state:

1094.

(a) whether it is a fact that services
of some Christian Missionzries are be-
ing utilised by China bota in India
and abroad in support of the Chinese
side on Sino-Indian dispute; and

(b) whether Government have come
across any booklet on 1ndia-China
conflict by any foreigner attached to
a Missionary Group being circulated
in India?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) No such case has come to the
notice of the Government of India.

(b) No, Sir,
Sports

Shri Karni Singhji:
1095. {Shri V. B. Deo:

Will the Minister of Education be
pleased to state:

(a) whether Government are aware
of the unsatisfactory development in
regard to various kinds of sports and
the need for provision of adequate
facilities and training personnel; and

(b) the steps Government propose
to take to foster and develop different
kinds of sports on international basis

and stimulate interest in the youth of
the country?

The ‘Minister of Education (Shri
M. C. Chagla): (a) and (b). Govern-
ment are aware of the need to pro-
vide adequate facilities and training
personnel as also of participating in
international meets to the extent
consistent with our foreign exchange
limitations. Government assist in the
development of sport through the
following schemes:—

Sending teams abroad including parti-

cipation in Olmpic, Commonwealth

and Asian Games or inviting teams
from abroad:

The Government of India assist
Indian participation in international
meets including the Olympic, Com-

monwealth and Asian Games by
grants adequate to cover the return
tourist class fare of the participants.

Participation of the representatives of

the 1.0.A. and National Sports Federa-

tions in the meeting of their inter-
national bodies:

The Government of India assist the
Indian Olympic Association and
National Sports Federations to enable
participation of their representatives
in the meetings of the relevant inter-
national bodies by grants adequate to
cover the cost of return tourist class

“fare.

Coaching Camps:

Subject to certain eonditions, finan-
cial assistance is extended by the
Government of India to the Indian
Sports Federations for holding coach-
ing camps for the coaching of teams
selected for participation in inter-
national sports meets.

Construction of Sports Stadia:

Financial assistance upto a maxi-
mum of Rs. 25,000 is extended for the
construction of utility stadia costicg
Rs. 1 lakh or less.
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Purchase of Sports Equipment:

The Government of India help State
Sports Councils|Sports Federations in
obtaining sports equipment on a
matching basis, subject to a ceiling of
Rs. 10,000 during the entire plan period
for each State Sports Council|National
Sports Federation.

National Championships:

Grants upto Rs. 5,000 are advanced
to assist the Indian Sports Federations
(except the Cricket, Mens’ Hockey and
Football Federations which are expect-
ed to be self-sufficient in this matter)
in conducting Annual National Cham-
pionships.

Paid Assistant Secretaries for the
National Sports Federations:

The Government of India assist
National Sports Federations in improv-
ing their administration by placing
at their disposal services of paid
Assistant Secretaries in the pay scale
of Rs. 350-40-590,

National Institute of Sports:

A National Institute of Sports has
been established to produce good
coaches in different games who will
be available for the coaching of young
men in sports and games. This Insti-
tute also undertakes direct coaching
of teams for international meets both
at its headquarters and in different
regions.

Maulana Abul Kalam Azad Trophy:

A trophy called the Maulana Abul
Kalam Azad Trophy has been insti-
tutedq and is awarded every year to
the University which has the largest
number of students participating in
the largest number of national or
international tournaments,

Electoral Roll In Laccadives

[ Shri A. V. Raghavan:
1096. \ shri Kappen:

Will the Minister of Home Affairs
be pleased to state:
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(a) whether any electoral roll has
been prepared in the Union Territory
of Laccadives as provided in Article
325 of the Constitution;

(b) if so, whether any election has
been held on the basis of adult suff-
rage; and

(c) if not, the reasens for not hol-
ding direct elections in the islands?

The Minister of State in the Minis-
try of Home Affairs (Shri R. Hajar-
navis): (a) No, Sir.

(b) and (c). The one seat allotted to
the Laccadive, Minicoy and Amindivi
Islands in the House of the People
under Section 3 of the Representation
of the People Act, 1950, is filled by a
person nominated by the President
under Section 4 of the said Act. The
mode of representation is prescribed
by Parliament by Law, under Article
81 of the Constitution.

Sulphuric Acid Plant in Sindri

Shri Raghunath Singh:

Shri B. P, Yadava:
1097. { Shri Dhaon:

Shri Bishanchander Seth:

Shri Mohan Swarup:

Will the Minister of Petroleum and
Chemicals be please to state:

(a) whether it is a fact that Govern-
ment propose to set up a sulphuric
acid plant in the public sector in Sin-
dri at a cost of Rupees five crores;

(b) if so, the details thereof; and

(c) when the plant will be set up?

The Minister of Petroleum and
Chemicals (Shri Hamayun Kabir):
(a) to (c):- It is proposed to set up in
the Public Sector a 400 tons per day
Sulphuric Asid plant at Sindri to meet
the requirements of the Sindri Ferti-
lizer Factory, Bihar Super Phosphate
factory and other potential consumers
in the area, The plant would be set up
by the Pyrites & Chemicals Develop-
ment Company Ltd. The Capital cost
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of the plant has been tentatively esti-
mated at Rs. 2.5 crores, but firm
figures of cost and other details would
be known only after the tenders for
the plant received by the Company
have been scrutinised and accepted,

Oil Pipelines

1098. Shri D, C. Sharma: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether any progress has been
made in setting up of oil pipelines un-
der the agreement between the Oil
and Natural Gas Commision and the
ENI of Italy; and

(b) if so, the details thereof?

The Minister of Petroleum and Che-
micals (Shri Hamayun Kabir): (a)
and (b): The construction of 5
0il/Gas Pipelines in the Gujarat area
has been entrusted by the Oil and
Natural Gas Commission to the ENI
of Italy. The work on the Cambay-
Dhuwaran Gas line has started on
1st October, 1963. All the Pipelines
are expected to be completed by 3lst
December, 1964.

Industrial Management Pool

1099 Shri P, R. Chakraverti:
'\ Shri P. C. Borooah:

Will the Minister of Home Affairs
be pleased to state:

(a) whether certain basic improve-
ments in the policy of recruitment for
officers in the Industrial Management
Pool are being considered by Govern-
ment; and

(b) if so, the broad features thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) and (b). The working of the In-
dustrial Management Pool is being
reviewed at present. No conclusions
have yet been arrived at.

Bhaktavatsalam Committee on Wo-
men’s Education

1100. Shri G. Mohanty: Will the
Minister of Education be pleased to
state:

(a) whether the Bhaktavatsalam
Commitee on Women's Education
which visited Orissa in October last
has submitted its report; and

(b) it so, whether a copy of the
report will be laid on the Table?

The Minister of Education (Shri M
C. Chagla): (a) No, Sir. The Commit-
tee will visit some of the other Sta-
tes before submitting its report to the
National Council for Women’s Educa-
tion.

(b) Does not arise.

Insurance Premium from Provident
Fund

Shri Chattar Singh:

Shri B, P. Yadava:

Shri Bishanchander Seth:
LShrl D. C. Sharma:

1101,

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that Union
Ministry has asked the educational
fnstitutions in the country to allow
their employees to take their insu-
rance policies out of their provident
fund;

(b) if so, how far the suggestion
has been accepted by the educational
institutions; and

(¢) whether the views of the emp-
Joyees were taken into consideration
before taking the decision?

The Minister of Educatiom (Shri
M. C. Chagla): (a) No, Sir.

(b) and (c). Do not arise.
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Sampurnanand Committee
mendations

Recom-

Shri Ramachandra Ulaka:
Shri N. R, Laskar:
1102. { Shri Dhuleshwar Meena:
Shrimati Savitri Nigam:
LShri A. N. Vidyalankar:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 606 on the 11th
Septemb_er, 1963 and state:

(a) whether Government have since
considered the recommendations of
the Sampurnanand Committee regard-
ing national policy on education in the
country; and

(b) if so, the decision of the Gov-
ernment in the matter?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). The mat-
ter is still under consideration of
the Government.

Petro-Chemical Industries

Shri Ramachandra Ulaka:
Shri N, R. Laskar:
Shri Dhuleshwar Meena:

1103.

Wil the Minister of Petroleum and
Chemicals be pleased to refer to the
reply given to Unstarred Question
No. 1077 on the 28th August, 1963 and
state:

(a) whether Government have since
considered the request of Ceylon Gov-
ernment for assistance on preparing
a project report for Petro-chemical
industries in Ceylon; and

(b) if so, the details thereof?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) and (b). Government has com-
municated to the Ceylon Government
its willingness to assist in the pre-
paration of a feasibility report for
the deveiopment of petro-chemical
industries in Ceylon. The Government
of Ceylon has indicated that it has
deferred, for the present, the prepa-
ration of a feasibility report,
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Recreational Facilities in Schools and
Colleges

1104. Shri Warior: Will the Minister
of Education be pleased to state:

(a) whether the question of improv-
ing recreational faciiities in schools
and colleges has been considered by
Government; and

(b) if so, the steps Government pro-
pose to take in this respect?

The Minister of Education
M. C. Chagla): (a) Yes, Sir.

(Shri

(b) The Government of India have
been giving grants, under the Campus
Works Projects Scheme, since 1953-54
to Schools and Colleges for the cons-
truction of (i) Recreation Hall-cum-
Auditorium (ii) Swimming Pool (iii)
Gymnasium (iv) Smnall Stadium (v)
Open-air theatre (vi) Paviiion and
(vii) 400 Metres Oval Cinder Track
for track events. On account of the
National Emergency, no applications
for such grants were invited during
1962-63 and 1963-64. However, on
further consideration, it is now pro-
posed to revive the Scheme from the
next year.

Southern College of Engineering and
Technology, Ernakulam

1105. Shri R, Barua: Will the Minis-
ter of Education be pleased to state:

(a) whether Government have
accorded recognition to the degree
and the diploma granted by the
Southern College of Engineering and

Technology, Ernakulam; and

(b) whether the institute conforms
to the recognised and approved stand-
ard?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). The dip-
lomas and degrees awarded by the
Southern College of Engineering and
‘Technology, Ernakulam, are not re-
cognised by the Central Govern-
ment. Some of the courses conducted
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by the College are, however, recog-
nised by the Department of Civil
Aviation in part fulfilment of the
requirements for the Licensing Exa-
mination for Light Aircraft in Cate-
gories A and C.

Home Guards

1106. Shri Hem Raj: Wiil the Minis-
ter of Home Affairs be pleased to
refer to Unstarred Question No. 632
on the 21st August, 1963 and state:

(a) whether the State Governments
of Bihar, Maharashtra, Gujarat,
Madhya Pradesh, Punjab, U.P. West
Bengal and Tripura have sent in their
replies regarding merger of the orga-
nisations raised by them with the
Home Guards; and

(b) if not, which of them have not
sent their replies so far and the steps
taken by the Central Government in
the matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) and (b). A statement explaining
the latest position is laid on the Table
of the House. [Placed in Library.
See No. LT-2022/63].

Post-Graduate Training Institutes

1107. Shri Sham Lal Saraf: Will the
Minister of Education be pleased to
state:

(a) whether any Post-Graduate
Training Institutes have so far been
opened or are going to be opened
during the Third Plan period in Pun-
jab, Jammu and Kashmir and Hima-
chal Pradesh;

(b) their number and where they
are to be located; and

(c) how many of the Institutes have
received moral, material and other
support from the University Grants
Commission and the details thereof?

The Minister of Education (Shri
M. C. Chagla): (a) to (c). The infor-
mation is being collected and will be
laid on the Table of the House.

Construction and Sale of Houses in
Delhi

Shri P. C. Borooah:
Shri Maheswar Naik:
Shri D. C, Sharma:
Shri Vasudevan Nair:

110.

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Chief Commissioner
of Delhi has sought more extensive
powers, both administrative and fin-
ancial, to construct and sell houses
through the Delhi Development
Authority; and

(b) Government's decision
on?

there-

The Minister of State in the Min-
istry of Home Affairs (Shri Hajarna-
vis): (a) and (b). The Chief Com-
missioner has asked that the scheme
of large-scale acquisition, develop-
ment and disposal of land in Delhi
should cover the construction and
sale of houses through the Delhi
Development Authority and that the
Revolving Fund should be utilised for
this purpose. The matter is under
consideration,

Excavationg at Mahabharata Sites

1109. Shri Raghunath Singh: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that the
Department of Archaeology, Govern-
ment of India has decided to under-
take extensive excavations at the old

Mahabharata sites within 200 miles
of Delhi; and

(b) if so, the details of the pro-
gramme of excavations?

The Deputy Minister in the Minis-
try of Education (Dr, M. M, Das): (a)
Yes, Sir, at two or three sites.

(b) The details have not yet been
finalised.
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S, C. Agriculturists in Punjab

1110, Shri Daljit Singh: Will the
Minister of Home Affairs be pleased
to state the total amount actually
spent on the welfare of agriculturists
belonging to Scheduled Castes in Pun-
jab during 1962-63 and 1963-64?

The Deputy Minister in the Ministry
of Home Affairs (Shrimati Chandra-
sekhar): Rs. 6,74,000 and Rs. 1,46,00(
during the years 1962-63 and 1963-64
(so far) respectively.

Scheme for Utilisation of Surplus

Furnace Oil and Light Diesel oil from

Gauhati Refinery for Generation of
Power

1111. Shri P. C, Borooah: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether there is g scheme for
utilising surplus furnace oil and light
diesel oil from Noonmati Oil Refinery
for generation of power;

(b) if so, how much of surplus oil
is to be made available for the pur-
pose; and

(c) the action so far taken in the
matter?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) to (c), Negotiations are in pro-
gress between the Indian Refineries
and the Assam State Electricity Board
for supply of furnace oi] and light
Diesel Oil from Noonmati Refinery
(upto 60,000 tons/year of each pro-
duct) for generation of power by the
latter. These two products are not
surplus, but it is in the overall pub-
lic interest to utilize certain quanti-
ties for power generation in Assam.
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Census Figures

1113. Shri Sham Lal Saraf: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the tabulation with re-
gard to the Census figures, collected
and compiled in 1961, has been fina-
lised; and

(b) whether Government contem-
plate to analyse these figures on socio-
economic basis?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati Chand-
rasekhar): (a) Yes, Sir. The tables
are being made ready for publica-
tion.

(b) Yes, Sir.

Synthetic Rubber Plant

1114, Shri Rishang Keishing: Will
the Minister of Petroleum and Che-
micals be pleased to state:

(a) whether an offer to set up a
synthetic rubber plant in India mak-
ing use of the excess naphtha from
the oil refineries has been made by
Phillips Petroleum, an American
Company;

(b) if so, the conditions stipulated
by the firm; and
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(c) how far Government have cen-
sidered the acceptability of the offer?

The Minister of Petroleum and Che-
micals (Shri Humayun Kabir): (a)
M/s Phillips Petroleum have discussed
some preliminary proposals for estab-
lishing a synthetic rubber plant in
the Bombay region using propylene/
butylene fractions of a naphtha crac-
ker. Detailed proposals have not so
far been submitted by them.

(b) and (c). Do not arise
Deputy Commissioner of Sambalpur

Shri Surendranath Dwivedy:
1115 {Shri Kishen Pattnayak:
‘) Shri B, N, Mandal:
¢ Shri Utiya:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Special Police Es-
tablishment conducted any search of
the residence of an I.A.S, officer who
is the Deputy Commissioner of Sam-
balpur, Orissa; and

(b) the cause of the search and
whether any incriminating materials
were seized?

The Minister of State in the Min-
istry of Home Affairs (Shri Hajarna-
vis): (a) Yes, Sir.

(b) The search was conducted in
the course of an investigation of a
criminal case against the said officer
and others under sections 5(2) of the
Prevention of Corruption Act and
sections 161, 165, 165A of the Indian
Penal Code and section 120 B of the
Indian Penal Code and some material
relevant to the case was taken charge
of.

Drug Factory, Pachmarhi (M.P.)

1116, Shri Hari Vishnu Kamath:
Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether a proposal to establish
a Drug Factory at Pachmarhi, Madhya
Pradesh is under the active considera-
tion of Government; and

(b) if so, the details thereof?

The Minister of Petroleum and Che-
micals (Shri Humayun Kabir): (a)
No.

(b) Does not arise.

Thefts in M.Ps. Flats in Delhi

1117, Shri N. R, Laskar: Will the
Minister of Home Affairs be pleased
to state:

(a) whether thefts are being com-
mitted in the M.Ps. flats at North
Avenue, New Delhi;

(b) whether in the last intersession
period, two thefts were committed at
10, North Avenue in broad day light;
and

(c) if so, the steps being taken to
prevent thefts and burglaries in North
Avenue and to apprehend the cul-
prits?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) Yes, Sir.

(b) Yes, Sir.

(¢) Policemen in uniform and in
plain clothes patrol the area for 24
hours. Antecedants and character of
domestic servants are verified. Check
is also kept on hawkers and strangers
visiting the locality.

Fertilizer Factories in Private
Sector

1118. Shri P, C. Borooah: Wil] the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether Government have de-
cided to cancel licences granted to
the Private Sector Industry for sett-
ing up of Fertiliser Factory which
remained unutilised for long;

(b) the total unutilised
lying at present; and

capacity

(¢) the main reasons therefor?

The Minister of Petroleum and Che-
micals (Shri Humayun Kabir): (a)
The question is under consideration.

‘b) About 10,000 tons in the private
sector,



2963 Written Answers DECEMBER 4, 1963 Written Answers 2964

(c) As they are in the private sector,
the information is not available.

Suppression of Immoral Traffic Act

1119. Shrimatj Jyotsna Chanda: Will
Wil] the Minister of Home Affairs be
pleased to state:

(a) whether the Suppression of
Immoral Traffic in Women and Girls
Act of 1956 has been enforced in all
States; and

(b) if not, in which States it has yet
to be enforced.

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati Chand-
rasekhar): (a) The Act came into
force in all the States on 1st May,
1958,

(b) Does not arise.
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Study of Languages in Delhi Schools

1124. Shri G. S. Musafir; Will the
Minister of Education be pleased to
refer to the reply given to Unstarred
Question No. 676 on the 21st August,
1963 and state:

(a) the number of letters received in
his Ministry asking for the instruc-
tions issued to the Heads of Higher
Secondary Schools in Delhi convey-
ing the policy regarding teaching of
languages in Delhi schools;

(b) From Shri G. S. Musafir M.P.
communications were received;

(c) whether the instructions have
been issued now, and if so, whether
a copy of the instructions will be
placed on the Table; and

(d) if the reply to part (c¢) above
be in the negative, the reasons tiere-
for?

The Minister of Bducation
M. C. Chagla): (a) twelve.

(b) From Shri G. S. Musafir M.P.
Shri Abdul Ghani M.P. and Chaiiman
Panjabi Sahit Sabha New Delhi. The
communications were received bet-
ween August 24th to November 20th,
1963.

(c) Yes, Sir. A copy of the instruc-
tions issued by the Delhi Administra-
tion is laid on the Table of the Sabha.
[Placed in Library. See No. LT-2025/
63).

(d) Does not arise.

(Shri

Language Subjects in Delhi H. S.
Schools

1125. Shri G. S. Musafir: Will the
Minister of Education be pleased io
state:

(a) the time generally taken by tlie
Principal of a Higher Secondary School
in Delhi, after the required number
of students offer a language subject to
apply for the provisional recognition
of the subject; and

(b) the time generally taken by the
Director of Education to forward the

case to the Centra]l Board for Secon-
dary Education and the time generaily
taken by the Central Board of Secon-
dary Education to grant the recogni-
tion?

The Minister of Education (Skri
M. C. Chagla): (a) and (b). It takes
about a week for the Principai to
submit the application for recognition
to the Director of Education, wh also
takes generally the same time in pro-
cessing the case and forwarding it to
the Board. The Board's regulations
provide that an applicaticn for recog-
nition in a new subject should reach
the Board’s office by 31st August pre-
ceding the year in which the subject
is proposed to be introcduced. The
Board’s sanction, if the application is
not rejected, is invariably given be-
fore the classes are due to be started.

Inderpuri Colony, New Delhi

1126. Shri Hem Barua: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that a rc-
presentation dated 18th Sertember,
1963 from the plot holders of

Inderpuri Colony, New Delhj addres-
sed to the Ministry of Home Affairs
regarding the decisions on the part of
the Corporation to develop the Colo-
ny in an irregular manner without any
legal force or law behind it, has been
received; and

(b) if so, the action Government pro-
pose to take in the matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) Yes.

(b) As the matter is one which is
within the purview of the Dell:; Muni-
cipal Corporation under the provisions
of the Delhi Municipal Corporation
Act, 1957 it was [orwarded fu the
Commissioner, Delhi Municipal Cor-
poration on the 27th September, 1963
and the representees were infurmed
that future corresponcleace should be
addressed to that officer,
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India-Japan Co-operation on Scientific
Research

1128, Shri D. C. Sharma: Will the
Minister of Education be pleased to
state:

(a) whether it 1s a fact that an
agreement has been sigred Letween
India and Japan to est-blish a Board
of Scientists to co-ordinate rescarch
programme; and

(b) if so, in which fields of science
this facility will be extended?

The Minister of Education (Shri
M. C. Chagla): (a) From available
information no such agreemenl has
been signed,

(b) Does not arise.

Assistants’ Grade Examination

1129. Shri Basumatari;: Will the
Minister of Home Aflairs be pieased
to state:

(a) whether all the candidates dec-
lared succesful in the Assistantz’ Grade
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teen absorbed

(b) if not the reasons therefor and
when they are likely to be absorbed;
and

(c) whether it is a fact thuat the
U.P.S.C. is also holding anothcr Assis-
tants’ Grade Examination in Decem-
ber, 1963?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) and (b): No candidaics were dec-
lared successfu] as such by the U.P.S.C,
The Commission only published the
names of candidates who obtained the
first 152 places in order of merit. All
these candidates except 3 have been
nominated to various Cadres and their
appointments are in progress. The
remaining 3 are eligible for appoint-
ment only to a particuler Service, to
which they cannot be appointed be-
cause of their low ranks.

(c) Yes, Sir.

12 hrs.

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

PERMISSION FOR OVERFLIGHT OF NON-
CHINESE  AIRCRAFT CARRYING THE
CHINESE PREMIER AND VICE-PREMIER

. Shri Kapur Singh (Ludhiana): I
call the attention of the Prime Minis-
ter to the following matter of urgent
public importance and I request that
he may make a statement thereon:

“The Government's decision re-
garding Chinese request for per-
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mitting the overflight of two non-
Chinese aircraft carrying Mr.
Chou En-lai and Mr. Chen Yi.”.

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): Sir, on the 27th Novem-
ber, 1963, our Charge d’affairs in
Peking was informed by the Chinese
Foreign Offices that Vice-Premier
Chen Yi would be proceeding to
Kenya at the invitation of the Gov-
ernment of Kenya to attend the In-
dependence Celebrations on behalf of
the Chinese Government. Our Charge
d’affairs was further informed that
the journey would be made by a
special chartered BOAC aircraft from
Rangoon to Karachi, overflying India
on the 9th or 10th December. The
Chinese Foreign Office expressed the
hope that the Government of India
would give facilities for the overflight.

On the 30th November, our Charge
d’affairs was also informed by the
Chinese Foreign Office that Premier
Chou En-lai would be proceeding to
Cairo on a visit around the middle of
December. It is understood that the
party would travel by two chartered
KLM aircraft from Rangoon to Cairo
over India. The Chinese Govern-
ment requesteq for the Government
of India’s permission for the over-
flight.

After careful consideration, the
Government of India decided to gc-
cede to the request of the Chinese
Government for permission of over-
flight of these two aircraft. An im-
portant factor taken into considera-
tion while making this decision was
that the aircraft are not of Chinese
origin and belong to international
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airlineg  which operate
through India.

normally

It may be stated that the permis-
sion for the overflights has been ac-
corded subject to the usual conditions
of requiring the aircraft to follow
specified routes ang stipulated heights.
It is customary in such cases of the
travel of VIP’s for overflights to be
permitted without requiring the air-
craft to land at one or other of the
customg air-ports in India.

st arn (feame) @ T feR ®

™ T qET F@T R |

e WERA T I Al Ag G
g wFar Fifs Mfew aga AT &

st Ty 9w W @ feen
I AR AT e | gt g 5 &
o} fg) w=gr avg a1 @ & |

=it cg fag (aror) oSSy
9 W @ ST #

Y FMETA FEE : HAL AT
ey feedt ® =gy ¥ oAy H fght A
Tq FT GATEN qOAT @1 g |

"9 FETET 1 AfFw F A ogEr
IS € AHIE € 99 q Y AT F
FRA FfFE F TTE F F77oqAr 5
arzg Sifra) 37 4t =7 o7 @ & §fF
39 FT AT § TIAHS W% BT Y |
ag S gAY AATE AN A9t ag
AET A TAAHE Y TE F ) I &
ag WY Fgr 1 fF @Yo HAo To HYo FT
qTE gaTE g AT gHT § 9 T &
FOT aF fgrgeard & % & I W
AT & T Qo fE@vET & ;T AT
TaHT F1 a<E § Ig AT A 08 R
TN | 5897 IT F FqT A W H
IT T TGEAAT FAA



2971 Calling

[ srarETeT Aew)

3o Aqvax HT T Argr &
T § g A S A  Fgy fF
Dfaax a5 o @ & a7 @ #
Ro fewmR #t AR AW ag g ¢ 7
I FTETURTE fF ag 3 Fo THo WHo &
TATE ST 91T FX & fgrgemm & g%
¥ I3 FT A § 6 TET I a8
IR N TN AR A T F e
¥ A0 | I 9T I AR FH F AR
e A 3fear ¥ q@ fear fr ag
T AT FA 5 g 79 avg & fageama
FIRYIT I AT | TF @ T
I® M ag A fF g gare s o
FfAgl & § ag N Foagmw a1 7Y
¢ afed ©F g T A & )
o qX & fegee & s § wsT
FIAT § | A I & T R 98 gAML
I FET § TG A F IT F FAT
qasag feamy gu &1 € & 1 A v
FAF AT M FTL AN
IE AR G FATE 9T IT | WH AR
¥ o1 Ao m{aﬁogﬂﬂ%’w%
s § S F fpe fgmger & @O R
9T IA FY &€ TEI gy & 1"

Shri Kapur Singh: I would ask from
the Prime Minister whether, before
according this permission, he duly
took into consideration the likelihood
that the African peoples and others
might construe it as a continuation of
our weak-kneed policy of appeasement
of the belligerent Chinese?

Shri Jawaharlal Nehru: Every mat-
ter was considered. Ag to what the
hon, Member says, I think it is not
cirrect; nobody considers an over-
fl.ght being allowed—it is normally
allowed—as a weak-kneed policy.
The hon. Member will remember that
it was a Government of East Africa
which had invited the Chinese Vice-
Premier to go there and take part in
the Independence celebrations there,
and any other course adopted by us
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would have been very badly received
in the African countries,

Shri Himatsinghji (Kutch): Is it
true that some African Congressmen
wanted to overfly in a US Air Force
plane and they were not given per-
mission to take a similar route?

Shri Jawaharla] Nehru: Possibly
the hon. Member refers to an incident,
about which we had no knowledge.
We were not informed that the air-
craft was coming, nor—I believe—that
some Senators were in it. They did
not inform us at all and when they
arrived or were going to arrive some-
where—I think they were coming
from Bangkok—the local peopleask-
ed them whether they had taken per-
mission etc. Then, without informing
us, they went back to Bangkok. I
think he refers to that. Unfortunate-
ly, we had no information. We en-
quired from the American Embassy;
they had no information either.
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q37 g7 & G ANT g |
Shri P. R. Chakravertl (Dhanbad):
Keeping in view the deep concern
expressed by many prominent papers
and people of the country over this
question, wil] Government elucidate
the position whether such requests for

overflight are ever denied?

Shri Jawaharlal Nehru: N Sir. I
do not remember any single case
where it has been denied. For ins-
tance, a request has come to us from
President Ayub Khan for flying over
India. We agreed to it,
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frardt & farar & sur 2@r o1 Fwar
g | afog #17 & ar & qarw g
Aarfag a8 § A 7 R TATIT Q@
o7 GFAT E |

ft FETETAT AgE: AANg aEEw
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I & AR ST F W agr §, g
I AL 9 AT A &Y | aqE
fooaqr w9 ¥ FmAw 20

12.14 prs.

PAPERS LAID ON THE TABLE

REPORT OF THE INFORMAL GROUP ON
GoLp CoNTROL

The Minister of Finance (Shri T. T.
Krishnamachari): I beg to lay on the
Table a copy of Report of the Informal
Group on Gold control. [Placed in
Library. See No. LT-2009/63.]

ANNUAL REPORT OF OIiL AND NATURAL
Gas Commission, 1962-63

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir): 1
beg to lay on the Table a copy of
Annual Report of the Oil and Natural
Gas Commission for the year
1862-63, under sub-section (3) of
section 23 of the Oil and Natural
Gas Commission Act, 1959. [Placed
in Library. See No. LT-2010/63.]

AMENDMENTS TO INDIAN ADMINISTRA-
TIvE SERVICE (PAYy) RULEs ETC.

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnma-
vis): I beg to lay on the Table under
sub-section 21 of section 3 of the
All India Services Act, 1951:—

(i) A copy each of the following
Notifications making certain
amendment to Schedule III to
the Indian Administrative
Service (Pay) Rules, 1954:—

(a) G.S.R. No, 1469 dated the
14th September, 1963.

21st September, 1963.

(c) G.S.R. No 1624 dated the
12th October, 1963,

[Placed in Library. See No. LT-
2011/63.]

(ii) A copy of Notification No.
G.S.R. 1697 dated the 2nd
November, 1963 making cer-
tain amendment to Schedule
III to the Indian Police
Service (Pay) Rules, 1954,

[Placed in Library. See No. LT-
2012/63.]

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTION

TWENTY-NINTH REPORT

Shri Krishnamoorthy Rao (Shi-
moga): I beg to present the Twenty-
ninth Report of the Committee on
Private Members’ Bills and Resolu-
tions.

12.15 hrs.
MOTION RE: FOOD SITUATION—
Contd.
Mr, Speaker: Further considera-

tion of the following motion moved by
Shri A. M. Thomas on the 2nd De-
cember, 1963, namely:—

“That the Food Situation in the
country with particular reference
to rice ang sugar be taken into
consideration.”

The substitute motiong are also be-
fore the House.

Shri Kapur Singh (Ludhiana): We
want to know when the Minister will
be calleq upon to reply.

Mr. Speaker: I have extended the
time. One hour would be given to
private Members, and then the Minis-
ter would reply. Now it is 12:15. 1
will call him at 1.15.

Shri Shivaji Rao S, Deshmukh
(Parbhani): In one hour hardly six
people can be accommodated.
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Mr. Speaker:
done.

Shri Ranga (Chittoor): Mr, Speaker,
we find an atmosphere is being creat-
ed by the concerned Ministers and
also a number of hon. Members from
the Congress and Communist benches
that controls should be brought in it
not directly, at least in an indirect
manner in the name of protecting the
DPeasants on the one side and the con-
sumers on the other. It was in this
way that the British Government in-
troduced controls during the last war
and the country paid a very high
price. In spite of seeing this, the com-
munist-minded Ministers fell ip love
with these controls when they came
to power soon after the advent of
freedom and wartime controls con-
tinued. Gandhiji had to raise his voice

Whatever can be

against these controls. In spite of
that the Prime Minister continu-
ed them. Then it fell to the lot

of Gandhiji to threaten to go on satya-
graha before the Government allow-
eq itself to be persuaded to drop the
controls. That was the first exper-
ience. A second time controls were
brought in again and it was the ad-
ministrative courage and political cour-
age of Rajaji and the late Kidwai
which came to the rescue of this coun-
try and controls came to be withdrawn.
With what result? When controls were
there, consumers and producers, both
suffered; the middlemen also suffered.
The country as a whole groaned un-
der that suffering.  When cont-
rols were removed prices came
down ang blackmarketing came to an
end. Foodstuffs came into the market
and country again began to breathe
a sigh of relief. Therefore, I wish to
warn the Government against any
direct or indirect plan or scheme to
introduce controls and compulsory
procurement and rationing ang all the
rest. Let them not take advantage of
the present atmosphere of discontent
prevailing due to their own mis-
management of sugar supply and dis-
tribution, in order to bring in these
controls in an indirect way, first for
sugar and later on for fooq products.
Secondly, we are opposed to the pre-
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sent policy of discrimination that the
Government is pursuing between
urban consumers and rural consu-
mers, between urban people and rural
people even in regard to gur distribu-
tion.

12.19 hrs,

[MR. DEPUTY-SPEAKER in the Chair]

There are gur producers jn U.P, and
Bihar and in Andhra Pradesh in the
south and they are made to suffer just
because of the various restrictions that
Government imposes on them. I need
not go into details from the licensing
of the gur producers and khandsari
producers, most of whom happen to be
kisans, to the inter-state restriction
that they have imposed. The result is
that priceg have come down. But this
hits the consumer in Gujarat and in
Maharashtra and in Andhra also in
places where gur production is deficit,
Consumers in these places want to
have gur but are prevented. Even in
Delhi there is the recent scandal in
regarq to gur distribution and prices
in spite of invoking the aid of co-
operatives. Government should consi-
der the interest of the consumers and
producers also of gur. They talk as
if they have done a great thing about
the minimum prices of foodgrains,
cotton and sugar. What is the mini-
mum that they have fixed? It is such
rock bottom at which it would not be
possible for our peasants to go on
producing anything at all because it
is so much less than their cost of pro-
duction. It ig extra-ordinary that
during all these years when discus-
sions were going on in regard to food
question in this House gnd the other
House, most of the Members go on
speaking in favour of the fixation of
remunerative prices. Yet this popu-
lar Government continues to fail to
fix the remunerative prices. They are
agreeable to fix remunerative prices
in regard to various industries, but
when it comes to agriculture, they are
not prepared to yield even to public
opinion on their own side. Let them
look into the records of this House,
and they will find that a great majo-
rity of the Members speaking trom
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the Congress Benches themselves not
only now but over all these years
have been demanding the fixation of
remunerative prices, and the Govern-
ment has been continuing to fail in
this regard. They appointed commit-
tees after committees; they made their
recommendations and the . Govern-
ment made various promises from
time to time, and yet the Government
have not been able to implement any
of those recommendations in rgard to
the fixation of remunerative prices,

What is it that can induce our pea-
sants to produce more and more in
order that the country can achieve a
greater production? First of all, it
is the remunerative prices. Till now
the Government have failed in it.
There should be an insurance against
the loss of crop caused by floods re-
sulting in famine and drought. Till
now nothing hag been done in that re-
gard. They have left it to the discre-
tion of the State Governments whe-
ther they would be willing to set
apart any fund at all as an insurance
against the vicissitudes of seasons, and
nothing is being done by way of ini-
tiative from the Centre itself. When
the prices fall, whenever there are
bumper harvests, Government is not
prepared to consider its responsibility
beyond fixing, as I have said the
rock-bottom price level which does
not cover even the cost of cultivation.
On the other hand, Government have
been taking initiative in creating what
are known as disincentives in order to
discourage our peasants from putting
their best possible effort in produc-
tion. There is now the latest threat
which is hurled at the peasantry by
way of the Constitution (17th Amend-
ment) Bill. Even before they pass it,
even today, the peasants all over
India—millions and millions of them
—are beginning to wonder what
wouldg happen at all to their own hold-
ings. When the prices are going down
in regard to their own land values,
how can you expect them to do th~"
best in order to improve the quality
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of their soil and also develop more
and more production?

There is also the threat of co-ope-
rative farming. We know the result
of co-operative farming in Soviet
Russia. They have been bargaining
for purchasing three million tong of
foodgrains from America alone and
they are going to purchase from
Canada, Australia and various other
countries also. The total amount of
imports that we are getting from all
the countries of the world is not more
than 3.8 million tons, but from one
ccuntry alone Soviet Russia is oblig-
ed to import three million tons, and
that is the achievement of co-opera-
tive farming.

Therefore, I wish to wam once
again the Government against their
suicida] policy of co-operative farm-
ing. What is worse, it works as a
disincentive to our peasants. Then
there is the latest one—the discrimi-
nation betweepn the ordinary peasant
ang the co-cperatives. By gll means,
give every possible encouragement to
co-operatives, but, at the same time, do
not make any discrimination against
independent peasants who would like
to go and purchase various things or
sell their own things apart from the
co-operatives.

Then there is the other question—
the ever-increasing burdens on land
revenue. In several States, and in
my own State. they have gone up
by more than 100 per cent and in some
cases by 200 per cent also. There are
the rising burdens of excise duties to
the credit or the discredit of this
Union Government. Unless these
tax burdens are reduced it would not
be possible for you to give any kind
of incentive to our kisans.

Then there is the question of the
imports being utilised in ord?r to
keep down our own growing prices. I
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want the imports to be utilised in or-
der to help the under-privileged
people in our country, the people who
are living under sub-normal condi-
tions and gsub-normal living standards,
but on the other hand, these imports
cannot be used in order to keep down
the price level to such an extent that
our peasants cannot obtain their re-
munerative prices. The same criti-
cism would apply to the policy of
warehousing also. These warehouses
—independent, co-operative and Gov-
ernment—are to be utilised in
order to help our peasants but not to
weaken their capacity to obtain a
decent enough price in the markets.
But the Government, on the other
hand, seem top be too much concerned
about the cities. Our friends from the
communist benches have been making
so much noise in regard to the diffi-
culties of Calcutta. Why mnot the
Government think of subsidising the
under-privileged people, the low-
income people, in all these big indus-
trially prominent cities of this coun-
try, instead of trying to keep dowmn
the prices of agricultural produce
over the whole country and in that
way subsidising the food consumption
of the richer people and the upper
middle-class people at the cost of the
peasants themselves? Bombay, Cal-
cutta, Kanpur, Jamshedpur, Madras,
Delhj and other industria] cities can
thug be helped and the food problem
can be solved, without in any way in-
juring the peasants, if only Govern-
ment would be really keen on solving
the problem in a statesman-like man-
ner.

In the same way, it is also wrong
for people to think that food prices
have risen far too high. Let them
consult the statistics themselves, The
Minister also has given some informa-
tion in regard to that matter. What
I want and what all the consumers in
urban and rural areas desire is that
there should be parity between agri-
cultural price and other prices. Parity
policy is being followed by other
countries like Australia, New Zealand,
Canada, Denmark, Holland and also
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America. Why not we adopt that par-
ticular policy?

There are these Government plans.
Are they imaginative? They seem to
be. Are they visionary? They seem
to be. Are they practical? They are
not. Are they realistic? They are
not. Why do I say so? They have
set the price leve] for 1960-61 at
Rs. 563 per ton. Whepn it comes to
their expectations, their expected
price for 1965-66 is Rs. 560. Their later
expectations for 1970-71 are Rs. 560.
Will it ever be possible for Govern-
ment to keep this price at this parti-
cular jevel? What happens to infla-
tion? What happens to the built-in in-
flation, as they say, in all their deve-
lopmenta] plans? What happens to the
currency inflation that they are bring-
ing into this country? In 1956-57
ther. were Rs, 2373 crores worth of
credit placed at the disposa] of the
people by way of currency notes as
well as bank advances. By 1963, Rs.
2282 more crores were placed at the
disposal of the people. They have
doubled the circulation of the money
in the hands of the people. Naturally
prices go up. Then how do they plan
for this?

Therefore, I wish to say that it is
not possible for the Government to
maintain the prices for agricultural
produce in the manner in which they
have planned while at the same time
enjoying their freedom to go on in-
flating our own currency, depreciating
its value and robbing the poor people
of the value of their own money. All
that they can do, if they have states-
manship, is to develop a plan for
achieving parity, so that if industrial
prices go up, if consumer prices go
up, if the cost of cultivation goes up,
let the prices that they would allow
for agriculturists also go up.

So, in conclusion, I repeat my
warning again against any scheme of
introducing directly or indirectly
their so-calleq policies of regulation,
which would only result in compulsory
procurement gnd flxing unremunera-
tive prices for the peasants. If they
do not give up their gisincentive poli-
cies, it would be impossible for them
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[Shri Ranga]

to expect agricultural production to
g0 up and they would be only living
in a fool’s paradise,

+ff agrow  (arw feedr) @ STA
fedt e, w1 e aga W feww
v F1 A@ ar qfed AR qud e
o Aifzm T A T Ag@HT FT 7T
¥ 7 950 qwar fr Asw ¥ go fewm
q |

IR Fraifer @R T ES AHA
AMAY | W R FEq o7 F 7 FgAifeaw
# ugr a1 qaT wgy@ g fF 9w ¥ w@R
M 2ro wifsar O X & gF a 0w
¥ gery gar § F@ifs 39 § o wan
¢ e Frmaifed €T ¥o ¥ 7R
I AfEs A T T AN 1 a9
# 7 qwdr ¥ ST Fr T 0G| 77
arg Twg ¢ fr frdy @10 A Yo T
TE 97 1

Jad F WA AW g fF
grawy faeedt 71 S r-aifea gt
¥ @@ ar w® AR fggeam & w1
giifer drmafa g gmakk o &0
Mg wgfaoRgradfe
feara ®1 39 #1 @ FA7 faer o)
FSYAL 1 TG Fram R A fay,
ar faary ga% g Fr% g qgl
& f sz T e dmmafet 8, Fgax
g ¥ @R g, IR AT FgW
@ g1 =To Aifear 7 wftw w1
gt @m dR ¥ ag faowd faamem @
fe fawama #1 39 a9 frd, s
F1 I HH ¥ wrer e W) S A
F1 da1 41, 97 Fr-aafea Sramtt
g1 T, TadEe ar ar o, fafrwe
& T | T qE A Y FE 6
IT FT AOAT JOFT & | I8 JOF A
# 71 aww g, Afe mfge & I
a7 I AT fF feam s gy ar
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da1 faar A wgRT A1 T
qar 247 u3r | AR g9 § S B
saifes qmmfat w1 e faa,
&% fr ag a7 &t for @ £ S fr
# 3 ol wer &, Fraei #7 A% Fra
fadr s sfias & weeqee @ ot A
3T F9T T 9EF, T FT qF F1E g
Ffr a97 7€ amar feary gq ¥
gEIR G @i wafe wamafed,
FSLAX B JM RN, I @9 AR
FYAL N FT I &1 | 9 F Hemaw
R #1¢ gaw afar 774 g, g @
&R fraa &1 % Fma 2 @
A FYAT F1 S 1 A 9 AT
fra a% | g o AT § AR & w3 g
wiweax fafreer & #gm 7 @€ @@
% 9T ORI W™ T X 3T FY
AT qgeT qrfeET A A

MR JEAE F F T7 937 7 AT,
Fhifs AT TG F1 AW ¥ AT qHEL
FT FAT AT | AR AY T3 A AT
g, w1 f& gardr & & faafas 9 51
Fraat AT 3 & faafay 7 w8 v
qFAT 2 A AF wgar a4 F IAH
TG |

# g AT F-afed €I F A
G §Y AT g ) AT Ag § R s A
aga faed & 1 FfwT ot Qas aTEr
FEN AT &, Fo GYo &Y AfSHT ¥ ag q@
FHT Yo HIT € o T ! e fasaadt &1
Fam3 fararat #1 #a7 foera 8, 19 & "ive
AR 9 & ¢, e dfedi § 5@ # Aam
FIE Yo TG WYT %o ®AA | AY X
feeelt & TR aF og=N H 9 AR &
Toa F ffaed @9 AT g | 99 W ag
gt o wfie &, Y fF A aoend w3
T F M F A wEgAaW ¥ fAg AAw
qEaT 3, WGiHF S T AW FY A
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¥ sem ¥ foe du & @ g @,
S q 6wt averd W Aren I9 F
q A TR | W AT F A @A A7,
I #t & fogr agar § | I9¥ ag gt
oY mifwer &Y smar & fret 7 feelt g
¥ | e fafrees areg & oY & 7 T,
AfFT ag 9 ¥ g FT A
HA, Fifs & S w4 § 5w
it e fergea & fadY oY og v,
foret it ©wr X, et oY SN Y §1
# et a1 sAemkEeHt 39 fad
T AEaT &, @Y & @A W G-
T2 ag fafeeex argg & 741 7 g, 7T
[F a AT AR AW OATCH A G

To TN ARG Sfgan (FEEmET) :
e fafredt faege Imm & & ?

st W@ ST Ag F aER &
g w8 7§ ag AR agen § fr e
9T Fd FT S G | o a1 ag
o qfie &g 78 gur °r ug &, S«
T fawell F qI A 3 T AT ¥Y
g A a1 | fag aa axfae 3R &) e,
I TH B g ¥o &% 7T AT |
o am T wfsat ¥ mEr AT FW
s e, &Y 3y, 3%, o W 9T Ag TR
foe w& gan | fe 957 agt o=
M H, a7 IT J99 AT H 3Y, 3%
T o e @rar | ot g TR A
AT g T T AT—AT A HT A
g & e ga @, &1 ge A W @t
9T GEHT | WG qAT I WA "
ag ¢Fw wea &Y 9w & 9Ea
FTEE TTEH QT 97 91 | GF FES
sTew faee MeTeT % €%, &5 WF 0
faee Tt & | w9 qarw ag § f w0
JAT §c TG I, AT &Y TG W AT
T PRE F vo WX WX W |
O} ¥R 9T, 397 MR, q & A
¥ ag LY T AR o0 T X fa W@
& S ger W g fas @ g, G
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I FYE FTAT A T4 &, 57 FT ¥
¥ g fF vo T9A, W THA 9T AT
¥ AW dite o T 9iF 9T AT
STET AT TG T T GFT &Y F OF
ST 98 AT AR 98 T Lo—qoo
¥ g fadr |

o TW WANET Wfgar : wT
g &1 agwrq qfafa 7 frg wra a1
a=r ?

=Y wg WHIW : UF TFE W A
AT FIT FT HHAW FT AT IR F
@@ mmfragdfe
wmiFFE AT wiFEFIm A, fF
S FIR A W §, 99 FT GA @0
I | R TR F I I 3%, 30
T T AT 9T, G A IT FT B
3o, 33 TIF fFaT, aTfF AR HT W
OF TN IISTET I HR AT T 30, IR |
o7, @ g9 WIT FT 9, %5, JE WA
I AR mifue § Fee e XX
o | & g o v g fF wramfer
AEIET ot £ A g A8 X )
§ e amds § | 9N aga
AraT # | A3 9 FAT ©: IS F IARA
gaTar fRaY #Y 7EF 3 a%d | 3 T AT
Y fpar o gwar & fF arome ¥ oF
g R FAT F A 9 ag FRar
afeam AT F1 ST A FI OF GHA
qT €9 &Y qT 49 T, ATHT TT AT K9
T #Y O FT FI TF ¥ gAY TR
qoo TY 9T FF T qg ST AT [ TqAT
tagafedt waH afam g
7 frate % 3 1 wfRas A @0 FW F
m, Eﬁ qﬂﬁ%ﬁ% ﬁ.‘-;éj T2
wrefaat # @w &< ¥ fag #g far
s g 1 % X AT I E 13T A
ag < & FF T, g wd AT
¥ qic et & @ # ¥ foar T3,
W S FA A FME E war
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[ wrwr ]
ug @ fF e g A o @, w9 T
AT §9 Qg 1 g T uF a2 |
IgET AT qg gnm fF S e
q Y T FY ST AT § w7 fret
R ¥ oW, S TS 1 49 ¥ 39
AEHT AT F AT AT H @ A |
g WATHT T aY sEH-SaW § Wi,
7 femma-frara & @i, 9 2% § s,
T @ & T

F@a qO#F ag § fF s #§
THEH AT ATaT S AT Fr-mraife
HHEE F1 AR Y qFEAr FT F
o, vite 7 & fou agr fear oy
TE T Y FFIE FIAT I H T AT
H e SIZH 9T T | 9 7 TZ SFATH
TEATT FIA T RMAW AT AR I
& 9T g9 F Qoo AW T A4,
30, 3R T & 9T 447 |

Afea wg ag Fag 50 fF ag
s 3 G & 1 3 @ A HF wW
3Iq s o w7 78 2 fw S #71 wrew
g, S @gl a¥ gedl &, W 9% &7 'qar
graae & fau # & Toar g &
faq &1 FT &9 WQ 1 FEREE, §
qgadr, S a) WY, Iq Fw
J @it T8 w1 § | AfET a1 haar
gw 7 waw ¥ fear &, @ AT T A< gw
qAT | AT FATST FAT § W AT? H
fafacex ames & Fgar @ g 5
ERIEEGE R A

oft wgdt g (Vgass) © Fgmvger
]

off WK ST : IH FT FATA KA
&, A I T FFI AT A I T
R Hrad s § fagr foett ¥
R §a ¥ sarar Y faeeh # =@ A
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WY oo ¥ fF faecht & amg o
T AR &, TT AT, JAR MW AT E
®R Fg Fg R w9 4377 gafog
3T OF g g § fF g e
Fmifer @ #1 frad 99 s/ $%
A T F1 AT AGGT G AT | TAF
SATAT A F1E gET TOFT 787 & 1 g0
W T0% ¥ foed i ot § faeelt &
eI AT FT  sold WIiHe @ew FI &
2 1 wrgat faeelt & foewr e @l &
oI TF HIA FY sqAwATH gL Y, qAv
g faer | SEeY aeg Far @ 7 @y
auig a8 & {5 Fmifes qoed & am
A T AT FT TF W ETE 997 &
W fom a3 At sreva weggy Y, SEHT
I H BHT AT F6aT & 1 g 41910
FI AT STE | F9F 3T F JAT A H-
wifee 1 @eq fear | Sz aTaE Yy X
2T T 39 ¥ feedt # frar o fors
faed wAe #1 worge < faan f @y
sfys Faa § 7 7 g% | faelt 7w
Tz F W gat g SR A gew
gt foet a1 swe 17 W@ F %
T T AR THF F WL Al AT~
mifre g1 £, Suw! gw @ew FTAT |
TEFT [T TATHAEIL 18 AV a7 AT
oY §TF TG qE WY ]G F 98 JATH-
g ot FY S 7 7Y ot &, 7 feame
% §, faara & & o< wfax & fegarse
F ®7 F gIR H1 A &, 7A@
Y 39F 9 A § AR A =@ §, 98
ZAFH g H S g

T OF GHTE 47 S F [T Avgar qv
o gFe AT =TT 91 fF w1 @
TOFT Tl R FEIA F 7 781 & forefr
o e & | 37 IF FEmfeq miwtr
FEEET g AR AT AE FETfeR
&1 g AT 9T 9 faw @Y
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Tro TR AAET wifgar: sareat
HEIEA, L AH HaAT T a1 AAA T
X q gF  qHE [T | W AW
#&Y A1 AT IAF AT {A TEE FT AH
T, T A TR T

I WEEA : AT TF Y A
q5a &

Mo T AAEL fgan: T«
TR AT -

AR WG AT 45 WA |
=y fae s o

o T AATET Wfga: o el
AR g, T oK ar . ..

Jureqe WEWAA : Al IAEY |

Shri Tyagi (Dehra Dun): I want to
have a clarification about the pro-
cedure with regard to speeches. The
recognised procedure was that we
waited for your eye. Now are the

slips current or does the eye still
hold?
Mr. Deputy-Speaker: They are

catching my eye’”

Shri Umanath (Pudukkottai): Mr.
Deputy-Speaker, while on the one
hand people are facing scarcity of
sugar, the country on the other is
facing interruption in the production
of sugar. Interruption in the pro-
duction of sugar in factories is taking
place, of course, on the question of
fixation of price. The matter of fix-
ation of prices is entirely in the hands
of the Government. In respect of
interruption of production on grounds
other than fixation of cane price there
is no adequate machinery to settle.
There is one sphere in this industry
where Government have not yet en-
sured any machinery for settlement
of disputeg avoiding suspension of
production. I mean, the relationship
between the cane-grower and the
sugar factory owner. If disputes arise
between the labour and the sugar
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factory owners, there is the Industrial
Disputes Act regulating the relation-
ship; there are the labour officers, the
labour commissioners, the industrial
court or the industrial tribunal which
try to settle disputes between the
labour and the management while at
the same time avoiding suspension of
production. But if disputes arise bet-
ween the cane-growers and the factory
management, there is absolutely no
machinery today; that is, apart from
the question of price fixation, if other
disputes arise, there is absolutely no
machinery that will settle those dis-
puteg between the canegrowers and
the factory management while avoiding
suspension of production. That is
what is happening in the State of
Madras today.

In the State of Madras Parry and
Company is the leading individual
sugar producer, specially in the
south.  They are owning a factory
called the Cauvery Sugars and Che-
micals Limited in Pettavaithalai.
Now, the price of sugarcane was fixed
for sugarcane to be supplied in the
sugar year ending October 1961. The
cane growers supplied the cane
but even after the sugar year was
over the canegrowers were not paid
the full statutory price. They were
paid the minimum but the full statu-
tory price was not paid to them. They
were entitled to stop the supply of
cane to the factory—as a seller if I
am not paid the full price, I am en-
titled to stop supply—yet, in the inte-
rest of the country they continued to
supply cane for the sugar year end-
ing October 1962. Even during the
second year they were not paid the
full statutory price. Again, in the
interest of the country, they did not
stop the supply of cane, In the sugar
year ending October 1963 also they
supplied the cane. Even then they
were not paid the full arrears. For
the 1964 season also, which has start-
ed, they supplied. But, when they
found that the management was tak-
ing advantage of their cooperation
to deny them arrears, they gave 18
days’ notice. Here was the time for
the management, seeing the danger
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of interruption in production, to come
forward and take the path of negotia-
tions and settlement for avoiding the
interruption in production. But, un-
fortunately, the management resorted
to the other method, that is, of allow-
ing suspension of production, of tak-
ing advantage of the absence of ma-
chinery to settle disputes, of tiring
out and disrupting the peasants and
of bringing them down to heels. The
result was that from the 9th Novem-
ber, 1963, the factory stopped crush-
ing in the midst of the season. Be-
cause of this 800 bags of sugar pro-
duction every day was being lost,
about 400 workers were thrown into
the streets for no fault of their own
and another 300 were threatened to

be thrown out.

Again the peasants came forward
and said that they would defer their
demand for full settlement and would
supply cane provided the manage-
ment would make them some interim
payment which could be adjusted
later. Even then the management
refused. Is it not tantamount to
Parry and Company holding the in-
terept of the nation to ransom to gain
their unfair objective? Should the
country pay for the intransigence of
the management? Should the labour
pay by their starvation and un-em-
ployment for the intransigence of the
management?

Now, one may ask whether the
State Government did not intervene.
But unfortunately the Indusries Mi-
nister of the State Government took a
queer stand. He said that this is a
dispute concerning a contract between
the two parties and they have noth-
ing to intervene in it. The loss in
production continued. Then, it may
be asked as to what the Central
Government was doing. Myself, Shri
Ananda Nambiar and Shri XKalyan-
sundaram, an MLA from that State,
three of us, sent telegrams to the
Food Ministry saying ‘“Loss of pro-
duction continuing; please intervene.”
To this day there is no response to
those telegrams. There is not even
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an acknowledgment. If this is the fate
of correspondence and telegrams from
Members of Parliament, one can un-
derstand what will happen to the
ordinary citizen who is approaching
the Ministers and the Ministries. Ulti-
mately, knowingly or unknowingly,
Government were also becoming a
party to the callousness of the mana-
gement. The management is while
doing all this blaming the Centre.
They say:—

“The Company’s position re-
garding additional price for cane
supplied in the sugar year ending
31 October 1961 and 31 October
1962, has been fully explained to
the growers. The Company wishes
to reiterate that only the Autho-
rity appointed by the Govern-
ment of India can make any pro-
nouncement regarding additional
price.”

I want to know from the Central
Government’s Minister  concerned
whether these arrears to the pea-
sants accrued due to the delay on the
part of the Central Government in
taking any decision. I also want to
know, what is pending before the
Central Government when the statu-
tory prices have already been an-
nounced from 1961 onwards. 1 want
to know whether the Central Govern-
ment fettered the management from
paying the full statutory price when
some matter, they say, was pending
before the Committee. I also want to
know from the hon, Minister whether
the Central Government fettered the
Company from making any interim
payments pending final decision from
the Government here, Neither the
growers know about it nor do the
public at large know it. That is why
I want to know what steps are being
taken by the Government in this
regard.

Similarly, in Pugalur also, another
cane growing area, a similar situa-
tion is approaching. For the present
main season the 'Government have
announced the pricee. What I under-
stand from the growers is that for
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the jaggery area it is increased from
Rs, 1/75 to Rs. 2/- or so0 a maund, and
for the non-jaggery area it is increas-
ed from Rs, 1|52 to Rs. 1|65 or so. Then,
there is the recovery area and the
Pugalur factory is classified as being
in the recovery area. They have also
announced price increase for that.
After the classification of the Puga-
lur factory as being the recovery
area, suddenly the management paid
for this season only Rs. 1|88 a maund.
When they are asked about it, they
say that they do not yet have the
staff to calculate it on the recovery
basis. So, the canegrowers asked
whether this payment was provisional
and they said that it was not provi-
siona] but that it was final, What
right hag the management got, after
this area has been classified as the
recovery basis area, to arbitrarily fix
the price of Rs. 1/88 a maund as final
and settle the entire thing? More-
over, this price of Rs. 1/88 a
maund does not come in any of the
three categories announced by the
Government.

These are the problems that have
arisen and there is no machinery to
esttle them, If there are some respon-
sible officerg of Government appeint-
ed in the cane growing areas, or if
there is some machinery there, these
canegrowers, whether members of as-
sociations or individuals, cap go to
that officer, get enlightened on the
varioug notifications that are coming
from the Government and alsc use
the good offices of those officer: and
machinery to settle such sort of dis-
putes, My submission must be serious-
ly considered by the Food Ministry
and I would like to have a specific
reply as to what the Government has
done with regard to the Pattavaithali
sugar factory.

The Minister of Foed and Agricul-
ture (Shrli Swaran Singh): You have
got the Cane Commissioner in your
State. The Cane Commissioner looks
after this.

Shri Shivaji Rao S. Deshmukh; Mr.,
Deputy-Speaker, Sir, I rise to thank
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you and to congratulate the hon. Mi-
nister for active interest that he has
been taking in the food problem in
general and the sugar situation in
paticular. We have before this House
a couple of statements which the hon.
Minister of State has been pleased
to make. The consensus of the dgebate
has been that the food policies of the
Government of India are neither
farmer-oriented, but they are con-
sumer-oriented, but they are trader-
oriented. My own appreciation of the
policies happens to be this that they
are not even tpader-oriented. They
only just happen to be situation-
oriented because the Government pro-
ceeds from ad hoc solutions to ad hoc
solutions as and when the contingen-
cies of the situation demand and since
the traders in this country happen to
be extra-sensitive people, happen to
be experts in creating situation which
is to their liking, ultimately the class
which happens to profit by the policies
of this Government, ad hoc as they
are, happens to be the traders. Be-
cause of this, an impression is being
created that the policies of the Gov-
ernment of India are trader-oriented
I wish the hon. Minister with the
courage which he has, with the talent
and competency which he can com-
mand, will boldly face the situation
on the basis of a permanent solution
and would proceed further and I
think with the support of thic House—
I have every hope of success—he can
succeed if instead of dealing with the
situation on an ad hoc basis, he de-
cides to deal with the situation on a
permanent basis. With this I wish
to lay stresg upon this particular fact
that the Government has so far in-
variably bent before the situation. I
want Government which will neither
break nor bend and will meet the
situation squarely and will see to it
that the permanent solutions which
they have in mind are enforced stric-
tly.

The Minister of Food and Agricul-
ture (Shri Swaran Singh): That will
be situation-oriented, as the hon.
Member pointed out.
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Shri Shivaji Rao S. Deshmukl. It
cannot be situation-oriented,

Shri Swaran Singh: If you want
the Government to meet the situation,
then it will be situation-oriented.

Shri Shivaji Rao S. Deshmukh: It
cannot be situation-oriented because
it will be the situation of the crea-
‘tion of the Government, not the situa-
tion of the creation of the consumer
or the trader or the farmer. In that
case, I think, it will not be situation-
oriented,

Shri Swaran Singh: It is not wrong
to be situation-oriented,

Shri Shivaji Rao S. Deshmukh: It
has been a uniform and consistent
demand in this House time and again
that the minimum price payable to
cane growers will be Rs. 2 a maund.
The hon. Minister has been pleased to
give the minimum of Rs. 2 a maund
in certain areas and has been pleas-
ed to discriminate certain other areas
as not being necessary to attract this
provision of Rs. 2 as the basic mini~
mum. I wish the hon. Minister should
boldly assert that Rs 2, the basic mi-
nimum, shall be the accepted crite-
rion without any regional or territo-
rial discriminations whatsoever and
that Rs 2 shall be the basic minimum
at 9 per cent recovery and subsequent
recoveries and increase in recoveries
would be adequately paid for. So far,
there has been no satisfactory for-
mula other than 14 nP. per 1 per cent
ncrease in percentage recovery. When
we say that the recovery should be
the basig for payment of sugarcane
prices, we cannot depart, as has been
stated by the hon. Minister, from this
formula. I happen to spring form that
area where because of this discrimi-
natory policy the sugarcane cultiva-
tion has suffered most. Our Minister
has told, anq very confidently told,
that the situation is very hopeful. He
said that new factories have started
production and new licensing capacity
is going to increase the sugar pro-
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duction. Wherefrom the sugar pro-
duction would increase if there is no
cane supply? Already, on the horizon
of cane supply, there have been signs
of storm. Just now the hon. Member
referred that the two cane sup-
pliers have served notices of termina-
tion of their contract. Even the co-
operative sugar factories in Maharash-
tra which are bound statutorily 1o be
supplied with cane by cane suppliers
have receiveq similar notices. There
has been litigation in the High Courts.
For instance, in the case of your D. I
R. notification by which you bound
over the sugar-cane suppliers to
supply the cane to the factories, the
High Court of Maharashtra has held
that the breach of such notification or
any such rule would be amounting to
financial payment for breach, not
amounting to an offence. Even the
breach of any such rule or notifica-
tion would not be legally enforceable
according to the judgement of  the
Maharashtra High Court. There have
been several litigations in other High
Courts on this issue and the source
of this litigation is that the Govern-
ment has denied to cane growers
whnt under the law is their right and,
I think, if this notification of the hon.
Minister, discriminatory as it is, is
challenged before any court of law,
it would be equally mooted out and
voted out as being discriminatory and
ultra vires. Therefore, I think, even
to escape these legal consequences,
the hon. Minister should firmly dez-
lare that Rs, 2 shall be the minimum
cane price at 9 per cent recovery and
subsequent recovery shall be paid
at the rate of 1} nP per 1 per cent
increase in the sugarcane percentage.

Now, the minimum price that has
been agreed to is Rs. 2 amaund. It has
been stated that it should be in the
consumers’ interest. We have no
quarrel with the consumers’ interests.
Consumers’ interests in this nation
deserve most sympathetic considera-
tion and strong protection, but consu-
mers’ interests as we the elected
Members of the consumers fee]l and
not the consumers’ interests ag the
Director of Sugar feels because the
Directorate of Sugar happens to be
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an intriguing place wherein the pri-
vate sugar industry in this country
always misguides the Government
and takes an undue advantage and it
is this situation which, I think, the
Government has also to meet if the
Government has not to be situation-
oriented, as I said. The Government
should look into the recommendations
of the Directorate of Sugar and see
to it that the recommendations and
observations of the Sugar Directorate
spring from the genuine needs of the
consumers and cane growerg and the
sugar industry as well, but are not
limited to the limited requirements

of private sugar industry in this
country.
My hon. friend Mr. Puri—l am

sorry he ig not here—has been very
pleased to say that the cost of the
manufacture of sugar should be from
time to time looked into under the
gaze of public vyes and I wish for
the consideration of Mr. Puri to quote
the economics of sugar manufacture
in my own area. According to the
percentage basis, one ton of cane with
12 per cent recovery, which is the
average recovery in  Maharashtra,
will give 1-20 quintals of sugar. So,
one ton ol sugar-cane which gives
1-20 quintals of sugar, with 12 per
cent recovery, at the statutory price
of Rs. 115 per quintal, would in all,
fetch Rs. 138, Out of these Rs. 13§,
the excise duty would amount to Rs.
35 and the canc cess would amount to
Rs. 5. If these Rs. 40 are deducted,
then Rs. 98 would be the absolute
cost of sugar and out of these Rs. 98,
if the manufacturing cost at an all-
India average is allowed—even if we
allow them at the rate of Rs, 15 per
quintal, it will come to Rs. 18—the
net cost of sugar would be Rs. 80 per
quintal. This manufacturing cost in-
cludes the profit also. Even if you
deduct Rs. 3 as profit from Rs. 80 it
could come to Rs. 77 per ton of sugar-
cane as the cost to ®e paid to the
eane growers, Are we able to pay
that? I think, the hon Minister owes
this explanation to the  House. On
the basis of Re. 1.62 at 9.8 per cent
recovery or Rs, 1.56 at 9 per cent re-
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covery, the total cost of cane payable
under the minimum price formula
which has been given by the hon.
Minister, in Maharashtra works out
to Rs. 2.12 per maund at 12 per cent.
recovery, The the cost of sugarcane
sugarcane per ton roughly works out
to Rs. 59. Are we in this nation
going to allow only Rs. 59 per ton to
be paid to the sugar-cane cultivators
when the factory would make a aet
profit of Rs. 80, that is, the difference
of Rs. 20. So, a sugar factory having
1000 capacity would be earning Rs.
20,000 a day for hundred working
days. Rs. 20 lakhs of profit per annum
on a total investment of Rs. 2 crores is
something which is unhearg of.
Therefore, let the Food Ministry take
firm action and see to it that the
sugar factories do not profit either at
the cost of the cultivators or at the
cost of the consumers.

If Rs, 2 per maund is accepted as
the firm minimum price at 9 per cent
recovery, then the price payable at
12 per cent recovery wocks out to
Rs. 2.45 per maund. Even if this
price of Rs. 2.45 per maund at 12 per
cent recovery is paid, the cost of one
ton of sugarcane works out to Rs, 70.
Even then the same factory will be
making Rs. 7000 profit per day, for
one hunderd working days. There-
fore, I think that reasonable restric-
tion on the profits of the sugar fac-
tories is essential.

13 hrs.

I may point out that this works out
in another direction in the case of
co-operative societies. In the case of
the co-operative societies, the mini-
mum price that is payable is taken
into account while calculating their
profits. And if the cooperative sugar
factories pay more to the cane-gro-
wers by way of a reasonable price for
the sugarcane, then the income t-
authorities and the Government of
India authorities sit on their chest
and say that they will take into ac-
count this also as their profit liable
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to taxation. Under the co-operative
societieg law, a co-operative society
cannot distribute dicidend at the
rate of more than 6} per cent per
annum. So, we find that while on the
one hand the co-operative societies
are forbidden from paying more than
6% per cent dividend, and are also
forbidden by the operation of this
policy to pay adequate prices to the
cane-growers, on the other hand, we
find that the private interests are
paid at the rate of Rs. 20 lakhg per
factory on the basis of the sugar-
cane price which has been worked
out by the Ministry of Agriculture.

Therefore, I hope that these points
which I have made will be taken into
consideration, anq Government will
firmly lay down Rs. 2 as the minimum
with 9 per cent recovery and allow
subsequent increases as has been
pleaded for without any regional dis-
criminations whatsoever.

st gEmEtT et (fasei):
Iareger A, W F o@rr qwen
e F @ad g9 & a) ¥ U 79g
AR AT ATE @Y & | STo TAE TAR
¥ ¥ FT A qHo Fo qifeqs gF T TR
qig A7 & Wa fy AfFT sAaT Ty
arg T} fare i w1 Jufandi & wfaat
X qg 7% Afq Afa ¥5 #T T9F 7AW
oA ¥ gT T | FP A1EY IgT AHGAT
@il R weag fegad &1 fae ®x
% FRAAT AT 0o Fo ifaer &1 oY
faett | 73 g7BT § fw qvar o fag
qEA FL AT AW A @RI qEEAT FT
guraE 3fae Aifg & 57 aF

% fam av 1 gma &1 A O
fa& AT 98T 37 &1 &1 29 % ¥ a4y
feqfa 7 o7 s, fog ave § @ 7 A
=TT HTHAT F q1F ¢ TT 4TI 9T
faa &7 ¥ sq19 fogr w1 39T A0
& 7@ agai wt wafaaar § ) # aEar
g 5% & #Y @ awe #1 ot gFeF T

DECEMBER 4, 1963

Food Situation 3000

UEAT ¥ A & (641 AT | 3@ 7 T
feafg 7 w7 wF f& &wr gl o
MRTHT 1 F27 7 AT HR Jq FHL
AW IR | g fegfq o &
e it 7wy 2 fr ow amer F1 g%
e feafy #1 aig e« faar sme Wik
TF! WY AT qTGAT IV qR Arafawar
2 S1a

@O A i § v w9 § FgAar
T § 9 @8 @ fF g am A
/R 77 aat ) AR 7 § @ g
it 3 fr oam Afa ¥ o fagd qy
a5t & gawaar A WY g SHET Say
q3T FIW g A AEY @1 & fF
TN & wErQ Dfaat ararg T 2
T FE TEr a1 % R fr faw Af
Y FER AR § TETD @A F
FTTOT @Y qAT ALY YT Wi 1 & mwmar
g asraowd | e @
. a9t F fataw waeAl & arg o
o TF Tg AT g A g1 g 2 !
R o fawA ¥ o9 @ gwedT g+
T N ART ] IEHT U g I FIOT
7 § fF axw w3 Sf9a agarr
g faar " gEy aFT #; e
#ifq

T WA F qF H 1aE 7
a4 fawame A &% FaA gaav Y
Fgm £ aeFE S AT T e g
ag TXFIN A AW & E1 F0T A aw
JA AT IFET T A AT F 1 gH
ar at & gr g A et
FT Wl F €@ &1 A9 fwaar §
faq warfgt ¥ g & fa=rd, am,
M At i F fagwo #1717 & 77
g Al & ag far g gEan
g9 R@a € | A7 gl T FY @ gHeqT
FEW AT H T wAd ag
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FTX TEY §, TGT G TIT FILT FTHTL
T gETE fammr W wWr g ) 99 aF
I g WY Wg, 9% & oS S oar
X 9N § o fr A ¥ iy W g,
gaw ¥ ag sy /Ay 4, I ey
1 Swfar &Y IFAT TEY e samarfeat
1 gfagg 3 A afys faear 6
IR T 9T fa=rT A far fe oy
Afaat ¥ forara &1 ar ag=an & a1 7Y
I W A G GHET FTEH ghT §
ar T | & 7Y WA 5 oSw gEe
ST § SIS | ATH! 39S TF IGO0
& 1T 9T 98 g |

FE F gfege Afa & avaey
# ot & ga AT R g R owm
oy for 2 ¥ @ a¥e g@T @ar
&1 87T 285 o—% ¢ ¥ 5TF W FY GRrarT
SqTaT g% @Y aEI A e faar fp i
T IAQTEA g9 Afaa 9 T fgar Tl
st TR wgag feeard & wwg ¥ W
T W@ A WF 79 971, AT 9qH q
Ft gETQ fifqat ¥ afadagar g6
FAEIEY qg gEA wEd § ®T9AT g
A qF qF AT 4T | 99 Iq T97 faAt
w1 A AT A R A Ao
& 3R 9T f6T 7T /T FT WA FT
fear | A0 wuAT ey @, SerfE s
g uF " faw 7 foaer i
JUIT § HeT T @ w97 fw AW
F faet ot wwr ¥, s ag gt suw
w2 g ar afwwEt sWe w3wm o
war fagre gy, afas aeer< A e
F FIETET [T AR § AR W
g & 2 & art &1 5 @@ & fao
ST g0 fre wit 9u fagsn qar W
ofsrd FY o7 aF, G qEEC A Afq F
®Y § T T F1 ggAT & GO FT A
afey % 31 w1F 77 ¥ T AN 7T aw
F T fear wom 1 @@ sawEr
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M fear wo Ffew @y Fw A famw
Sl

@h uw I & R ¥ |
Fgar W g fF faer ot smare
¥ 7g ) ar fw o e & @A
gi=T ST @ gaET froar W Sy
feram Srg | Afew 3@ 3w Fowwr fRET
FAF AN AT 2 | o 9 fAw F AT
93 T AT § A SEHT I F9Ar AT
faeraT & AT afg Fi2 § 77 @O AVGT
t @ SuwY ¢ war 9¥ wAT W9 faar
ST &, 2 WA 79 S| fRar 71 F1E
forar smar 1

Q% WA ®R@ ;AT HAT
FTST AT ¥, UF wGGT 4R WA fRAv
G

st gEmET medt o @ gar
& | AfEFT ag Fraar @1 8 A #®Y
a1 wfed, o) 9 fFa g gsar g
7 fod wAfa & @ g of@ds
FEAT AT | FTEHR FT Iq TR
ar & fqum =@ Tifgw |

W aF T3 W) Sfaew qwa
T a1 3, IGF T H A7 A q7
quE AR I aac § 1 afFa &
IAH ¥ T UF & AT HAT I9qT AV
FEAT ATEAT | § Faer UF &Y g1 Y
9t 7 AR g | oA gwE A
13.07 hrs.

[Surt KHADILKAR in the Chair]
oo FEded W oFgr fF I 1T T
mfed sfqaey somar @ f& SmEar
TS A wAET A IeRE qew d
T TT T oAfuE gy FEF 0 F oA
9 § JgAT ARATE R ;A &
femma & o9 g dar g fF 1T A
IR FCF dg AUT q99 JF IqH!
ToX 8T ¥ @ GF | IOE! UFEW 4F
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[ s qre]

A TEW F FRO A g AT A
[ TRATL | A T FE T A EAE
HT FHAT § TV qg SAATY € FT FHaAT
gafrfram ) sEr TRk Y
A AR A smofEt & oA
G 1 FEE 1 g g ;Y
TE ¥ D & SN gy ey
s foar @ fF ag Aifx feaw
Ffga A& o o A A ¥ Do
-4

@A a@ =Ty #} AW
GEAR T FAT | W A H o
FFR F1 frmg # s &Y afoymar
i g W | 9EF a1 ST SaE
FAAT AT A7 S GIE ¥ AW qF
T TR T q3 FT FF FATGT 97
AfET S G A=A A AT FIAT
& F fear § 1 THET 0% FgT I
IAETN TH AT H Y WA HY AHA
AT | WEAT ATE TTo W AFRY
aifgar 7 gvwe A g Aif 1 =1
T g U Iarew fxar av R fEe
TR qzd FaRfed @r fee #
AT FA WE 9T AT FT TATE FAT
@ E | IHHT IAL AAGT AT A
% S F fear) § A § 5
g @ fag ot =0 W wEREw
aAfgm & Tare o7 TS T T
F UL FT OF E FE FAT &L T
HAY #T AT F O A J AT T AT H
ARG ¥ GRIE F §L FET TR
& | g FT fF @ T W Lo T
sfq feaear @ | afa & =g g e e
e qar W9 fF fow arda @
For FOAfEd R T IA BT A
ar gt & [T @, SW aEE )
I® T 9T Yo AT 4KY W few &
AT 97 AT 48 A WG FF Q@ § W9 IW

QS § WEETT W IS FL A TS
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T 1 &, o a7 77 ) awr } e adad
AT W=y fFew F T FT AT a@T AT
qUe few #1 3 @l ¥ o) s
¥ JET ar2 TR T ¥ | AfeT WX
WENT@ERFI TS
T I 3 F1 & oy o wF @ § 5
@ I @ W e g AT

A WY Y A § Ig F
agr § 5 fom @ dew A
afer @R #t feedt § 3 @ @
gaafa & T I wWg e ge,
feeelt T3 S fadide &1 o1 faeet
# Fg a9 T3 A1 AT AT A
afdd g9 ST T IFW F FEA F
TAR FRfed ©7 31} ' A
TT AT W@ oA 9 wAT [ e
fadree A3 ¢ HIT Y T AT @
a1 | "L qar e fE # A
fogfr oY | & smEAT § I 29T gEEEAry
A CFANT T FAE AT | TR
T fas smrrifer @R @k 9#3
faddz & wifAe €Y & s wvErd
A & FaErd o afemfas g
# st = g R ST faeedt & fafasr
goTTy 4 STEYEET A IAT Sad
¥ a1 F2Y ¥ 73 A &7 WA Ay @
F faedt #1 g5 wafemas @ AR
st A ot SaFr waAfy AR 9
A/ @7 a1 5 afy gaF feesht # %
i F owaEta @ W a1 F 97 8
QA feedr # g a7 agq 1 X
AT & 5 a5 5w A I )

Wi fegem ¥ W #
T FE@T § A1 G FiEr wgfagt #1
FEF ¥ qOIT 9% q§ AAL WG B
qwfeu foaad feedl & #lX 33 & g@X
AW § WRER W @ |
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FE Tar 9 g1 9 5 fag a0
‘& o A fag & & ST BT AT
T ayA g T qoy uw ¥ §
faad 3= TTEnfy &1 o) A7 &
fagg st T F1 g fagr, a@)
MY g IAN IEE I F ATLE
AT FT AT AR IAR] UF g
afefmde W 2 fear 1 o= O gre
# g% faeg F w= g1 ogFAT ?
g ar IFET & wW gn | gafac
319 gfs 1 saeqr qF @1 TP
fau wF gy wEr ar e #1|

AT wERT, WYY FEdASd AT
i Y AR F W gr & A, A
I A FT I AR 2 ) UF Al AT
& 9gf 7% S F FArET F¥T oAV
g IR UF TN @RI WA q9Im 1
R ag 9g fF M= 9T 7 Jg80037
AT & AR UF ORI § 7 7
FOT Y FUT AT THY WT°T FH
AP @ R T FT W F
fawm a3 frawy s fear st § 7
g A T A FH & WY qoaw §
A T 4 IEHT WO faw
arq faar § Siff Faw o5 & f&m
F foau faa & 7€ €1 | W ey
FFR @ faog # o Q@ A §
A FFET GO FT T8 99T " N
§ ¥ v F1few AR a8 1% & fawra
T g9 ®I aify g fuwma mfs
I FIA AT FEL IAL WA & [
Fax A F I A fFaQ 9 I8
7 0 /E 99T qT AR | gH T Agl-
sy F ITAC IR qvg § A
7 oFq & afea sEer  gfewr @
fa=ry arfge faed fF 99 T 9%
g F N

| uF a3 q@ ag & B AT
# f&ad & 99 T OF  qOFT TG
fF A A M AT R T

F¥ I qara & a7 FE1 T &
1623 (Ai) L.S.D—b5.
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A7 Y I I g fAeedy
faey o faseet =1feq | ™ F 9
Fr 1 wafy g Tfze ag feamav d o
q a1 9gAr FAINF A2 g A AR
TIF & T TF A Tfge A9fE ™ A
WO EEAT & | 39d fam e fae
1A N AT G 9 A1 IaRY
T SgET ATfEy |

o= § & UF qq AR FgAT T80
g AR ag i fast &1 weaEr
FAF A A § | LA FY agd
¥ AW T TF TG FT AT &7 G0
faar & f& 1 W T A 9,
Fz 99 & e %3 1 f5 39 1 am-
FTr FX faqr I gy A g TR
“TEEFR g T § | TSI
F1 a1 "y @7 Far fee ey
FqT ¥ gy ¥ g g fowwr fw
TeigE g wifge? saar fear
fadsit nfeq & g9 & ag g ¢ fow
# fag wedasor £ 7 ;w7 ?

awafa wgw : W aTE
TAY TETA F AHF § | W qg @A
X |

= FEAET WERY © T 0F fHe
¥ & gt a9 gAa T g o0 A
frare # ‘o’ TR F ©WW
9 “HETAFT AR FT TR A
AT AMEY | IR THAFIT F FT
TEGFTT FT AR FTAT § 1 WA
% fa= font w1 eI fRa
2 % & e A e § 1 gefag
# ag wmear § & a8 awimaTr #
AT A FTOTH GH@ IAEM B
T qgars s | & wwear § e S
FAT ATE@AN FT TF TG JGET AT
& faeq f fadel aar o siftq #
At oS T € | AW W
geiT & afz w7 wE HearE & o Ay
IaH g9 T ¥ AU 0F I @dw
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[Eif:Eaticissaiizill
rfmw fasrsd  foaadt @9g ¥ ==
W1 g I S F AW qrr wwAr
siEg M g1 A @ & gfafafa
W A qw e fRY frorr o afe
TEAT AT qt Afaw wwEy WA GET
o faa g

Shri Heda (Nizamabad): Mr. Chair-
man, Jet me first state one glaring
fact about my own constituency. 1
come from an area which has got a
sugar mill which is the largest in the
country. There the recovery is 10-12
per cent, generally between 11-12 per
cent. The yield per acre is good. In
spite of this there the factory has de-
cided to give only Rs. 1-15-0 per maund
for canc. In the same area the Khand-
sari units which are working, which
have grown from 1 to 8—only two
years ago, it was cnly one, last year
there were 2 and this year there are
about 8—are paving Rs. 2 per maund,
in certain cases they are paying
Rs. 2-4-0, with the recovery between
6-7 per cent. This is a very glaring
fact.

In spite of the fact that the factory
is in the south, the SISMA formula is
not being applied to it, What is worse,
the factory is in the public sector. It
is owned by the Andhra Pradesh
Government. Even then, Justice or
fairplay is not meted out to the cane
growers.

When we are so short of sugar, the
only remedy lies in our having a long
range plan, for five years, ten years or
fifteen years. So far as sugarcane is
concerned, the vagaries of weather do
not matter, because there is perennial
supply of water, however small or
large the rainfall inay be. The sugar-
cane fields are assured of water.
Therefore, I think here is a case where
perfect planning can take place. I am
certain that in my own area we can
produce 3-4 times more than we have
‘been doing all these years,

In the factory area, if khandsari is
there. it should get cane only after the
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factory is fed ang not earlier. So far
as gur is concerned, it is very difficult
to stop gur manufacture because prices
of gur have risen. An hon. friend of
mine had refuted the charge that gur
is being sold or bought for the manu-
facture of illicit liquor. But all of us
know very well what the fact is.
Otherwise why should any farmer, if
he can purchase sugar cheaper, go in
for gur which is costlier? There are
very few farmers who are purchasing
gur for consumption of gur as such.
Otherwise. generally it is being pur-
chased for some other purpose, and
that is why its price is so high.

The price of sugarcane should be
linked with recovery. I do not agree
with Shri A. P. Jain; his is a limited
case for the limited area of UP. I do
believe that we must link the price of
sugarcane with the reccovery, and
thereby induce the farmer to take to
better seeds, better manure and better
agriculture and get more production
of cane.

Similarly, I do not think we should
stop export of sugar. We should ex-
port more and more of this. This is
the time to do it. We have been say-
ing that exports should be encouraged
even at the cost of the home market.
I think here is a fit case for imple-
menting that proposition. England is a
good pointer; when she was short of
many articles, she was encouraging
their export and thereby she sustained
her economy. The time has come
when we must learn a lesson from
that ourselves.

I would therefore make this plea to
the Food Minister: let him not think
of a vear or two ahead which are go-
ing to be a little difficult; we should
think in terms of 10, 15 and 25 years
ahead, produce more and more and
export more and more. Then the
problem will be solved.

Mr. Chairman: The hon. Minister.

Shri Tyagl: I tried to catch your eye.
Could you kindly spare me five minu-
tes only to make a suggestion and not
a speech?
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Shrl Radhelal Vyas (Ujjain): I
would also request you to give me five
minutes.

Shri Ranga: Shri Tyagi is a front-
Bencher. He should be given a
chance.

Mr. Chairman. I have promised that
he will be accommodated. After him,
the hon. Minister wil] reply to the
debate.

Shri Radhelal Vyas: I have also
been taking interest always in the
subject.

Shri Tyagi: I know how hard up
you are for time, I think, as much
hard up as people are for sugar.

I would just highlight one point.
Let us understand that we in Parlia-
ment have been claiming to be a sove-
reign bcdy, representative of the peo-
ple. We have our majority here, of
course, which forms the Government.
I feel s thick with my hon. friends on
this side of the House. But voters are
dearer. In the House, we are not to
go by emotions; we are to go by the
logic of the responsibilities that peo-
ple have vested in us. We cannot be
untrue to those responsibilities,

I therefore want to make an appeal
to the Minister concerned. May I just
interpret it and say that despite your
policies, the House is practically un-
animous. The price must be uniform,
Rs. 2 minimum, for sugarcane, Where
vou oppose the House, I want to pose
a question. Whatever your Sugar
Syndicate or your Sugar Board has
advised you, we are also advisers, this
Parliament has also some rights, we
the representatives of the farmers
have some rights, and we have to
emphasize them. Therefore, my de-
mand is—it is not my demand alone,
it is the mandate of this House—that
the price of sugarcane should be Rs, 2
minimum. You can reduce it when-
ever you like, but it must be uniform.

Some Hon Members: No reduction.
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Shrl Tyagi: What is happening at
present? There is a sugar mill on my
side in East UP. Seven or eight
miles away there is another sugar mill.
Sugarcane cultivators in that area are
permitted to receive from that mill
Rs, 2 per maund, whereag in this
mill it is Rs. 1-12-0 per maund or some-
thing like that. The sugarcane of thig
area naturally, either openly or steal-
thily, is passing on to the mill where
the cultivator can get Rs. 2. And why
should he not pass it on, 1 want to
know,

I can very wel] understand that our
plan for food production has failed, as
was stated quite rightly, due to the
vagaries of nature. But our policy
should not be as ‘“vagarious”, if I may
use the word, as nature is. I speak
my own English, I do not speak King's
English. If my meaning has been un-
derstood, the word is right. We cannot
afford to be vagarious in our policies
and we must therefore be realistic, and
therefore I make this demand, this
plea. I feel that constitutionally also
we should start a practice. Let Par-
liament Members have the honour and
sort of pride of being real representa=
tives of the people. Our views are
given not only just to have your com-
ments. This we could do in the Cene
tral Assembly days and in the British
days when there used to be a Viceroy.
Our meetings used to be held in this
very chamber. We expressed our
views, sometimes they would react to
our views, sometimes they would not.
That is not so today. Today, even
without a vote if a view has been ex-
pressed, morally it becomes a mandate
on the Ministry.

I must tell you that it is all credit to
the Prime Minister, because he is so
universally loved all over the country,
that Parliament does not go beyond an
extent and therefore everything is
being permitted. Otherwise, this is
such an important question that if
governments have to go, tens of them
can go, but peasants’ rights cannot go.
Ang that is the feeling of the House,
which is very strong.
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[Shri Tyagi]

One word more. Your plan of agri-
cultural production cannot succeed by
your slogans or speeches or press
statements. They do not go into the
soil as fertilisers, and it does not go as
a mandate or as a fatwa. People want
something substantial. You have not
been able to approach the farmer, and
so many cooks spoil the broth. So
many Ministries are working it is
chaotic. I would appeal to the Minis-
ter that it is a sensational matter. 1
tell you the country is passing through
a crisis, and in this crisis a judicious
view should be taken of the circums-
tances. And please put your own
house in order. There must be some
order in the Ministry, there must be
unity between the Ministries. One
man must control these departments,
not so many. And the States also
come in. I suggest the Minister take
power in his own hands and do the
things. Thank you,

Shri Swaran Singh: We have had a
long debate, but a useful one about
important matters that exercise the
minds of the hon. Members and that
are important from the country’s point
of view.

Several points of criticism have been
voiced, several suggestions in the
nature of long-term rectifications or
short-term proposals have been made.
1 entirely agree with Tyagiji that we
cannot grow more food by more words
or more speeches. Therefore, I will
try to be as brief as possible, and try
to confine myself to meeting some of
the important points that have been
raised.

I would first venture to place before
the House my assessment of the sugar
position. I am sure that the House
will be glad to know that production
up to 30th November—that is the
latest figure that is available—does
show an encouraging trend. Produc-
tion as compared to 1962-63 is as much
as 75,000 tons more; and even as com-
pared to the best year in recent his-
tory, namely 1960-61, it is 15,000/16,000
tons more.

Shri Heda: What ig the total esti-
mate now?
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Shri Sawaran Singh: I am coming to
that. If anything is left after I have
finished, you are most welcome to ask
questions.

This shows that we have started
well. I do not want to be over-opti-
mistic, but I think a good start does
mean something, and we should not
ignore it.

‘What are the factors which we have
to take into consideration in assessing
the expected production? So far as
sugarcane crop is concerned, it is about
77,000 acres more as compared to last
year, that is in sheer acreage, and this
increase is in the two States of U.P.
and Maharashtra. These are impor-
tant States because there are higher
targets of production in both these
States, and therefore larger acreage
in these two States is a factor which
we will have to take into consideration.
On sheer acreage alone this should
produce about a lakh of tons more of
sugar.

So far as the crop condition is con-
cerned, according to the assessment
made by experts, by reports—and I
think in this I will be supported by
many hon. Members who come from
sugarcane growing areas—the crop
condition is distinctly better as com-
pared to last year. Our estimate is
that on quality it is about 15 per cent
better as compared to last year.

Licensed capacity which is being
pressed into action this year is 28.6
lakh tons, as compared to 25.2 lakh
tong in 1961-62, which I would recall
was the year in which we produced
27.14 lakh tons. In 1962-63 it was
26.8 lakh tons. I do concede that
mere capacity itself is not a factor
which is conclusive in producing addi-
tional sugar, because in our best year
of performance with less capacity we
were able to produce more, but it is a
factor which should be taken into
consideration. At any rate, if the
sugarcane supply is assured to the
mills with this additional capacity that
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has been licensed, and it can be pres-
sed, and has been pressed, into action,
there is this physical capacity to pro-
duce more sugar. These are factors
which we have to take into considera-
tion.

Taking these factors into considera-
tion, it was necessary that we take
certain steps to ensure that the supply
of sugarcane to the mills is maintained
at a reasonable level. We took con-
crete steps to increase the price of
cane in an effort to give as fair a deal
to the cultivators as we thought would
meet the exigencies of the situation.
There are three distinct factors. There
has been, in the first instance, an in-
crease in general cane price applicable
to al] factories. An atmosphere was
sought to be created here as if there
had not been any general increase and
there were even insinuations that the
increases were confined only to parti-
cular areas. That is not correct. Cer-
tain increases of a special nature have
been granted to certain areas in view
of local factors but we cannot ignore
this basic fact that there has been a
general increase of 6 plus 12 nP, which
is 18 nP. It is reflected in all the slabs
even for the purpose of calculating
higher price for better recovery.
Secondly, there has been freight con-
cession. pegging freight cost at 12 nP;
anv additional freight charges would
be borne by the factory and would go
into their costs. These two factors
are applicable all over. Then, they
will earn rebate on excise duty on
additional production as compared to
the base year, which is neither the
best year nor the worst year but an
intermediate year. All these factors
have produced results with which I
started my comments—75,000 tons
more sugar as compared to last year.
These are solid facts which could not
be brushed aside by arguments; just
as I cannot produce more by speeches
alone, more quantities that were pro-
duced could not be washed away by
criticism and speeches. 1 claim that
various steps taken have resulted in
higher production and I have every
reason to hope that production trend
will continue to be hopeful.

-bers our sugar budget
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I wish to share with the hon. Mem-
for the next
year. We are at the commencement
of our sugar season and so this is a
sort of a budget debate for sugar. Our
sugar season starts from 1st Novem-
ber and lasts till 31st October. We
had at our disposal 31.86 lakh tons in
1962-63, which consisted of a carry
over of 10.26 lakh tons and our pro-
duction of 21.6 lakh tons; our produc-
tion stood at a low level last year.
Out of this 5.1 lakh tons had been uti-
lised for exports and according to
latest calculations our internal con-
sumption throughout the 12 months
stands at 25 lakh tons. I am happy
to report that with very bleak pros-
pects during the last sugar year we
have succeeded in starting the cur-
rent year with a carry over of 1.5 lakh
tons on 1st November. Keeping the
1.5 lakh tons as a reserve for replace-
ments or as carry over at the end of
the current season, what is the posi-
tion in 1963-64? 1 have said that I
have decided not to undertake any new
export commitments but we should
not try to get out—it is my intention
and I hope this House will also agree
with me—of our internationa] com-
mitments because that is bad for a
variety of reasons. There is the dire
necessity of foreign exchange and even
more important is our determination
to honour international commitments,
They are contractual in nature and we
could mot and should not get out of
those commitments. Even without in-
cgrring any additional export respon-
sibilities, I have to honour the export
commitment of 3 lakh tons and we
have to make a provision of at least
25 lakh tons for internal consumption,
at the same level as in the last year.

Shri Heda: 30 lakh tons.

Shri Swaran Singh: It is interest-
ing that Mr. Heda wants to make a
provision of 30 lakh tons. But he was
citing the example of England when
they cut out their ration allocations.
You will agree with me that 30 lakh
tons is not consistent with cutting
down the rations. You cannot have it
both ways. On the one hand he was



3015 Motion re:

[Shri Swaran Singh]
trying to impress upon me the neces-
sity of stepping up exports and urged
that we should try to reproduce in
our country the spirit of sacrifice and
self-denial shown by Britishers at the
time of war. Still he is asking me to
provide 30 lakh tons instead of 25 lakh
tons. These things do not go together.
But I may say that I am not influenc-
ed this way or that way; I have to take
a realistic view.

Shri A. P. Jain (Tumkur): You
must provide for increase in popula-
tion.

Shri Swaran Singh: Yes. I was
saying that at last year’s consumption
rate of 25 lakh tons, there should be a
production of 28 lakh tons. The target
of 33 lakh tong is, even to take the
most optimistic view of the situation,
something which I have no doubt we
will be able to achieve. The trends of
production which I have indicated at
the commencement of my observations
do create in us hope and confidence
that we will be able to produce at
least this much. It is true that we
should make additional provision of
about a lakh of tons for Increasing
trends in consumption. That takes us
to 29 and thus I have still a cushion
of about 4 lakh tons with regard to
the target of 33 lakh tons.

I am giving these figures in a most
conservative manner. This does not
mean that I have given up all hope of
reaching a target of 33 lakh tons. My
own assessment of the situation is
that with the production trends that
have unfolded themselves, with the
availability of cane even in difficult
areas—if I may appeal to the hon.
Members belonging to various parties
in this House—if they were gracious
enough not to make a political issue
of these matters and if they examine it
on the facts of the situation and not
raise the types of stresses and strains
which have been unfortunately raised
in certain parts of the country, I have
no reason to doubt that we can defi-
nitely cross the 30 to 31 mark. In
that position, the sugar availability
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can be of an order which will enable
us to tide over rather a very difficult
situation which we faced during the
last sugar year,

1 will give another figure which will
be of interest to hon. Members of this
House. When my predecessor decided
to impose controlled distribution of
sugar in April, this year, from that
time, we are making a release of 1.9
lakh tons monthly; that is the average
rate of release now. If we continue
our releagse at this rate, then in
twelve months, the total releases will
come to about 23 lakh tons. I am
making a provision of another lakh of
tons to meet the requirements of festi-
vals, in which case it could go up to
24; even with 25, there would be a
cushion of a lakh of tons. So, if the
total availability for distribution is 26
lakh tons, I think it will make a signi-
ficant impact upon the availability.
Let us not forget that these marginal
shortfalls and shortages are mainly
responsible for pushing up prices. If
the country develops this atmosphere
of confidence which is based not on
words but on actual figures and the ex-
pectations which I have tried to place
in a very realistic manner, I have no
doubt that these tendencies to get an
additional kilo or so to meet some diffi-
culty—that temptation—should disap-
pear and we can therefore easily meet
the situation. This is the position so
far as the sugar budget for the current
year is concerned.

There is an important aspect about
which the House has thrown up seve-
ral suggestions, namely, the curb that
has been imposed on the movement of
gur. I have gone into this matter
with some care, and I would like to
share with the House my assessment
of the situation. Some very interest-
ing aspects have come to light, and I
would like to place them before the
House. The total quantity of sugar-
cane that is grown is divided on the
ratio of 1:3 to 2:3 between sugar
manufacture and gur-making. I gur I
include khandsari and other means
where the sugarecane does mot go to
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the sugar factories. Two-third goes
for gur and khandsari and other small-
scale units by whatever name you may
describe them. That is the rough
figure. About one-third goes to sugar
which is about 30 to 35 per cent. I
am giving the order of the figure rather
than the exact figure. I have made
some calculations. The total produc-
tion of gur and otber allied products is
about 58 lakh tons; the order is bet-
ween 58 and 62 lakh tons; roughly it
is twice the quantity that goes into
sugar manufacture, What quantity out
of this total produetion of gur goes for
inter-state movement is an important
factor. My thesis on this is that this
small quantity which is the subject-
matter of inter-State movement should
not be permitted to push up the price
in the main sugar growing areas, and
that is the objective that should be
before us. Let us not forget Uttar
Pradesh with a population of over
seven crores, Maharashtra which is a
surplus gur-making area with a huge
population. Andhra Pradesh and Mad-
ras alsn, are States where a large per-
centage of gur is consumed by the
people in those very States. You will
kindly appreciate that it is not only
the cultivator who consumes gur.
There are other people, landlass
labour, Harijans, the non-peasant clas-
ses of various types in those localiti-
es—all those who belong to those
areas know—who consume gur, and
the gur-producing areas are quite
considerable.

I have carefully calculated the figur-
es of inter-State movement of gur.
The total for the last year works out
1o 5.3 lakh tons. This is in relation to
the total production of 58 lakh toms,
and cven if to this you add some
more movement by trucks which from
the very nature of circumstances can-
not be very large, the tota] that is the
subject-matter of inter-State trade is
nol more than 10 per cent by any
stretch of imagination. It is a matter
for serious consideration as to whether
to ensure a price which definitely
reaches much higher levels than the
ruling price which now obtains in
Uttar Pradesh, Maharashtra, Madras,
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Andhra—those areas which are sur-
plus in gur—there is any justification
for pushing up the overall price for
gur everyone, merely to ensure that
these five lakh tons of inter-State
movement moves at a price which is
much higher than the one which now
obtains in all these gur-making areas.
There is something due to the consu-
mer in the predominantly gur-manu-
facturing States; gur should be avail-
able to them at reasonable prices.
When 1 say that, I do not under-esti-
mate the difficulties my hon. friends
from Gujarat or Rajasthan expressed.
West Bengal is another State where
some gur every year is sent from
Uttar Pradesh and, strangely enough,
even from Punjab. Therefore, that is
a separate problem and I will come to
that, as to how we deal with it. But
let us not gorget that it is only 10 per
cent of the total gur that is produced
in the country which is the subject of
this inter-State movement. This inter-
State movement of just 10 per cent
should not, you will agree, be permit-
ted to push up the prices for consu-
mers all over the country. That is the
basic thing which we must remember.

Besides this; let us consider the
main shortfall of production of sugar
in Uttar Pradesh and Bihar. It is
quite interesting that in Uttar Pradesh,
in 1960-61, there was a production of
143 lakh tons. It fell to 8.52 lakh
tons in 1962-63. In two years, there
has been a fall of about 53 lakh tons.
It is a very staggering fall. In Bihar,
from 3.85 lakh tons, it fell to 1.71 lakh
tons, practically 50 per cent. In Pun-
jab also, it fel] from 1.22 lakh tons te
62,000 tons. So, if you take these
three States alone, there has been this
fall of roughly eight lakh tons. It is
a very serious position. We should,
therefore, try to understand the prob-
lem. We must ensure adequate sup-
plics of sugarcane to the factories that
arc there, so that they may make up
the short-fall, which to my mind is
mainly responsible for creating sugar
shortages in the country. Tt was,
therefore, necessary for both these
reasons namely, to ensure larger sup-
plies of sugarcane to the factories in
areas where there has been significant



3019 Motion re:

[Shri Swaran Singh]
short-fal] in production and to ensure
that the 90 per cent of gur which is
not the subject-matter of inter-State
movement is  available to the large
body of consumers in the principal
producing States at pricc~ which are
reasonable.

Shri Tyagi: What about the 10 per
cent which is the inter-State move-
ment?

Shri Swaran Singh: Even for inter-
State movement, it will be appreciat-
ed that if procurement at a lower price
can be utilised for taking gur to those
States and distribution arrangements
there are reasonably good, they will
definitely get it at a price lower than
the price at which they will get if
there was free movement. Are we
going to throw up our hands in des-
pair and despondency merely because
we are unable to cope successfully
with a situation where gur is available
in the surplus areas at prices which
are definitely lower than the prices
which would obtain if they were to
move on a free movement basis? If
the distribution arrangements at the
other end can be made reasonably
good—I am not saying they may be
made cent per cent good; I take a
practical view and not a Utopian
view—then the problem, which is a
highly localised problem can easily be
tackled. What are the States involv-
ed? The consuming States—the defi-
cit States—will be Gujarat, Rajasthan
and to a very marginal extent West
Bengal. If, for instance, gur can
easily be made available from surplus
areas in the various States at prices
which are much lower than the prices
which would obtain if there was free
movement and if they are handled at
the other end either in fair-price shops
or cooperatives or whatever may be
the mechanism that might be devised,
it will be definitely in the interests of
even the deficit States. It is quite
normal for any reasonable trade prac-

‘ tice to imagine that if the availability
is at a lower price,
definitely be arranged at a more rea-

sonable price than if the procurement.

itself is at a higher price.
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Dr. M. S. Aney (Nagpur): It is a
question of supply of transport at the
proper time, for taking it.

Shri Swaran Singh: I entirely ayree
with the hon. Member. Luckily for
us, the transport facility provided by
the raillways, with which I was con-
nected for some time, is quite easy.
It is quite interesting that part of the:
scarcity in the surplus areas of Muza-
ffarnagar, Saharanpur, Meerut, and
Hapur was created because of the
efficiency of transport. I looked into
it, about six months back. Whereas
formerly traders used to have their
demands for wagons pending for long.
we were able to move them quickly
and that created certain temporary
shortages.

Therefore, my point is, 1 am not
closing my eyes to the difficulties that
are today being faced by my friends
from Gujarat. But let Gujarat also
remember that they depend for sup-
ply of sugar to them, which annually
works out to a figure of about 2 lakh
tons. One hom. Member was trying to
wax eloquent saying, *“Why are you
trying to step up sugar production?”
Gur is enough for us.” He forgot that
his own State was getting supply of
sugar alone; which is of the order of
about 2.5 lakh tons a year. Where from
will he get it if enough sugar is not
produced?

Let us also0 remember that the
prices of gur are very much linked
maybe sympathetically with the prices
that obtain with regard to sugar and
any large-scale higher price which
prevails in these surreptitious transac-
tions does have a significant effect on
the prices of gur, It is, therefore,
necessary to set. up production. of
sugar and this step has been taken
with that end in view.
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The point was raised that sugarcanc
prices should not be linked with re-
covery. I must admit that I am rather
new to this job. So, I tried to look
up some of the older thinking on this
issue. Now, as Mr. Ajit Prasad Jain
has to go for lunch and I do not want
to detain him, I would like to make
a reference to one of his speeches in
this connection,
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The principle of linking the price of
sugarcane with recovery is not new.
In most of the progressive countries of
the world, the price of cane is deter-
mined with reference to its quality,
i.e. the sugar recovery factor. In fact,
a reputed Dutch Sugarcane Expert,
Dr, C. Van Dellewijn, who visited
India in the early fifties remarked in
one of his articles published in Nov-
ember, 1952:

“Sugarcane in India is paid on
the basis of weight irrespective of
quality. In a crop containing 10
per cent recoverable sugar, the re-
maining 90 per cent is made up of
water and flbre, plus a negligible
amount of other organic and inor-
ganic compounds. Under the sys-
tem in force, a uniform price is
paid for cane whether it contains
6 or 12 per cent of recoverable
sugar. Thus, the same price is
paid for water and bagasse as for
sucrose. This system explains the
attitude of cane-growers. He is
expected to grow more cane re-
gardless of quality and conse-
quently he grows more cane. He
prefers for instance high cane
yielding varieties even if canes
with lower tonnage, but better

quality would yield more sugar to
an acre.”
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“Payment on the basis of cane
weight is a primitive system,
which has been gradually aban-
doned by all progressive cane
countries. Even in India, it is ag-
reed that payment on the basis of
quality would mean a greater im-
provement,

“There is, however, a general
feeling that the introduction of
this system in a country with so
many small cultivators would re-
quire rather extensive organisation
for sampling and analysing the
numerous individual cane loads.
But the success obtained with:
this system in other coun-
tries indicates that a trial in
India would be worthwhile. If
the holdings in India are smaller
than in other countries, this is
only a difference in degree; it
means more cane loads have to be
sampled and analysed. But this
is a matter of personnel and of
laboratory capacity. Essentially,
the problem in India does not
differ from that in othgr countries
and there is no reason why the
system should not prove beneficial
to the Indian sugar industry as it
has been elsewhere.”

The late Shri Rafi Ahmed Kidwal,
while inaugurating the 10th Conven-
tion of the Deccan Sugar Technologists
Association held in October, 1953, in-
vited the sugar technologists to put up.
proposals for payment of cane price on
the basis of recoverable sugar. Shri
A. P. Jain, the then Minister for Food
and Agriculture, while inaugurating
the 24th Annual Convention of the
Sugar Technologists’ Association of-
India in October, 1956, said:

“I have no doubt in my mind
that if the quality of sugarcane
upon which the prosperity of the
industry depends has to Improve,
then the price of sugarcane must
be linked with the quality of
sugarcane and the recovery from
sugarcane....I can say without
the fear of contradiction that if the
sugar industry in that part of the
region or in the rest of the North
has to survive, then the quality of"
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sugarcane must be improved and
what incentive hag a sugarcane
grower to improve the quality un-
less he feels that for the better
quality he will get more and he
also feels that for the inflerior
quality, he will be penalised and
will get less?”

The Tariff Commission in its report
-on price linking ‘formula (1961)
+observed:

“The guarantee of payment by
mere weight hag blasted all incen-
tives to improvement in the
quality of the raw material. We
have no doubt that the only way
out of this stalemate would be to
institute a system of payment
which combines a floor price for
cane of average or minimum
quality with the proportionate or
progressive scale for quality differ-
entials. Pending establishment of
arrangements for payment by
quality of sugarcane brought by
individual sugarcane growers or
groups of sugarcane growers, ar-
rangement should be made to offer
a collective incentive as in Maha-
rashtra to all cane growers attach-
ed to a factory in the form of a
premium element in the price of
sugarcane depending on the extent
to which the average recovery of
the preceding season is an im-
provement on the previous aver-
age.”

Shri A, P, Jain: Sir, if you will
permit me, I want to point out one
thing. He hag read out extracts from
my speeches. There I have suggested
certain arrangements about correct
assessment of recovery. I have sug-
gested that certain administrative
arrangements have been made if this
experiment is to be tried. Have you
made those arrangements? I have no
objection to linking the price of sugar-
cane with recovery, but it requires
many administrative arrangements.
For instance, there must be a machin-
ery to fing out whether the recovery
is correct. Also, there must be
modernisation of machinery. Have
.you done those things?
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Shri Swaran Singh: I am parti-
cularly grateful to Shri Jain for a
very nice and very wel] considered
speech that he made. He has made
very valuable suggestions not only
with regard to sugarcane production
and prices but about the agricultural
policy as a whole.

So far as this aspect is concerned.
my intention was not really to build
up an argument but only to acquaint
the House with the thinking that had
gone before this price linking formula
was evolved. If in actual implemen-
tation there have been any defects
either in the matter of working out
an average or some other things, we
should look into it. I am prepared
to look into it, and we should look
into it. I have no doubt in my mind
that we will have to push this g little
further and make it applicable, as
Shri Jain himself pointed out, to
group of growers or even in the case
of individua] growers if they have all
the machinery. That perhaps may be
the ultimate objective, but in the
short view we will have to undertake
various arrangements which will help
us in trying to implement this formula,

Shrimati Renu Chakravartty (Bar-
rackpore): The actual recovery which
is shown by the mills is done in such
a way that the illiterate peasant does
not know whether it is correct or not.
What is the machinery that you have
which guarantees that the recovery
shown is correct?

Shri Swaran Singh: Cheating can
be circumvented by making the neces-
sary arrangements. In Maharashtra,
for instance, the recovery is above a
certain level, There can be marginal
errors in the recovery. Even in that
1 am perfectly prepared to introduce
some methoq by which the actual
advantage should not disappear by
any inefficient workinz of the mills.

Let us try to understand the for-
mula, Without linking it to recovery,
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if we have a sort ol g uniform price,
nobody gets the benefit. It may be
that when you apply the formula on
account of inefficient working of a
mill or, may be, capricious working
of a particular industry, somebody
might suffer. One way of approach-
ing the problem is that because there
are this type of defects, therefore, we
should have a uniform formula. The
other way is to have a formula where
We link the recovery with the price.
Then we can examine as to what is
the minimum recovery at which a

certain minimum price should be
assured. Because that is again a
matter about which I think there

should definitely be a cushion, we can
think about that and we should make
the arrangements more perfect. But,
1 think, in principle this formula, on
the whole, has helped the growers in
various parts of the country to get
prices which are definitely higher than
the minimum.

Shri S. M, Banerjee (Kanpur): What
about U.P., and Bihar?

Shri Swaran Singh: In UP. and
Bihar alkso they have got higher
prices.

Shri A. P, Jain: It is not for the first
time that this principle is being sup-
ported. There was the bonus formula.
There were some defects found out
in it. Then we thought of this for-
mula. But you have not answered my
question. If a factory is an outmoded
“imbalanced factory and recovery is
low because of the defects in the
factory, why should the farmer suffer?

Shri Swaran Singh: He should not
suffer and we should find some answer
to that. If the hon. Member has any
suggestion to offer I am prepared to
examine it. One suggestion that
occurs to me is that there can be some
sort of a laboratory test in the case of
a particularly baq factory. But that
will require the establishment of some
mechanism. My point is, the linking
formula as such, I would reiterate, is
sound in principle. What should be
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the minimum recovery or a level of
recovery which should ensure a cer-
tain minimum price is a matter in
which there is some cushion. Also, in
actually implementing this formula
that price be based on recovery, if
there are any defects they should be
removed and we should take steps to
remove them.

Shri Tyagl: Past bonus has not

been paid.

Shri Swaran Singh: There is no
question about the principle. It should
be paid. If any particular individual
or mill hag not paid it, it should be
paid. But that does not really detract
from the main principle. If there was
no formula he would have got nothing,

" he would have got just the uniform

price.
Shri A. P. Jain: Nobody denies that.

Shri Swaran Singh: I am glad there
is general agreement that the price
should have some relatiocn to recovery.

Shri Tyagi: The basic price must be
there.

Shri Swaran Singh: I would like to
mention

Shri K, C, Sharma (Sardhana): May
I ask the hon, Minister, how is it
possible to put a round peg in a
square hole? How can you have a
cent per cent rational formula worked
out with dishonest millowners and
uneducated and dumb cultivators?

Shri Swaran Singh: The only way
for a round peg to go into a square
hole is that the diameter ghould be
properly adjusted (Interruption). The
point is, in this case the matter is not
so complicated. I agree with the
phiiosophy of Shri Sharma. All these
measureg about fixation of a minimum
pricc and ensuring that no difficulties
are placed in the way of the growers
and also other measures that have
been undertaken are for the protec-
tion of the cane growers. That is the
entire history of the fixation of mini-
mum prices for sugar cane.
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Shri A. P. Jain: I would like the
hon, Minister to answer my main
argument. Why are you making the
farmer pay for the fault of the mill-
owner? Sugar industry is one of
those industries which are completely
outmoded and where very little reno-
vation has taken place.

Shri Swaran Singh: It is not my
intention to argue this matter with
my esteemed colleague of the stature
of shri A P, Jain—I am the farthest
to argue. So far as the outmoded state
of the industry is concerned, we have
taken every step to modernise the
machinery, to improve the methods
of crushing and the like. It is one
thing to suggest that whatever prac-
tices which are undesirable are there
we should try to find a solution for
them, and it is quite another thing
to say that we should do away with
the formula. I have ventured to say
this, Sir. because some opinion was
voiced here about it.

Shri J. P. Jyotishi (Sagar): If the
Government evolves a machinery to
find out the sugar content we might
agree. but if it is left to the mill-
owners to find that out we cannot
agree.

Shri Swaran Singh: So far as the
present position is concerned. 1 will
merely state the factual position and
if there are any methods which, ac-
cording to the hon, Members, are im-
proved mefhods, I will certainly have
them examined. They can pass on
the suggestiongs to me even later on.
Now, for working out the recovery,
we do not take the average for the
whole year. We take the optimum
period, that is, the period when there
is maximum of crushing ang when the
sucrose content is pretty high. We
eliminate the earlier crushing period
and also the later crushing period.
That is the best and more scientific
method we could think of. Then, in
the matter of rounding off in the case
of decimals, we always do it in favour
of the grower. For instance, if a
strict calculation gives the recovery as
9:02, we take it as 9'1. These are
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the two methods which we  have
adopted and which, we feel do give
a certain measure of concession to the
grower. ] do not claim they are per-
fect and I am the last man to defend
any factory owner if he is showing.
false figures with regard to recovery.
We should deal with it, and I will be
the first person to adopt methods
which might really ensure that this
is implemented oh a reasonable basis.
Ultimately, the development of sugar-
cane is very essential in this respect
and it will have to be attended to.

A point had been made by Dr, Ram:
Manohar Lohia that the local co-opera-
tive society had sold gur at an un-
reasonably high price. I have made
some enquiries and my tentative in-
formation is that out of a quota of
1,000 tong allotted to the Union Terri-
tory of Delhi for November, 300 tons
of gur were allotted to the Delhi
State Central Co-operative Store of
which they have imported about 100
tons. The price at which gur was
purchased from Muzaffarnagar was
Rs. 59 per quintal and a portion is
reported to have been sold in Delhi
at a price range of Rs, 80 to 85 per
quintal. The Delhi Administration is
looking into the matter and I will
acquaint the House the result of their
examination.

Shri 8, M. Banerjee: Why leave it
to the Delhi Administration? Why
do you not do it yourself?

Shri Swaran Singh: Delhi Adminis-
tration is also our own. Let us not
anticipate their decision or . .

o W wAIET wifgar : Wl
gy wAft St s e & 919 39 &
I A qar A A% g ;WifF =
WETET A Fr  F oy Y feew
a3 §97 | Y SF ¥ ghg v Amw
T W FTAAT FOG vo TUA faew
X Tuw ¥ T UNT 9IAT g—w1E
o, SX TR T § | AP gREgA F
IR A AR e g fR R
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dFeT A% Il A foar &0 MR e
¥ Yo FFTr fHaT & 1 FTAT AW WK
farelt \TaTROT ST A AT ET At
o TF I & 97 g1 T¢ gy | §fF 7€
FT gATarR F e & gafaw Ay
St T it qF w1 FEaTEy g
fet t & oot @wE § IR @ g
T e g 5 & w0 A Fer fF
W FATFD F g F g 49y v
2| TF T, 9A T9Y WIAT ARY & |
g 497 IT F 9T @I, FIF 99T H
T, A9 A & fod @, 3wy 98w
1% wAAE TG ], THHT qAFAA (75-
W F g AR 5w fag &% oA
EUEARE A TR T E I i (e
AN FeET § a7 FE fFE FTOTQ
{ Fdr g, SEF okt F7 T ATE-
9 ¥ I TA F FL HFT AR A
IE F AATH “‘gl;rna'ggerramf‘r
T WAL FIFT AT A, A ag A
ARET g g AT |

s qETER Sl - sy 9T
Toaew ot grvaw Qe #) faar v
FqAC &1 A€ N AL faar mar
FYAX F AR A FFAT 9T )

Shri Swaran Singh: Sir, 1 will not
0 into the details of the various prices
that have been mentioned here, As
1 have already said, the Delhi Admin-
istration is looking into the matter.
1t is enquiring into it and it is g com-
posite

ot aFTIEIT et o Feefasg
fomr 1 gegamT T d Ay 2
faar s

Shri Swaran Singh: When a matter
is being looked into by the Delhi Ad-

wministration
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Tro T AT Afgan : §LF 39
Y ST ;T g FeEr ! o= fam gy
w g ?

Shri Swaran Singh: I do not think
it is very fair for us always to take
the view that whatever the Delhi Ad-
ministration does is not quite correct.
That is not fair at all.

Shri Tyagi: I suggest that when-
ever an inquiry is being held, no word
must be said either in favour of it
or against it unti] the inquiry is com-
plete.

WMo T FAYET S : g T
W9 € 8 1 gg smEa & N9 ¢
AT Y I Y § AR AT ¥ A
= g

Mr, Chairman: Order, order. Let
the hon, Minister have hig say.

Shri Swaran Singh: I think the
action that is taken is in line with
the general approach that the House
has voiced on problems of this type.
There are two methods to deal with
this. Either the House itself should
take upon it this matter and decide it
which is not necessary . . .

Shri S. M. Banerjee: My suggestion
is that you can appoint a committee
of the House to go into this.

Mr, Chairman: Order, order. Let
the Minister continue his speech.
Questiong can be asked at the end.

Shri Swaran Singh: Have I the per-
mission of Shri Banerjee to proceed
now? Thank you.

I know that in a matter like this
some catchy phrases or catchy words
can always be uttered. So far as this
transaction is concerned, as I have
said, the Delhi Administration is in-
quiring into it, and that should satisfy
the House. I have no doubt that the
Delhi Administration will take what-
ever lega] or administrative step that
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[Shri Swaran Singh]
is called for after the enquiry is over.
So, why should we start with this in-
itial  suspicion against all those
arrangements that are being made?

¥lo T AT |fgan : el
A&, AT AT WA F A
# 74 oft £g q@q |

Shri Swaran Singh: Another sug-
gestion made by Shri K, C. Pant and
Shri Puri is that we should entrust
the work of handling sugar to a mar-
keting board. I myself said something
in this connection when I had the
privilege of addressing the House on
an earlie; occasion. Considerable
progress has been made since then
and the proposals are in a (fairly
advanced stage and I think it will be
possible for me to acquaint the House
with the final decision that is being
taken in that connection very soon.

Shrimati Renu Chakravartty: Who
will be in the Board? Will the sugar
mil] owners be there?

Shri Swaran Singh: If I had finalis-
ed it, I would have given the complete
information. 1 will certainly let the
hon, Member know what the constitu-
tion of this board is going to be.

Shri S. M. Banerjee: What is in your
mind?

Shri Swaran Singh: What is in my
ming is not what is in his mind. Fur-
ther, he cannot know what is in my
mind unless I want him to know it.

Anyhow, this marketing board is an
attractive idea, and its urgency is all
the more because it will be handling 3
lakh tons by way of exports. In this
connection, a final decision will be
taken before long.

So far as the distribution of sugar
is concerned, the States are doing the
best they can under the circumstances
ang the quotas that are being given to

DECEMBER 4, 1963

Food Situation 3o32.

them are on the basis of the off-take
for April-September 1961. The House
will be interested to know that as
many as 722 cases of prosecution have
been instituted under the Defence of
India Rules. So, it is wrong to say
that no action ig taken under any of
these penal provisions,

Shrimati Renu Chakravartty:
many have been punished?

How

Shri Swaran Singh: Having dealt
with this matter, I will come to
another important matter, which has
been mentioneq by two or three hon.
Members, and that is about the scar-
city conditions in certain parts of
Rajasthan and Gujarat, on which I
would like to make a brief statement.
Scarcity of fodder has been experi-
enced by the States of Gujarat, Rajas-
than and Punjab in certain areas. The
position in respect of each of these
States ig as follows,

In Gujarat the scarcity of fodder hag
been felt in  Saurashtra and Kutch
area, The State has been encouraging
the migration of cattle to the other
areas of the State where some graz-
ing land and water for the cattle is
available. The State Government glso
proposes to give help to the cattle
owners in kind and cash to tide over
the present difficulties. As a long
range measure, the State Government
are also contemplating to provide
more wells in the drought-affected
parts ang to develop fodder resources
through distribution of seeds and
planting material and by popularising
grass concervation  practices. The
Central Council of Gosamvardhan has
sanctioned a grant of Rs. 20,000 to the
Government of Gujarat for assisting
in the purchase and supply of fodder
to the livestock owners in the draught
affected areas.

Mo T wAER Afgat: f@ gE™
79T FaA TAT qT THAF fATy

N v fig : N g fas oF
deqr & faa &
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o TR FANET AMfgar : FLF #
ITH F F4T A, TG A qATES |

it wav fag T qER

Mo TW ®ANET Wfgar : & & a5
HTT [FA F g fifad

ot =w fag - ww wefmw &
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Tlo TR HAGT Sfgan : awaw @
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T mEar & 2
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So far as Rajasthan is concerned, on
receipt of the rcport in July 1963 about
the shortage of feeds and fodder in
the drought-affected areas of Rajas-
than the Union Minister of Agriculture
requested the Chief Ministers of
Punjab, U.P, Madhya Pradesh and
Himacha! Pradesh to spare as much
bhusa, kadabi, khali etc., as poss<ble
for supply to the affccted areas. 1.
response to this request the Govern-
ment of Madhya Pradesh offered to
supply 1,26,780 maunds of bhusa, 500
maunds and ,16,000 pulas of grass
2,000 pindis of kadabi, 7,740 maunds
of khali and 1,740 maunds of rice bran
for Rajasthan. The Government of
UP offered 30,000 maunds of bhusa
while the Himachal Pradesh Adminis-
tration also intimated gvailability
of 1,000 maunds of foder. These
offers were immediately conveyeq to
the Government of Rajasthan. An
Ad hoc grant of Rs. 1 lakh was paid
to the Government of Rajasthan
through their Chief Minister from the
funds of the Central Council of
Gosamvardhan for assisting in the
purchase and supply of foder to the
livestock owners in the drought effec-
ted areas.

Meanwhile the situation had eased
to some extent due to rains in the
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drought-affected areas. Due to lack of "
rains in the month of September and
blowing of northerly wind, scarcity of
fodder has again been expericnced in
the drought-affecteq parts of the State
of Rajasthan. On receipt of a report
from the Government of Rajasthan
on the 22nd October in this regard, the
Governments of Maharashtra and UP
were again requested to supply the
maximum quantity of fodder and
grags to Rajasthan State to enable
them to tide over their present diffi-
cultics. The Government of Maha-
rashtra has offered to supply 2 lakh
kilograme of hay from Dhulia and
the Government of UP has offered
50,000 maunds of hay from Banda
District. The Government of Maha-
rashira were requested to supply
larger quantities of fodder and hay
from Dhulia. We have also moved
the Railways to provide wagons on
priority basis for transporting fodder
or hay from UP to stations in Rajas-
than.

In the course of discussions on the
annual State plan the Rajasthan Gov-
ernment officials saiq that they will
collect the latest information. They
also said that the report which had
recently appeared in certain news-
papers about the large-scale death of
sheep and extreme scarcity conditions
in Rajasthan was mot quite correct,

Y TRTEATERE ; Fa7 qdf qoTe ¥
THEE Agy 2 7 O9E avEw & A
fafeezr & @z @ 77 @ w9 2
#F oo 1 FArs: 5 FTE, qEEE,
Y, fiT T7E F TIHT F A 2
qgt o¢ oy @, wH W F7 = F
Frw qEt w7 TR § ) dfed dew AT
ag  famar @t agd w=ar @ fF aga
afgar < fafreee ooma & 2 1 AfF
g & ar w1 s AE 2

ot v g - g @I @ fF ET
1 #Y oft A aw F A ¥ 1 i
¥ qora aF TgAT g F | & il g
& mafeas of o= FE )
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A provision of Rs. 15 lakhs exists
for construction and installation of
wells and kunds under the Centrally
sponsored gscheme for the develop-
ment of Rathi, Tharparkar anq San-
chore breeds of cattle and for the re-
habilitation of nomadic cattle breeders
in Rajasthan, The State Government
‘have been informed that though
there is no provision for this scheme
in the Central Budget during 1963-64,
all efforts will be made to meet the
expenditure from savings to the ex-
tent of the State Government capacity
to utilise funds during the current
financial year for improving watering
“facilities.

As regards the Punjab, enquiries
made from the Government of Punjab
‘indicate that scarcity of fodder exists
in Bhiwani and Hansi Tehsils of
‘Hissar District due to drought and
floods.

=t TWETER  FOT F AR
w? FEE A & qw A faar 7
¥ gz W AR A N FE |
FFy § 1

ot eao feig : 9@l 3Eq a3 &%
aafear & $7AT9 |, qgT $7 qFA &1
FFaT 1

=t TR : ;W Y S T
&, qafaq qer waar

Shri Swaran Singh: It has been
pointed out that although the condi-
-tion is very tight some stocks of fodder
:are available with the people and they
have been pulling on though with
difficulty. No deaths of cattle have
however been reported go far. The
Deputy Commissioner of Hissar has
constituteq a committee of officials
and non-officials of the area to review
‘the whole position and for considera-
tion of measures to meet this emer-
gency. The State Government pro-
pose to obtain fodder from neighbour-
‘ing areas and distribute it to the peo-
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ple. It is understood that the State
Government have sanctioned a grant
of Rs. 3 lakhs for providing relief in
the scarcity affected arecas.

For meeting the shortage of fodder
created by drought ang fioods in the
areas usually affected, it is proposed
to establish five Fodder Banks under
the Third Five Year Plan at an esti-
matcd cost of Rs. 15 lakhs. The pro-
posal is under active consideration.

This is the factual information.
Farthest from me if T have given
the impression..........

ot R@ATAE ¢ & f93Ra ar
g fF e smowr g9 A & ar Ay
fa8z7 9T & A9 A FT g F7 )
QT JgET W AT agEe &
ST qEAT A W g0 A §, agi o q&t
T vg & 91 & famr |
Shri Swaran Singh: 1 wag trying
to say that this is the factual infor-
mation in my possession. I am not
here to contradict an hon, Member
who, with his personal experience, is,
1 grant, better able to say as to what
are the conditions prevailing in any

particular area. i

=n A #1 arEfeaa ¥ faa &
fat & %7 g fF e o g A7 fomr
fzar St fr e & IR #Y faawa
a1 A Tw, AFAE g A A
¥ maifemrs g9 @eEE ¥ afam
F7ar "/ ST AET g aFA @ IE
F7ar | fET wa fY I F49
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=Y waw fag : = A faar & A
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I think, it is not a matter really on
which there need be any controversy
or difference of opinion. The heart
of every hon. Member in this House,
belonging to whatever party he may
be, goes out in sympathy to those who
might be in the grip of scarcity con-
ditions and it will be the earnest en-
deavour of the Central Government
and of the State Governments, I assure
you, to do their best to relieve the
scarcity condition. I am requesting
my hon  colleague, Dr, Ram Subhag
Singh, to look into this personally
and, if necessary, he will then go to
some of the areas where there is diffi-
culty so that he might sec the position
for himself and take proper remedial
action either at the State level or at
the Central level.

I have no reason to doubt that the
State Governments are fully conscious
of their responsibilities in this con-
nection and I nced hardly assure this
fhon. House that the Central Govern-
ment will not fail to meet their res-
ponsibilities in this respect. With that,
I think, we should leave this issue.

Shri Jashvant Mehta (Bhavnagar):
rose— i

Mr. Chairman: Order, order, Let
him finish and then, if necessary, I
will permit a few questiong later on.
Let him now have his full. say.

Shri Swaran Singh: I know that I
have already drawp very heavily on
the indulgence of the House and on
you, Mr. Chairman_ in taking so much
time and I will now like to wind up
my remarks by making reference to
the important question of foodgrains
that has been raised by many hon.
Members of the House.

One matter which has beeh referred
to relates to the recent trend of hard-
ening of prices of wheat in UP and
?he Punjab. As is wel] known there
is a certain consumer preference for
Punjab wheat, for which I am perso-
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nally a little happy, because people
feel that that wheat is better, That
also means that sometimes the actual
movement from the Punjab takes
place at a rate which causes tempo-
rary shortages, I have no doubt in
my mind that so far as the wheat
situation is concerned, it is quite easy
of rectification. We have, as my hon.
colleague pointed out a considerable
reserve of wheat stocks. We have
about 18 lakh tons or so, According
to our import programme more wheat
is coming in. We have already allo-
cated several thousand tons of wheat
to the Punjab ang there is already a
downward trend of prices there, And
more will be supplieq for distri-
bution through fair wprice shops in
Punjab and U. P. and I have every
reason to hope that this is of a wholly
temporary nature and things will de-
finitely improve.

Shrimati Renu Chakravartty: Are
we to believe that this rise in prices
is only because of consumer preference
and has nothing to do with any
traders or anything? Is it only be-
cause of consumer preference?

Shri Swaran Singh: Certainly when
the trader charges higher prices he
takes advantage of those temporary
shortages, which I do not defend. But
that is the cause for it. And, as you
know, wheat is not a commodity
about which there are any statutory
prices for distribution. So the trade,
which is not unusual with them—I
do not defend it, I personally do not
accept this theory of prices being
pushed up merely because there is
greater demand—but still that is the
way that the trade functions. Luckily
for the country this is a position
which is capable of rectification and
handling because of the wheat stocks
that we have got, ang steps have al-
ready been taken to ensure movement
of wheat both to U.P, and Punjab, and
the prices will,*I have every reason to
hope, be kept in check.

Now, Sir, so far as rice .position is
concerned, luckily we are having this
debate at a time when the trends in
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the prevailing prices all
country are definitely
favourable turn.

over the
showing a

Shrimati Renu Chakravartty: That
is because of the harvest.

Shrimati Renuka Ray: How is
that an answer?

Shri Indrajit Gupta:
whom?

Lucky for

Shri Swaran Singh: I thought it
was lucky for the opposition also,
because they are interested in seeing
and ensuring that the trend in the
price level is favourable—unless, of
course, they want to make politial
capital out of everything.

Shrimati
no.

Renu Chakravartty: No,

Shri Swaran Singh: I am glad. So
let us tackle this problem.

Shri Umanath: Every year it takes
place. It is seasonal. .

Shri Swaran Singh: So the criticism
is also seasonal. At any rate, let the
seasonal factor operate now and put
some sort of g subduing effect on the
criticism!

Shrimati Renu Chakravartty: Not at
all, because we know what is going to
happen in November again next year.

Shri Swaran Singh: 1 am glad that
the hon. lady Member has given about
a year or about ten months, because
she is worried about November next,
October and November next year.

st TR (TRNgT) - Y S e
FISIA FT Tl ST TLE A 4 8
T FIEAFTC & TC | TodT T § v
afewely weaT &Y AT § AR 99 ag |
FEAE & 9T § fawd FT ame &
e & & fam #t 5@ F AT W
o &
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Shri Umanath: Are we to depend
upon luck or on the question of
prices?

Shri Swaran Singh: Do not place
too much reliance on words, berause
you yourself said that words do not
produce food. Words will not detract

me, 1 assure t he hon. Member. Let
us try to understand the problem.
Sir, the year that we have now

passed was a difficult year. There was
that considerable shortfall in the pro-
duction of rice. I will not give the
figures; they have been given here on
morc than one occasion. I am not
going into the causes thereof. They
are fully known to the House. ®ven
with that considerable shortfall in the
production of rice, still I think that it
was possible to loralise the problem.
I do accept that West Bengal did
face 3 difficult position. But 1 do not at
all agrec with the comments that have
been made by some hon. Members
that the West Bengal Government or
the Chief Minister of West Bengal had
anything to do with t{he difficulties that
were faced by the State of West Bengal
I feel that the Chicf Minister of West
Bengal has been taking a great deal
of personal interest in this matter, and
it was his intervention which brought
at a time
when he was facing a really difficult
position, particularly on account of
the stoppage of movement of rice from
the State of Orissa. Therefore, it is
not quite fair to unnecessarily criticise
the State administration for the diffi-
culties which faced them.

Shrimati Renu Chakravartty: How
did it come down?

Shrimati Renuka Ray: Because the
Central stocks arrived.
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Shrimati Renu Chakravartty: Rub-
bish. We know ... (Interruptions).

To TH FAR MEAT (FEaar):
AT A g W fNaE, @ o A
S

oY Tt fag WX TTo W WA
afgar #1 g7 @ § @A gt & A
# 39 A T AT FT FHATE

o T AFET AMfgar:  Ig F9am
& T fwar

Shri Ramanathan Chettiar (Karur):
Sir, on a point of order. Can an hon.
Mcmber point out another hon, Mem-
ber and say ‘rubbish’? Ig it parlia-
mentary? (Interruptions).

Mr Chairman: Order order,

An Hon, Member: ‘Rubbish’ is not
parliamentary.

Shrimati Renu Chakravartty: I

withwdraw it and I say it is absolute
nonscnse.  (Interruptions).

Mr. Chairman: Order, order. I
would request hon, Members . . .

Shrimati Renuka Ray: Sir, please

allow me, because she has said
‘rubbish’, ‘nonsense’ and all these
things . . .

Mr, Chairman: Please resume your
seat.

Shri Surendranath Dwivedy (Kend-
rapara): Sir, since the matter has
been raised, I do not think the word
‘rubbish’ is unparliamentary. She has
withdrawn it. But that does not
matter. I think the word ‘rubbish’ is
parliamentary and there is no ques-
tion of her withdrawal. (Interrup-
tions).

Shri Tyagi: Sir, may I say one
wordj.' The hon, lady Member said
‘rubbish’. Thepn she was clever enough
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to say, “I withdraw the word, it is all
nonsense”. And if “nonsense” is
objected to, she might say “I with-
draw the word, but it is all crafty” or
something and go on abusing like that.

Shrimati Renu Chakravertty: I do
not know whether it is parliamentary
or not. Otherwise I will use another
word; I know English quite well.

Shri Tyagi: Let her not use a third
word.

Shri Ramanathan Chettiar:
have raised a point of order,

Sir, I

Mr. Chairman: So far as the word
‘rubbish’ or ‘nonsense’ is concerned, it
depends upon the context., What I
would plead is, this subject has agitat-
ed the minds of most of the Members
here. I will give them an opportu~
nity to have their say or put a ques-

tion, if necessary, if certain points
are not made clear. But continued
interruptions like this should be

avoided.

Let thc hon. Minister finish....

Shri Ramanathan Chettiar; I have
raised this point. Is this word ‘rubbish®
parliamentary or not?

Mr. Chairman: I have given my rul-
ing. Let the hon. Minister finish.

Shri Ramanathan Chettiar: I want-
ed to know whether it is parlia-
mentary or not, What is your ruling?
I seek the protection of the Chair.

Mr. Chairman: I have already giv-
en my ruling that the word ‘rubbish’
or ‘nonsense’ by itself is not unparlia-
mentary. But it depends upon the
context.

Shri Ramanathap Chettiar: In this
context?

Mr, Chairman: Order, order. Let
the hon. Minister conclude. (Interrup-
tions),
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Shrimati Renu Chakravartty: In-
stead of the lady Member gelting
agitated, she might just say on which
date the stocks arrived—because she
seems to know the exact dates on
which they arrived—let her inform
the House the date on which the stocks
arrived and the date on which the pri-
ces went down, Then the whole thing
will be clear. (Interruptions).

Shri Taygi: By that word she did
not mean the person, she meant the
information which she had.

Mr, Chairman: Order, order.

Shri Nambiar:
Members,

Sir, both are lady

I3

Shri Swaran Singh:
respect 1 entirely agree
observation, because when ere is
some excange of views, particularly
between two lady Members, we
should not grudge. If théy want to
say things to each othcr. we presume
that they always sav things .n  the
best of taste. And it provides me an
opportunity, Sir. to see if there is any
point that remains uncovered. It is
a blessing in disguise so far ag 1 am
concerned, and that will enabie me to
finish my observation more quickly.

Sir, with great
with  ycur

Shrimati Renu Chakravartty:
get worried.

Don’t

Shri Swaran Singh:
are 'you.

I am her», so

Sir, so far the rice position is con-
cerned, this is a matter which is re-
ceiving very careful and very anxious
consideration of the Government.
Criticisms apari, speeches apart, this
is a matter which has to be viewed
both from the short-range point of
view and also from the long-range
point of view. For one thing, I
agree there have been shortfalls in
production on the agricultural {front.
The agricultural production has not
come up to the levels which we hop-
ed. This matter has been mentioned
in the mid-term appraisal of the Plan
and has been mentioned on other cc-
casions also. Let ugs also try to under-
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stand what is really the quantum of
that shortfall so far as rice is concern-
ed. If we look at our quantum of im-
ports over several years, they have
ranged from 3 to 5 lakh tons a year.
The level of production is of the order
of 32 to 34 million tons. If we look
at it, the shortafall is only a very
small percentage of our total pioduc-
tion, With efforts for stepping up pro-
duction and by maintaining a certain
tempo of increase from year to year,
this is not a problem which really is
so dismal as it it made out by cer'ain
hon. Members,

Shrimati Renu Chakravartty: What
is the shortfall according to you?

Shri Swaran Singh: After all, we
have managed even a bad year with
our internal production plus a little
carry-over that we had plus a total
import of four or five lakh tons—about
5 lakh tons is the maximum that we
import in any year in a total produc-
tion level of 33 or 34 million tons.
Five lakh tong is not a very large
percentage. In fact, our percentages
of wheat imports are even more as
compared to wheat production, when
we compare this to our rice imports.
Therefore, so far as the rice position
is concerned, I know that last ycar
was particularly a bad year. But let
us also take into consideration the
fact that with the shortfall of produc-
tion of rice to the tune of 2.7 million
tons or so and with an import of about
5 lakh tons only, we were able to
scrape through the stresses and
strains. I am not under-estimating
or under-stating it. Let us try to
understand the size of the problem
and my feeling is that this is a prob-
Iem where with a little added cffort
by us. by the hard working and very
industrious peasants of our country,
we can easily raise our production
level upto a point which will meet
not only our internal requirements
but also will enable us to build the
necessary stocks which will help us
in times of difficulty.
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Shrimati Renu Chakravartty: If
the total all-India shortage is 2 mil-
lion tons, is it not a fact that these
shortages are being exaggerated in
West Bengal?

Shri Swaran Singh: So far as
production figures are concerned,
they are well known and this pro-
duction figure and the shortfall as
compared to the last year is a figure
which has been. given here more than
once. I would request the hon, lady
Member to instruct her Party Mem-
bers in West Bengal to put questions
to the Chief Minister of West Bengal
to explain what he said rather than
ask me to explain what the Chief
Minister said. I do not know pre-
cisely what the Chief Minister said
and what figure he gave and what
reasons he had. To tell me that the
Chief Minister has said something
and what is my explanation, to say
the least, is not very fair.

Shri U. M. Trivedi: The Chief
Minister always talks like that.

Shri Swaran Singh: Have the Jan
Sangh also combined with the Com-
munists in this?

Shri U, M. Trivedi: The Jan Sangh
is as hungry as the Communists,

Shrimati Renuka Ray: On the sub-
ject of shortage of rice, I would re-
quest the Minister to at least give a
reply to things that Thave bren
brought out. Is it not a fact that
even if West Bengal has 50 lakh
tons of foodgrains in this bumper
year, she will still be short of 14
lakh tons? Has the West Bengal
Government not informed the Cen-
tral Government? This is a chronic
feature coming up periodically every
three years, Are we going to find a
solution for it or not?

Shri Swaran Singh: 1 entirely
agree with the observations made by
the hon. lady Member that we have
to satisfy the needs of West Benga!l
and other areas which depend upon
the supply of foad from other parts
©f the country. There are—all of us
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know—three chronic deficit areas:
Kerala, Maharashtra and West
Bengal. These are the areas where

supplies have to be moved from ad-
joining areas,

Shri U. M. Trivedi (Mandsaur):
Maharashtra is no longer deficit.

Shri Shivaji Rao S. Deshmukh:
Maharashtra is deficit in rice,

Shri Swaran Singh: In rice, not in
foodgrains as a whole.

Shrimati Renuka Ray: Is it not a
fact that West Bengal is deficit be-
cause 3} lakh tons of rice could have
been produced where now jute is be-
ing produced to earn more foreign
exchange?

Shri Swaran Singh: I did not con-
tradict her; she made a very excel-
lent speech saying that the diversion
of certain paddy fields to jute grow-
ing is responsible for creating a de-
ficiv in the State of West Bengal. I
would appeal to the hon, Members
of this House that arguments of this
nature need not be given because in
the matter of food production and,
in fact, in the matter of agricultural
production as a whole and also in
industrial production, we have becen
taking a view of the country as a
whole—jute in one area, more rice
in another, more wheat in another
area, more steel in one area and
more minerals in another area, We
must always have an all-India pic-
ture before our mind and if there
are shortages in any area, they may
be shortages within their control or
beyond their control. We have to
meet the situation as we find. What-
ever be the reasons, here we are
faced with a problem where certain
parts of our country do depend upon
the supply of rice, the commodity
which we are discussing at the
moment. Therefare, we have to en-
sure that necessary steps are taken
to see that the supplies are adequate.

Now, what are those steps that are
proposed to be taken ? For one
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thing, the important source of sup-
plying rice to West Bengal is Orissa
and the movement of rice from Orissa
has already taken place and that has
had a good effect upon the level of
prices in West Bengal. The other
point is, what are the regulatory mea-
sures that are sought to be taken—the
regulation of margins charged by
wholesalers and retailers over their
costs? State Governments have been
asked to issuc orders under the De-
fence of India rules and Maharashtra,
Uttar Pradesh and West Bengal Gov-
ernments have aiready taken action.
The corollary of this is strengthening
of administrative machinery for check-
ing of stocks and accounts which we
have askc¢ | the State Governments to
strengthen particularly in  West
Bengal, and the West Bengal Govern-
ment have promised to do so. The
question of assisting the State Gov-
ernments financially to meet the cost
of such machinery is under conside-
ration. The State Governments have
also been asked to issue rules to pro-
hibit fair price shops and approved
retailers from charging any price
higher than that prescribed by Gov-
ernment. Action on this has already
been taken by Maharashtra, West
Bengal and U.P. A scheme is under
consideration for the setting up of a
purchase organisation with a view to
purchasing paddy and converting it
into rice and then selling it in States
during the period of high prices to
check them from rising.

Shrimati Renu Chakravartty: About
the last one, where is it being imple-
mented?

Shri Swaran Singh: This will be
obviously in surplus paddy areas of

Orissa, Madhya Pradesh and even
may be Andhra Pradesh.
Shrimati Renu Chakravartty: The

marketable surplus will again go to
the hoarders in our State,

Shri Swaran .Slng‘h: The West
Bengal Governmeént has agreed—this
might be of some satisfaction to the
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hon, lady Member—to procure
and to hold it for such a
So, there will be some
even in West Bengal. The import of
rice from Nepal and inter-zonal
movement of rice in order to aug-
ment the supplies during the period
of high prices is also one of the mea-
sures that has been resorted to. This
could also be suitably introduced at
the right moment. The intention is
that both by regulating trade and by
increasing the availability in a period
of scarcity and of consequential high
prices, the traders would be prevented
from pushing up the prices in a man-

rice
situation.
procurement

ner they thave been doing. It is
one of the conditions of the licen-
ces issued to the wholesale licensees

that they will not charge margins in
excess of those prescribed by Govern-
ment or agreed to with their associa-
tion. For breach of this, their licences
can be cancelled, or when securities
are prescribed, they can be forfeited.
So, I think that these regulatory mea-
sures on the wholesale trade will have
a salutary effect, and I hope that the
fearg that some hon. Members enter-
tain about October or November next
year may be kept well in check. We
are now at the commencement of the
season when the rice crop has started
coming in.

Shrimati Renu Chakravaréty: What
is the price that is going to be fixed?
Will it be open market transactions?
Or will it be a levy on the rice mills?
What will be the actual price?

" Shri Swaran Singh: I think that,
that has been stated more than once.
It is not our intention to interfere
with the market operations or to in-
troduce any statutory price for pur-
chase, but the intention is to provide
a support price so that paddy or rice
price, when the crop arrivaly take
place, does not fall below a certain
level

When the stocks are there with the
licensed holders and the margins are
prescribed, and the stocks are also
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known, then, it ig quite possible to
regulate it, and let us not try to read
danger where I feel it does not exist,
that is in a type of situation which we
can control. Bo, this is a new emphasis,
and this is a new method of exercising
effective control at the wholesale level,
whica I hope, will have a salutary

effect in keeping the prices under
check,
Shrimati Renuka Ray: What about

the Centre taking over the responsibi-
lity for feeding Calcutta, so that this
continuous and chronic thing might
end? And the rest of West Bengal
could feed itself.

Shri Swaran Singh: I think that, that
is a matter of detail If the overall
availability of rice in the State of West
Bengal including Calcutta is there,
then, it is a matter of detail as to who
does it. Personally, I would leave it
to the State Government to organise
distribution, and I think the Centre
shoulj not come in.

Shrimati Renuka Ray: The Centre

can supply ang the State agencies can |

distribute.

Shrimati Renu Chakravartty: The
fair price shops do not have rice. The
distribution has also to be looked into.
The fair price shops do not have rise.
There is black marketing of rice. This
is exactly our charge.

Shri Birendra Bahadur Singh (Raj-
nandgaon): Is it only the privilege of
the lady Members to interrupt the hon.
Minister or can the other Members also
put questions to the hon. Minister?

Mr, Chairman: I have already re-
questeq the lady Members to have a
little patience with the hon. Minister
when he is explaining the whole posi-
tion, and they would get an opportu-
nity later to put questions, if there are
any points on which further clarifi-
eation is needed.

Shri Swaran Singh: My own esti-
mate ig that for the Central reserve
ang also the State requirements, the
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actual level of procurement this year
is boung to be substantial, and helped
by the import programme of the cur-
rent year, I do anticipate that the
buffer stock posilion will be much
better. There is also the imposition of
these regulatory measures at a strate-
gic point, These are factors, the effi-
cacy of which need not be under-esti-
mated. Let us watch the position, and
we shall certainly be able to review
the position and will not hesitate to
take even more stringent measures if
necessary. But let us not cause a scare
at a time, at any rate when there is
little justification for a scare of this
nature.

There are two substitute motions,
one by Shri S. M. Banerjee and ano-
ther by Shri Inder J, Malhotra.

Shri Shivaji Rao S. Deshmukh: Be-
fore the hon. Minister deals with the
motion proper, I woulq like to ask one
question: . . |

Shri Swaran Singh: Let me
what I was going to say.

I am sorry I cannot accept these
motions for the reasons I have already
given. It is not my intention to go into
the various clauses or the various sub-
paragraphs of these motions.

finish

So far as the suggestion for the
appointment of an agricultural com-
mission is concerned, normally, it is
quite attractive for any administra-
tion, when it is faced with a difficult
situation, to appoint a commission,
because then they can say that the
commission will examine and all that,
but I think that there has been enough
examination, and we know most of the
problems, and we are taking some con-
crete steps to grapple with the situa-
tion, in the matter of the organisa-
tional set-up both at the Centre and
in the States, into the details of which
I need not go. We have set up an
Agricultural Production Board. The
Agriculture Minister is also made
responsible for the activities in the
Ministry of Community Development
and Co-operation and also the Minis-
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try of Irrigation and Power in so far
as they relate to agricultural produc-
tion. At the State level, Ministerial
committees have been constituted to
give specia] attention to agricultural
production programmes, and even at
the district level and the block
level, the recommendations made
by the Working Group have been
accepted, and action has already been
initiated. And I do not feel the neces-
sity, as the gituation stands today, of
constituting any agricultural commis-
sion,

So, I oppose the two substitute mo-
tions which have been moved.

Shri Tyagi: The hon. Minister has
said nothing about the cane prices.
The subject was hotly discussed in this
House. ,

Some Hon. Members rose—

M, Chairman: I shall
question to each Member.

permit one

Shri Tyagi: The hon. Minister has
said nothing about raising the cane
price to Rs, 2 . ..

Some Hon. Members rose—

Mr. Chairman: Only one Member
should speak at g time. If any clarifi-
cation is needed, then I shall give
opportunities to hon. Members.

Shri Tyagi: The hon, Minister has
avoided one question which is causing
great anxiety in the mindg of all of
us. I want to know’ whether he is
going to raise the price to Rs. 2 or he
wants a formal motion to be brought

forward before the House for that
purpose,
Shrimati Renu Chakravartty: The

motion is there already.

Shri Swaran Singh: I have taken
note of the feeling that has been ex-
pressed in this conmection, Without
expressing any opinion at the present
stage on this matter, because there are
certain aspeets which are very

DECEMBER 4, 1963

Food Situation 3c52

intimately oconnected  with  this,
namely the effect of this on the
prices, either of sugar or of other
related commodities, and there are a
number of other factors which will
have to be carefully examined, I
would say this; I know the feelings
that have been expressed, and I shall
certainly give very great weight to
the views that have been expressed,
and it may be possible to finalise a
decision in this respect before long,
that is, in a matter of days.

Shri Tyagi: We thank the hon.

Minister for this.

Shrimati Renu Chakravartty: May I
know whether he is going to imple-
ment the recommendations regarding
price stabilisation board, the price
stabilisation organisation and the price
intelligence division? These are three
important recommendations of the
Ashoka Mehta Committee. T want to
know whether the price stabilisation
board will be constituted not as an
advisory body but as a statutory body.

Shri Swaran Singh: Shri Ashoka
Mehta luckily is with us now as
Deputy Chairman of the Planning
Commission. So far as his report is
concerned, hr made this report several
years ago. I shall take the earliest
opportunity of discussing these matters
with him, and in view of all these
other things that have happened in
the interval, taking into account what-
ever may be the latest thinking in
the light of our experience in the
interval, we shall certainly take ap-
propriate action with regard to various
recommendations,

Shrimati Renu Chakravartty: It is
a most unsatisfactory answer.

Shri P. R. Patel (Patan): May I
know whether Government are going
to constitute a board to fix the mini-
mum prices for different agricultural
commodities?
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Shri Swaran Singh: I think that,
that is the same idea as price stabili-
sation organisation.

Shri P. R. Patel: This is different.
‘'That was regarding price stabilisation.
I want to know about minimum re-
munerative prices for agricultural
.commodities.

14.58 hrs.

[MRr. DEPUTY-SPEAKER in the Chair]
Shri Sawran Singh: I have no inten-
tion of constituting such a board.

Shri Karni Singhji (Bikaner): Do
the Government of India propose to
advise the Rajasthan Government to
declare a famine officially in the
scarcity areas of Rajasthan?

Shri Swaran Singh: I have no doubt
that if it is necessary the Rajasthan
‘Government will declare those areas
as famine areas. There is no need for
any advice from the Centre. I have
already said that my colleague the
Minister of Agriculture, Dr. Ram
Subhag Singh will look into this
matter personally, and if necessary, he
will also go to the spot, and necessary
steps will be taken.

Some Hon. Members rose—

Mr. Deputy-Speaker: Order, order.
1 cannot allow so many questions. This
is not the Question Hour,

If 1 allow one question to each, it
will take half an hour.

Shri Shivaji Rao S. Deshmukh: Not
a single question has been allowed to
be put on this side.

Mr. Deputy-Speaker: I will allow
only those who have not spoken.

15 hrs.
Shri Shivaji Rao S, Deshmukh: Also

those who have spoken, but have not
been answered.
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Shri Birendra Bahadur Singh: I
have not spoken. I want i put two
questions only concerning Madhya
Pradesh. One is why are prices not
declared before the crop has left the
farmer? The position now is that
prices are always declared when the
crops have left the  farmers.
Government must declare the prices

when they see that the crop is
there with the farmer. The second
question is this. Madhya Pradesh

generally sends rice to Gujarat and
Maharashtra. It is all right. We have
no objection. But only surplus rice
should be sent. Will the Government
of India insist on Madhya Pradesh not
to send all its rice to other States?

Shri Swaran Singh: The replies to
both questions are simple. So far as
the first is concerned, support prices
are always declared much in advance
of the time of the arrival of the crop,
because there is no point in doing it
afterwards...... '

Some Hon. Members: No, no.

Shri Swaran Singh: Support prices
for the next season are always de-
clared and announced much in
advance. 1 has already been declared..

Shri Birendra Bahadur Singh: If
they are not declared earlier, what
happens is that the crop leaves the
farmer...... | &

Mr. Deputy-Speaker: Order, order,
He should resume his seat,

Shri Swaran Singh: So far as the
other question is concerned, how can
all the rice from Madhya Pradesh be
sent to any other place? Obviously, it
is only the surplus rice that goes from

_there.

oft TRt (M) - # ug A
aear g & wza a7 S o m A
AT, T a1 #Y a1 TiTedr @ fF 9g
I T 9T FAT ST 7 WAL qE
qEaT feaT S 7 WA a9 S,
A1 39 F1 HigeT fem w1 gar ¢ Fed-
oo ¥ goee &1 qh e Agl fear
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SATqT 3 1 Y ATEr 9% ' A9 o
IRT §, qE ¥Y €T 99 & fga & 97
ST @ 1 oag e & e & fag a9
ST & P waddr T gl w1 o
gF g7

st @i fag ;. amAw TR @
sy fmrT 3w & g@feg § F
TR wwd 77 fa% fe ) frades
&1 fear qamar faean =nfgs, 72 g
F gg fer & 97 39 AR & AR A
gt ART

st TERA 0 7 AT 7 Amad 9
®9q w7 femt 9T € W o6y ®TT A
T ST 2 1 39 F A0 w9 o
g7

Y o No wRE : FAA FAT
g T AR

‘Hard working peasants will
definitely put more efforts and
make up the shortage’.

¥ o9 g 2 fF 39 adt F gis-
afgT ¥qew, g faard #r syaed
afr 3—u 5 fage ¥ == fesw &,
ST F fRArc g A fm F ae #
¥ &9 980 97——A17 e & g
aF FT, Ig7 T7 TeAT g F AFAT &,
afaq &gy A7l O ATV 9@ F
fora faars a1 syaeqr g1 @ ?

it waf fag : wAAT T N O
FEGTAT T AT FEY E ) IE A
3T 1 aTa &1 aweAF §, e g fa
qa7 faars F1 TAIH g 14, A FqTT
dram gt A T A g
fi mrore Taard @ ) AR wet AgAa
waTET I, q dIER 9F qwAT g W
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FY, 75 0 A AT T3 AFEN R
Some Hon. Members rose—

Shri Surendranath Dwivedy (Kend-
rapara): Shri Jashvant Mehta had
got up earlier. The Chairman had
promised to allow one question to
him.

Mr. Deputy Speaker: All right.

Shri Jashvant Mehta: Regarding the
problem of drinking water in scarcity
areas, the Gujarat Government had
demanded from the Central Govern-
ment a substantial amount for supply
of drinking water. The hon. Minister
has stated that they are going to tell
the State Government to arrange for
it in the next budget. But have any
concrete steps been taken by the
Centre?

Shri Swaran Singh: I do not think
it is very relevant to the present
debate. It is an important matter that
he has raised. But I am not quite sure
whether I am concerned with drink-
ing water. But I can pasgs it on to the
Ministry concerned.

Shrimati Renu Chakravartty; In
view of the very unsatisfactory state-
ment made by the Minister, specially
with regard to price stabilisation and
prices for the various food crops, we
walk out. We do not participate in the
debate.

15.05 hrs.

Shrimati Renu Chakravartty and some
other hon. Members then left the
House.

Mr. Deputy-Speaker: Shri Inder
J. Malhotra is not present in the
House. I will put his substitute
motion No. 1 to vote.

The motion was put and negatived.

Mr., Deputy-Speaker: Shri S. M.
Banerjee is.also not present in the
House. I shall put hig substitute
motion No. 2 to vote.

The motion was put and negatived.

Mr. Deputy-Speaker: The discussion
is over.
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UNIT TRUST OF INDIA BILL

The Minister of Finance (Shri T. T.
Krishnamachari): I beg to move:

“That the Bill to provide for the
establishment of a Corporation
with a view to encouraging saving
and investment and participation in
the income, profits and gains
accruing to the Corporation from
the acquisition, holding, manage-
ment and disposal of securities, be
taken into consideration”.

I do not think that it is necessary for
me to make any long or elaborate
speech as an attempt has been made
in the notes on clauses to explain the
provisions of the Bill as fully as
possible,

Unit trusts or mutual funds are of
comparatively recent origin. The first
unit trust, as distinguished from an
ordinary investment company, was
established in the United Kingdom only
in 1931. Until about 1953, there was
some control over the amount of capital
which could be raised through sale of
units. Thereafter, with the removal of
this control, the assets of these trusts
have been rising rapidly. Units of
these trusts  have also been
made available for purchase in ready
and convenient forms even across the
counters of some banks which function
as agents of these trusts,

In the United States, the first invest-
ment trust is believed to have been
established 70 years back, but it was
only after the enactment of what was
called the “blue sky laws” in the 1930s,
and later on in 1940, for stopping un-
healthy speculation, that trusts and
mutual funds became popular. The
number of accounts in the USA in such
trusts exceeds 6 milljon,

The experience of the working of
these organisations has greatly encour-
aged the formation of similar organisa-
tions in geveral other countries. The
advantages and facilities which these
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Bill
institutions are now in a position to
offer to the public are becoming in-
creasingly appreciated. The reasons
why these trusts are popular are self-
evident. The distinction bcetween an
investment company and a unit trust
is important in this connection. Broadly,
it is that an investment company has
a great deal of freedom in the matter
of distributing the available income,
whereas in the case of unit trusts they
are required to distribute the whole,
or practically the whole, of their
income every year.

Unit 3058

In countries where the climate of
opinion is in favour of the widespread
distribution of ownership of industrial
and other property, and where incomes
and standards of living are also steadily
rising, unit trusts enable many indivi-
duals, who do not have the ability or
inclination to buy securities or to
operate in the stock exchanges on their
own, to become part owners in industry
or other corporate sector bodies carry-
ing on a variety of activities.

The unit trusts operate on the
principle of spreading risks. The
income or dividend which they

declare is based on the average
income on a balanced and well-distri-
buted portfolio of investments. An
ordinary investor, who does not have
the resources for acquiring such a
balanced portfolio, derives from a unit
trust the advantage that many of the
risks of investment are eliminated or
reduced for him. The original invest-
ment is safe, because of prudent
management. It is quite often increas-
ed, because of the appreciation result-
ing from the increased value of the
industrial or other property represented
by the investment. The ordinary
investor is thus protected automatically
against the erosion of the value of his
investment because of the rise in the
value of the base of these gecurities.
These are significant advantages from
the point of view of individuals who
have some money to save and to invest.

So far as we are concerned, the
objectives behind the desire to create
unit trusts in India are somewhat more
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complex than those that opcrated in the
Western countries. The changes that
have affected, in the last decade, the
ability of the classes that had in the
past a propensity towards thrift, to
save or invest any portion of their
incomes, have created a problem. The
classes that have a dcsire to save, as
a security for the future, find it difficult
to save any money out of their fixed
incomes, largely by reason of the in-
creases in the cost of living. The new
classes, who are getting an increased
income, do not have the same propen-
sity to save because, amongst other
reasons, they are less conscious of the
need of security for the future. What-
ever may be the causes for the slowing
down of communa} savings, the fact
remains that we find it increasingly
difficult to enable the middle and lower
income groups save and invest.

Investment in securities, for a person
who is not well-versed in the opcrationg
of the money and equity markets, is
not easy. Amongst the middle-classes.
there are only very few who watch
-the share market or watch for invest-
ment opportunities, For one thing,
the man who knows something about
these things has not got the money and
for another, the man who knows noth-
ing about this is afraid to invest
in securities not knowing what will
happen to his money. The share market
while it does play an important role
in promoting investment, reduces or
drives away any desire on the part of
persons in the middle and lower income
groups to invest in securities because
of the scares that are created owing to
the operations by what are called
bulls and bears.

It will be commonly recognised that
with the very large investment pro-
gramme that we have before us, the
size of which increases with every new
Plan, the question of mobilisation of
savings and coupling it with the secu-
rity aspect, is very necessary. We have
taken gome definite steps towards that
end by providing for investment
opportunities in various forms under
the national savings schemes. I am
‘happy to say that the position in regard
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to national savings schemeg in the cur-
rent year is encouraging. In the first
seven monthg of the year, our net re-
ceipts under small savings have been
Rs, 52-31 crores as against the figure
of Rs. 28:20 crores for the correspond-
ing period last year; but what we are
doing does not even touch the fringe
of the problem. There is undoubtedly
a much larger capacity for saving
amongst the community, and to produce
any results in the shape of sizable
amounts as savings made available for
mvestment, we have necessarily to
approach the middle and lower income
groups rather than the comparatively
small number of affluent people. The
problem has to be attacked from
several angles and by several instru-
ments of Government’s savings policy.
The Unit Trust provides one such. It
provides an opportunity for the middle
and lower income groups top acquire
without much difficulty property in the
form of shares, the base of which is
something which will not erode, but
will appreciate in value ag years go
by.

It is not that there is no interest
amongst these groups to invest in the
shares of industrial and other com-
panies. The statistics that we have of
the number of persons assessed to
income-tax in respect of dividend in
come, or of persons with incomes
below the income-tax exemption limit
who obtain some income in the form of
dividends, seem to support the conclu-
sion that the number of investors of
small means is growing. But this,
while it is good so far as it goes, can-
not be deemed to be entirely satis-
factory. In short, the objectives of
establishing the unit trusts are many
and varied, but basically it is an at-
tempt to mobilise the savings of the
small investor.

The Unit Trust of India, as it is en-
visaged in this Bill, will be an organi-
sation in the public sector, sponsored
and supported mainly by the Reserve
Bank, the Life Insurance Corporation
and the State Bank of India and its
subsidiaries. Although these organisa-
tions and the other contributories to
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the initial fund of the trust will give
to it such assistance as may be neces-
sary in the first few years, the organi-
sation will be run solely in the in-
terests of the unit-holders ~who will
be entitled, every year, to not less
than 90 per cent of the net income
attributable to the amounts invested
by them in the form of units in the
trust.

It is not necessary for me to deal at
any length with the provisions relating
to the constitution, management and
functions of the Trust. These are
mostly self-explanatory and have also
been summarised for the convenience
of the Members in the rclevant notes
on clauses. I would, however, like to
draw the attention of the House to two
or three main points.

It will he open to any person or ins-
titution to purchase the units offcred
by the Trust, but this insiitution as wc¢
see it, is intended to cater mainly to
the needs of the individual investors,
and even among them, as far as
possible, to those whose means are
small. The maximum face value of a
unit is limited by the Bill to Rs. 100.
This, we hope, will make it possible
for a large and growing number of
persons to avail themselves of the faci-
lities which the Trust is in a position
to offer,

As it is our intention that the Trust
should cater to the needs of individual
investors, including those whose
savings or resources are not very con-
siderable, we have considered it desir-
able to give them certain exemptions
from the normal provisions of income-
tax law. These exemptions
will not be available to investors, who
are not individuals, or to the indivi-
duals themselves, if their holdings of
units are in excess of certain reasonable
limits. The objects, which we have
primarily had in view in granting these
exemptions, have been to provide an
additional incentive in this form to per-
sons in the middle and lower income
groups to save some amounts for
investment in the Trust, to make it
easier for the Trust to receive and
distribute its income, and to facilitate
generally the dispersal and distribution
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of corporate shares among various per-

sons. Having regard to these objec-

tives, the sacrifice of revenue possibi-

lities, whatever its dimensions, will, I

think, be worthwhile.

It has been represented by some
people that we should follow the
example of other countries and frame
a general law on the lines of the legis-
lation in force in those countries such
as the Investment Company Act of the
U.S.A, or the Prevention of Fraud
(Investment) Act of the United King-
dom, and thereby permit unit trust to
be incorporated by the private people.
We have rejected these suggestions and
have embarked on the proposal to
establish a statutory organisation for
this purpose because Government fecl
that this is the bes{ method of achiev-
ing the objectives that we have in
mind. It has to be recognised that
the organisations in Western countries
are larger and established and operate
in much bigger and broad-based
markets. They are governed by rules
and regulations formulated by trade
associations of these organisations
themselves such as the Association of
Unit Trusts in the United Kingdom
and the National Securities Dealers’
Association in the United States. In
the conditions which now prevail in
our country, when there may not be
as much business for a number of
competing organisations, and when it
is also not clear that the operations
of private unit trusts, if established,
will not pass into the hands of manag-
ing agency houses and groups, I think,
Government would be well advised in
avoiding the risky and costly experi-
ment of creating a number of weak
organisations and in trying to exer-
cise over them only such control as
can be provided by any general law.
Besides, it would be almost impossible
to provide to any private organisation
the tax concessions that have been
that T
have placed before you,

Certain refinements are possible in
regard to the nature and constitution
of the Trust Board, once the
Unit Trust gets going and
obtains sufficient response from the

N
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people. It has been represented that
there should be an election of direc-
tors by the contributories. While it is
not possible to provide for this at the
present moment, I can assure the
House that the authorities controlling
it might at a later date get a more
representative Trust Board than is
contemplated now. The class of
peopie to be represented will have to
be determined by the classes who con-
tribute to these Trusts. We shall
watch the working of this organisation
for some time and then take such
action as is found necessary to asso-
ciate on the management the types
and classes of people who are to be
trustees and the interests that will
have to be represented thereon, for
which provision has already been
made in Clause 41. I can assure all
people who have any doubts about the
utility of this kind of organisation
to achieve the purpose that we have
in mind that the Rescrve Bank is
prepared at the appropriate time to
take all steps necessary to popularies
this method of investment. 1 have
every hope that if an increasingly
larger number of people are made
conscious of the benefits of investment
in these Trusts, we will be able to
attract a sizable volume of funds for
investment and also make the owner-
stip of the units broad-based. I would
christen the attempt as an adventure
in small savings and I am confident
that we are embarking on this adven-
ture with every hope of its being

successful. Sir, I move.
Mr. Deputy Speaker: Motion
moved:

“That the Bill to provide for
the establishment of a Corpora-
tion with a view to encouraging
saving and investment and parti-
cipation in the income, profits
and gains accruing to the Cor-
poration from the acquisition,
holding, management and disposal
of gecurities, be taken into con-
sideration.”

Is Mr. Masani moving his amendment?
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Shri M, R, Masani (Rajkot):
beg to move;

“That the Bill be circulated for
the purpose wof eliciting opinion
thereon by the 29th February,
1964."

Mr. Deputy Speaker: The motion
and the amendment are before the
House. Dr. Lohia is going away to-
morrow. I hope Mr, Masani will have
no objection if I call Dr. Lohia now.

Shri Morarka (Jhunjhunu): What
is the allocation zbout time?

Mr. Deputy-Speaker: Time alloted
is four hourg 15 minutes each. Three
hours for general discussion ‘and one
hour for clause-by-clause considera=
tion,

Shri U. M. Trivedi (Mandsaur):
Four hours for general discussion and
one hour for clauses.

Sir, I

Mr, Deputy-Speaker: Total allotted

hours are four.

Shri Ranga (Chittoor): There will ba
one speaker from our side and we
would like a few more minutes than
the fifteen minuteg limit.

Mr, Deputy Speaker: We will see;
we can adjust, Dr. Lohia.

Tro T wMEgT Mfgar  ndear-
M=) o MmeAy WA, gt fam gAY
S F w9T FEAT ST F AT § 9
aE T T A SifE IFEE wE A
¥ g8 afag X gq s few |
FIAT AT MEE FoaT o TGy afEa
I F AT AT AT H, AT qgdF
T #, g% o g w7 5y § ) 9w §
ags A1 & =7 § 7 qod Tgar fr ag
St gt ot g7 fafy @y geiy s
& graan gfe Afred oaty gFe gAY,
& R § 7 7 O § 1 grafas
g W Y FT FY R, F ST =@
g f7 ag afte #ftes & ax ¥ @r
TIAH TS E AT EE @ § | W Ag
F% warT 3 § 1 § wowr www gdr
feama & s9TET 918 |
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IqeuR wEEW : ag wWfgT ®
O

o TR RATGT Aigan : 4737 agwr
R R A

AR WY : AT F AT T
arged & ag aanT fiferw

o T ARG Afgar : 14 717w
agt fr o gfae #foesr & 913 § ®1
g 2§ zfifune dfiew Foam
H A1 971 A g fean fr 9g v awry
F1 g | gfee difgew F v § W
3B TE FEI § | W A HAT HAATT
g " &1 & AT dE < FEAT |

" Shri T. T. Krishnamachari: Mv am-

‘bition is that we should get at least

100 crores a year,

o T wAET Sfgan : T7 ag
Joo FT & IIC H &9 ¢ & | W4T
W 9o To & OF ¥ 4FTH
gl W@ A1, #§ AR AR ¥ fpre
AT TR E WIE UFEH § T O
AU

W oAwt TF AUT OWTRAT
Zhr

o M FANER WA : 1F a3
ﬂﬁtﬂiﬁlm’(‘]oo To H UF &
Femra & v st @Y St @ BT QAT
TINT T &, UF WA qoo AF
gleaT 8, UF "EHT gIT gWIT, QY
3 g @l<ar g, aqifE mfas faw
# famr gar & f5 qoo0 ¥o FT AW
A WR I F A” W W
T faar smm 1A WU oHRrT
R q0 9 30 @ F AN F 79
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& QS 7 AT AR AT | AfEA W
F 7o wfeR # forar ¢ 5 78 foge
;T & g anl & faT g\
g\ 7% TaR g fr gaTe 3w AT arEny
¥¥ FE g, WAL ¥Y §8 H § Yo
FUT faarr § a1 qo aT %o AT@ it
F gA FFEST I FToaaAT AT
g e a8 ¥g aF fF a5 o
at & fau gamor i g, g, gar
TR FT AT 3T ¥ JET fAw St
f& gz o= @ni & fau g=mET aar
? | Tg AT 95ET g W9 F AfeEe &
aw ¥ 2

gad ara @ £ fr s wafadi @
fegeamit et o fa=it awg &
THIAE TET o AT § | IF HG GATR
FAT A &1 39 g 1 faw ara @
ST & arg A SEE qATE § fee) avs
1 & agY a3 | A7 6T www
3 omar &1/ faw waY oY & wrwont
F1 G4 T 9 AT 9 GG fF 378
T FO S g, 9% F9 & gfeomm
Tg glaT & fa =g qsivafy @ owed
qw & g aXg ¥ o @ ¢ afe
3 #i5Er wiow ot & @t q o
S &1 @) wfad @ ¥ T oy wy
g R uwew v @ gy A fd
AT & 1 481 T7 &« FIAT T1 90T 7R
AEEUSAT g | T 1 d 9gw g §
afesr 1 NG TgT w@ITAA BT
Hizl AT few@ SEEY TaqaEr #
TET T T@AT, SEET FOG qEf F0
HqragdY # A aifs ag w4 4 T FC
o, MR g FL ) IgE g ATHA
#1 fa@v &A1, 76 q7 37 whagi &1
At e AT & 1§ fow & faw
#EY |TET ¥ Fg IM AT g % ag w1
A a1 &Y T 7 guA | fawet Tw
qg qg IO FUR A G | F v Ay
ER I e & @ W=
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R &3 ¥ 4 5 399 faa #r
3AHY frad & A wowg A &) ITF
FH F aferry @7 fawqaa &, ag 7
I TZTE | FAT T 3F & F aA
Faxfofom T2 & swags
frmr &, faa® e qar g, g g
R, AT & 3% o g Gav d, faw
wimaad) T E) fag-
=19 & IT TANCE; F1 3 § N Forw
T A AT FA &, AT HAF qEf
FT ATAEAT § AT T § | A TF WX
T q¥g FT FET & 1 uw wex A1 g
g T A ¥ A F AW gEd 6w
Y @ wiaT 9@l F 3¢ amr & fror-
A F1 TS TEST WU TFT &
Al faet fafagi giwg garg oy &
37 0T FT TF TI7 GILATH 490 T§
v & f& 9 fergeara ® wiga aret
F1 TWAT T TGET AT AT AT 2 |
zqfeg fafagi & O o Ag 9w 29
# 398 T T T qAAE I AT E
a3 931 & fiw (99 q47 @97 3% 45% anaw
AfFT F7 F 7 VT FTA YA TT Y,
IR IS FC | AR Fg gg ag £ fF
T ZEATRAE TAT AT £ IAA aq_E
g qrdf & et Ja &1, qdr w7 A
ITF D N7 a% & fohst Foar
AT AYEEE W SEa I dgr
% F fedad #1 9 wWr J19 | W
TAAT F FT A a1 qe9 & o SO qrdy and
@ EamAL

Tg®T U gEq awr ot g fF
M FIE AE TENT qATAT AT IJqH
T GAAT FT A (&6 G 7 F B
a1 74 foar @, T Alwewng AR
q gy ¢ o fad s § faOdr oA &
fag @7 1 7 wAar g 5 g9 agn
gIT A war g FfE GTTHS
guer gnmr fE s\ zez @Y @ FQ
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#ifE g8 fa<it A w1 09, W
faQudr @t &1 wm fZar smamr
g FYE w17 T FL qUAT | AfE 6T
oY T T #Y fama O § A ag
FE S FEAT T0ET & a1 faidr S
F1 W 7Yy faer saar fr & oY anfaa
w1 fFgm #1d g s e &)1 oA
TN ATE TEIT & AT H /WS H T FE
FHAT AT A, A TSGR |

& oy @7 fag o werd ¥ ad
FT qEd F A1 AL A AFAT AfpA W97
3% =T &, A fFefr 27 q% 7 %
A1 ®F1, fr 78 762 F qIvAw H oW
¥ oAmfaTt F zea  odr gar oy and
A1 4T H 0F ¥y w1 iz Z1 oader
AR {57 11 aw " ar fF T sarE
Y=GT TAATH TTAT Z | Tg A% qra4
F1 g e, afas Fevand 75 F 7y
a® g9 & fF 19 347 = gl &
famw gt, =18 97 & farg gt i
uF ga¥ 1 aafrar drx v & ) gafaa
grz agY g1 ardr | gty w1 gvwT
g oy I ae §vEw
g Y gl ¥ 7z 7w A=)
a1 q1at a1 faafaar o a1 g S
2| |IAT TR AT gET FAGT I 8§
ug FTLATE &Y 21 GHAT | T7 Grared H
F for mad o FEm 5 mige gv @
Uy gu AR & oW &
W & T aw #, aadifaw @ ¥ T
BT AT SETT F1 AT @AT TR §

F oft fam dav #71 arg fre=a o
IFT Y5 AFEET N HGT WA H FE
A7 | F ST ALY TOATT, TAAT WY TG
SaT, wfe ot fag @6 & oo
1 JraT €1 g, AT I faw A F K1 0F
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|99 Qo1 WAt g fe Wit IF ag
ITFT FET 9T IUET AT HG § | SR
Fg1 a1, —fF ¥ gumT feey o §
F1E fro=edl a8 wedr Jgi 9w &g
ey adi & wagfedr 9% § 7
HAE g A1 I fag 7St # 93 g,
geife ag @ w1 gRn 1 dfE
I7* faw gz e feg AT & 0 wmad
& AFFAL §1 FIATAT 47 ¢

“I do not want to scare anybody.

I am really not interested in the
share market where there are no
shares.”

qg IAFT ITHG 9T | WY WY,
# zq FT FE qAAT TG G 90T |
T FT A1% qa9w § {5 a1 @Y fa #=0
) HUSAT AT G 39 G ag T
S oE ar 1€ GEr 99 97 o
foom & fod a8 amm @ @ 1 &
T AT g, W faw oot qeE =A@
J1 39HT qqAd qqAT X |

Shri T. T. Krishnamachari: The
hon, Member is quoting 'me, but I
am afraid he is misquoting me and
I do not understand his interpretation.
I do not know where he got it from.
I do not remember what T said. I might
have gsaid I am not interested in the
share market where there are no
shares; possibly, that is true, That is
my view. While the hon. Member
said that he knows as much English
as I do or I know as much English as
he does, let him clearly understand I
am not stupid enough to say some-
thing which has no meaning; and his
play upon words, I think, is hardly
wither polite to the House or justifi-
able to his own intelligence,

To Tw wAYgT sfgar : At s
faa @it wgrowr ST Wk afe-
AAY & U # 7 q1d@ FE 4 & I9* -
FTE ¥ 97 7T AATE | TEAFTAT FH ITHT
WY TET AT Y | T A< 6 IR
1623 (Ai) LSD—T.
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oo WIEw § FEr qr ot WY feed

g FfET A FJq ST qrwr

frar AT SER F AR AT A § :

“Where there are no shares.”

qg T8 A1 TEETeE ¥ AT FT 3@ FH
Froagwog frargmg, sk
Tga ferra & wmn wA € 1 wfAd
I ag A A1 THH FI AT HL,  TOH
9 farar T, TET & a T #1,
wifs o wd & R faw F q=l
9 AT T T I 99 IFT q;F FY a0
Feam, PR arg e &g arafy
g A 7 T wEee A @ Ew fe-
N & ¥F, §dY, SREHT ¥ JEE
F1 T | T A § fae Wl qw
¥ I q9F & | ARARAr FFET
oY g Ao & fa Y aw@ w7 T @
¥ g8 A 5 “qw feew aoR &
feaet Y &7 feer fao oW &
qg ¥ AQ freret wifed | faer Wt v
FREfs e A IRy
feaed & 1

fA @* ag I FE WTEOr
¥ #7r g 5 Tl § qIEY g -
Tt & | ¥ @A ¢ fF ITE aaee
Nt F et T e, G AR ¥
N F g ¥ A B g fawdt §
T fo@ & g gw o A gar
FAX & | qV TG SAHT gU AT 97 |
™ g ¥ o9 § faege @6 aR
qT T Y AW S A qH BT AT |
& g a1 famr | 9 &9 fgear At
¥ § w7 a1 e ot A fF ag
w1 & | A #Y v fear fF Al
St TR AT AT F agr FE AR g
FOWETO T ¥ TN G oaT gy
THER g qFA § | qg AT A T
¥ & &< fear 41 | S awar faar
@ |
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[=Te Tm AR sfgan]

e & fa %o qge # oF ge
97 FET LA § AR TF qHT T
T g § W 5 oAw g wwasy
gt ¥ faem & 1 § g e T
£13 amafel @ wds A
&7, g dnr § | SRR A fad
¥ foan fF ggra T @R wrEd
agt TmAr § | & a5y o & A qwar
fiF ag Ay w1 & ) fee A S
qTaE qg FUE F SATeT faemma wre
=Y FOHAT F WY T FO FTTFHT
g S Ay’ fra frar ooy
7g sfoer AT E 1 99 @ § 3N
fergT a7 f fiF AT ATed &Y ST
& g% a¢ AN F 99 0F IrEG OF TS
#1 gg, faedl a8 o HR w=ay A,
Ffea AT 9T a8 wET 9T F a8 fawr
Fra ay & AfFT g FE S &
7z e A faedt & form gom
- f =g far i o & Afea afsama
1 THETT AR AT | WL ITHT AHTD
F fora & ag T S FF 9 graq FwwAE
F Ten wAT oY SFarATq W Iufeaa
g | & auwar g fF ag wmit a7 A
§ AR 3E ] W ANE § |
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1 g7 &9 Tl 1 397 gQ § fa=
T Ared § UF AT FOAT % qg ;R
fa= ¥, feed F AR frama & W
q® ¥ FHT AFEL 7% &4, A fa=m
@ RaEmT §fF & wvg
T & FTNH FAATE I AR F A4S
roaT § | SR S e R A
sy foret & @ W ag T
¥ v # faaTg , W) A FTH A
rar Ty ) T § FN T @
gz {1 ST 7 & I Awfed fF
AW ¥ @@ & F ) gEQ
T ¥ WR L s A FE
I & @ g A @ el
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i & MY R A & & A gy Yy ux
33§ A g =9 JAT H A6
& I Afe freT @ 1 EET AE AW
a9 7 ¢ 5 afe fawre &7 gw gy
FUFGAT RN § 1 7gT AT Har &
ST 1 9G] FATE | TG a1fav Tamey
I R, gmafg s § 1w fad 3w
4T FA G0 7o W wrar 1 AfE
T & ¥ 37 ¢ froag frgrm ®
IR F AA T F ol ow o @
T g w® E, aefwfaal &1 gArer
FH & & ford 0w fF 97 98 Jerv
g Faw gofafaat a1 woAY s A
ATt & W17 & fqd fafew o 2
a7 e ag & w0 afraEr mre-
I IAE FIC ) AR IT qamfaat &
W ag 97 F & 0F fig AR @Y
fade & = &« 9Y firdig ST @ H
&t fremar @ R aeq &9 & 39T Q0
FTH FLAT § SHHT AT &9 FY S
T E 1T A W T ofrada
FT A1 A0 A AT | WR TEET
aq FA faq @ mEa

Shri Umanath (Pudukkottai): Mr.
Deputy-Speaker, Sir, on behalf of the
Communist group, I rise to oppose this
Bill and that too on a matter of im-
portant principle, First of all, I
would like to clear one point, In the
Statement of Objects and Reasons of
this Bill, this trust is called the public
sector project. Now, profits in the
public sector project go to the State or
to the community as a whole, Here,
the profits of the trust will go to the
individuals as unit-holders, To call
this a public sector is a misnomer, and
it cannot be accepted.

Ever since the introduction of this
Bill, the Ministry has been inspiring
a big fanfare throughout the country
about this Bill. The Trust is supposed
to afford the middle-classes and the
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working classes an avenue of invest-
ment. The big business press also has
been advertising this particular point
through editorials saying that this is a
big investment opportunity for middle-
classes and working classes. It is tom-
tommed also that Jaipur resolutions
are unfolding themselves by shifting
the emphasis on opportunities, in
favour of the middle-classes and the
working classes than in favour of
monapolies.

Let us see whether it is true that
this is for the middle-classes and the
working classes. I read the Statement
of Objects and Reasons. I went through
the notes on clauses, I went through
the clauses themselves. I do not find
anywhere any exclusive guarantee to
the middle-class investors in this Bill.
I do not see any provision or expla-
nation where this guarantee to the
middle-class or working class is con-
tained. On the other hand, on page 20
of the Bil], it is said in the Statement
of Objects and Reasons that the Trust
will give opportunities to ‘“various
classes of investors”. Various odasses
means all classes of investors. Today
we know that all classes of investors
does include and the major part of
them are mainly the big financial
houses and monopoly houses, Second-
ly, on page 23, in the explanation on
clauses, it is said:

“There will be no limit to the
number of units which can be pur-
chased and held by the unit
holders.”

So, it is very clear from this that the
sponsors were more concerned about
ensuring the entry of big business into
this, other than anything else. All
talk of middle-class and working class
being helped is bosh!

Granting that the savings of middle-
class and working clasg would be
mopped up, what is the Trust going
to do with these community savings?
Is it going to use the community sav-
ings to further the country’s develop-
ment? Are these mopped up savings
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going to be used for further industria-
lisation of the country or for further
expansion of production or for
strengthening the defence sector?
Absolutely not. The purpose to which
all this money will be put is explained
on page 22, where it is said:

“Clause 19 deals with the busi-
ness which the Trust is expected
to transact. The trust will buy
and sell securities, including
bonds, shares or other stock of sta-
tutory carporations, companies or
other bodies corporate.”

Note the words “buy” and “sell”,
particularly “sell”. This is the busi-
ness for which the money will be
used.

The implication of this .is, suppose
the bosk value of a share is Rs. 100.
I sell it for Rs. 200, Does this addi-
tional Rs. 100 go to add to the capital
of that particular company? Does it
add to the production of that company
or help to cheapen the goods which
the company produces? Nothing of
the kind. On the other hand, capital,
production” and price will all remain
the same. Independently the price
may go up also. But I make some
money. That is all which this tran-
saction is going to help, Generally
the middle-class is careful about in-
vesting their savings in new projects,
not knowing what will happen, If the
Government comes forward to
guarantee the middle-class against
losses and some profits also and help
them to use that mopped up money in
new undertakings that it will go to
strengthen the nation’s economy and
the plan targets that must be under-
standable. Then the mopped up money
will be put to economic, productive
use and not unproductive ude. But
here it is pure and simple specula-
tion.

That is why we find that the stock
exchanges have generally welcomed
this Bill throughout the country,
because they are quite convinced that
their blood brother is going to be
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born. All tom-tom about helping the
middle-class and working class in this
context is a smoke-screen to cover up
this real aim. Purchasing and sale of
shares play the same role as playing
cards do in gambling. Let this Gov-
ernment do it. But don’t call it socia-
lism and slander the scientific term.
That is my objection.

Let us see whether this Trust will
help to break the grip of big business
on stock exchanges, Today, stock ex-
changes are controlled by monopoly
houses. Government is allowing the
control of the monopoly houses to re-
main. They are allowing them power
to hold shares and the power to bring
down the price of shares. While
allowing all these, the talk about in-
fluencing the stock exchange ang pre-
venting the unfair effect of stock ex-
change on the country’s economy is
meaningless. Government is going to
dovetail jtself into the stock exchange
operations by this Bill.

Who will operate this trust fund?
It is said that a Board will be consti-
tuted with 4 members from Reserve
Bank, 1 from LIC., 1 from the State
Bank and 2 from scheduled banks or
other dnstitutions. Some say that the
Board will be dominated by Reserve
Bank and other institutional directors
and representatives. Two will be from
scheduled banks, ie., from private
sector. About Reserve Bank nomi-
nees, on pages it is stated:

“4 trustees to be nominated by
the Reserve Bank, of whom not
less than three shall be persons
having special knowledge of, or
experience in, commerce, industry,
banking, finance or investment.”

Not less than 3; i.e., all the 4 can be
such representatives. When the ques-
tion of nomination to the National
Industrial Development Corporation
came up, a similar clause was applied.
What happened? On the N.ID.C., one
of the directors nominated is Mr.
Anantaramakrishnan, owner of 22
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directorships in big business; then,
Mr, D. P. Goenka, owner of 20 direc-
torships in private companies; Sir A.
Ramaswami Mudaliar, owner of 21
directorships in monopoly houses; Mr.
R. A. Poddar, owner of 19 director-
ships in private companies. I can give
a long list; I have taken it from the
reports of the Company Law Adminis-
tration. In this way, Government
have nominated 44 directors in public
sector companies, who own 334 direc-
torships of their own. Thus here also,
with the two from the private sector
banks, three other experts of big busi-
ness who will come in as experts in
investment, We know that there is no
single speculation expert in this coun-
try who is unconnected with mono-
poly houses, So, it will be dominated
by friends of big business and cor-
nerers of shares.

Even if some officials are going to
be there by chance, they do not know
much about the investment and share
markets. We have seepn it in the
Mundhra enquiry. One officer, Mr.
Patel, said that he understood the pre-
vailing market referred to the rate
prevailing on 21st June. Another
officer, Mr. Vaidyanathan, said he
understood to be the prevailing mar-
ket rate on 24th June, The Chair-
man of the Corporation, Mr, Kamat,
said that the closing market rate on
24th was the market rate of his under-
standing. So, all the three officers
who dealt with the same operations
had three different views. Wi‘h such
limited and shabby knowledge, defi-
nitely the officers on the Board will be
relying mainly upon the so-called
speculation experts, who are the
friends of big business. So, the friends
of big business will have full powers.
After the withdrawal of the initial
capital, even the Reserve Bank, L.I.C.
and State Bank will have no power
to nominate, Once the Board is con-
stituted, the Central Government also
will have ny power to interfere. For
4 years, the directors cannot be re-
moved, The result can be imagined.
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Some may say that under the pro-
visions, the Reserve Bank can give
directions on policies. What could that
clause mean? There is an equivalent
clause in the L.I.C. Act—section 21—
enabling the Central Government to
give directions on matters of policy.
This is what Justice Chagla says about
the meaning of the provision in his
report:

“In my opinion, section 21 em-
bodies the ideal compromise bet-
ween autonomy of a statutory cor-
poration and the control which
must be excrcised by a welfare
State over such a corporation. By
leaving the Corporation complete-
ly independent to manage its own
day-to-day  administration, by
leaving it free to invest its funds
in the interests of the policy-
holders, Government could only
control its discretion when a ques-
tion of policy involving public
interest arose. Government could
not tell the Corporation that it
should or should not invest in any
particular shares. It could not tell
the Corporation that it should help
a particular industry, much less
a particular individual.”

There is just a similar clause here. So,
enabling the Reserve Bank to give
direction on matters of policy, does not
prevent the Reserve Bank to guide the
investment operationg of the Board.
Ultimately, what will happen is taat
the Trust Board will be an absolutely
independent body transacting business
connected with stock exchanges, This
is going to be the net result, In the
stock exchanges, artificia]l depressing
of shares is going on; artificial boost-
ing of share is going on. Cornering
of shares and gaining control of
various companies continues to be the
rule of law. Mr. Chagla says that it
is possible. On page 13, he says:

“The negotiations for this deal
had been going on in Bombay
since the 21st June and there is
evidence that this fact was known
in Calcutta a week before the
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24th. If Mundhra was to get the
price which was quoted on the
Stock Exchange on the 24th, noth-
ing was easier than for him to
manipulate the market by raising
the price of his scripts on the 24th
This manipulation neither requires
much finance nor much ingenuity.
A small transaction could be put
through on the 24th at a higher
rate, which would become the
closing market rate for that day.”

I am quoting it just to prove that
manipulations are possible. This is
from the finding of the Chagla Com-
mission. So, with such transactions in
operation in stock exchange and with
the Board being open to control by
big business, this Trust will be another
instrument in their hands to corner
shares and gain control of various
companies.

Further, with the door open to big
business to purchase unlimited units
and with the provision for distribution
of not less than 90 per cent. of the
profits minus the expenditure of the
Trust to unit holders, this will be an
instrument to corner maximum profits
by big business people. Of course,
they can have benami people as unit
holders; it is very easy these days.

Much is talked of America, that in
America such Trusts were there, Yes,
in America such Trusts were there,
because in America substantial savings
of the middle class were there unlike
in India and the big American mono-
polies had their eye on the middle class
income for making speculative gains.
That was the purpose of the Americans
to have such Trusts, Since our Min-
ister is quoting the American example
with some modification, it means the
object of the Unit Trust also in prin-
ciple is the same as that of the Trust
in America.

Finally, as we all know this country
has a Plan, Our Plan has certain
priorities, namely, capital formation,
proper investment in the public sec-
tor, etc. The community savings
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[Shri Umanath.]

must be channelised in furtherance of
the nation's priorities, and if that is
don‘e it will further strengthen the
qatxan and jt will mean lesser taxa-
tion on the people. It will be the big-
gest crime for the Government to mop
up cqmmunity savings to further spe-
culative gains. Perhaps it was because
socialism—perhaps it is the redefined
Jaipur socialism—is suited hundred
per cent to the interests of big busi-
ness in this country that a person
declared. I am quoting from the Times
of India, dated 28-11-1963:

“In his presidential address, he
said that the industrial and trad-
ing community was one with tne
people in their aspirations to estab-
lish democratic socialism, in re-
defining democratic gocialism,  he
added, Mr, Nehru had confirmed
his faith in the objectives embodied
in the Constitution.”

‘Then he said:

“1t is only under these condi-
tiong that democracy can survive,
as has been stressed in the Jaipur
resolution.”

Here is a gentleman who vouchsafes
for the Jaipur resolution, for the re-
definition of socialism. I do not think
anybody will be surprised to know
that that person is none other than
Shri Shanti Prasad Jain. Under these
circumstances, Sir, it is high time for
the Government to give up this garb
of a socialism and allow the country
to go forward along the real path of

scientific socialism.

Shri Morarka: Mr. Deputy-Speaker,
Sir, as 1 sat here and heard the
speeches of the two hon. Members from
the Opposition, I must confess, I was
not only surprised but also disappoint-
ed. Dr. Lohia who spoke first took
this opportunity to criticise  the
Finance Minister. He said only one
thing which is pertinent or relevant
to this Bill. What he said was that in
this institution whatever money is col-

DECEMBER 4, 1963

Trust of India Bill 3080

lected would ultimately be invested in
the.concerns of monied people. As
against that, Shri Umanath’s feeling is
that only moneyed people would buy
the units. If you compare these two

speeches. ...

Shri Umanath; I did not sav
moneyed people’.

‘nly

Shri Morarka: He said that mostly
moneyed people will buy and moneyed
people will control this. If you put
these two speeches together, what
would be the net result? He says
money would come from monied
people and Dr. Lohia says money
would be invested in the concerns of
the monied people. If the moneyed
people want to invest their money in
their own concerns, I do not think
there is any law which prevents them
from doing it. 1f the speaker who
preceded me had studied this Bil!
more carefully or at least as carefully
as he studied the Chagla Report, per-
haps he would have made a better
contribution to this debate. He mis-
sed the main points in this Bill and
concentrateq only on Chagla Report.

At the present moment there is no
opportunity for the middle class and
the lower middle class people to in-
vest their savings, whatever they may
be—their savings may be small or
meagre— in any industrial enterprise
or commercial undertaking. In other
words, they do not get any benefit
from the increasing prosperity of the
country. They could do that only if
two conditions are satisfied, namely,
that the value of the shares of the in-
dustrial unit is very low so that they
can buy them with their meagre
savings and, secondly, they are pre-
pared to take risk about the fortunes
of that individual unit. In order to
diversify the risk, in order to reduce
the risk to the minimum—the risk of
investment—and also to give them a
chance to invest any amount even as
small as Rs. 10, this Unit Trust is being
set up.
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The only criticism against this Unit
Trust, which I have read in the Press
as well as heard outside, is that instead
of this Bill there should have been
passed a general enabling law under
which Unit Trusts could be created not
only by the Government as a mono-
poly in the public sector, but by any
person who wants to set up a Unit
Trust. I do not agree with this criti-
cism. So far as this particular type of
institution is concerned, there are
reasons, in my humble opinion—very
valid reasons—why a Unit Trust
should not be started, at least to begin
with, in the private sector. The rea-
sons are; firstly, till now there has
been no control, no check at all on the
establishment of, what is known, as
the investment company. These in-
vestment companies have been started
in this country ever since the year
1933 when the recommendation in the
Minority Report of the Banking En-
quiry Committe was first made. In
accordance with its recommendations
certain fiscal concessions were also
given, namely, exemption from the
super tax on the dividend income of
these investment companies: Not-
withstanding that and notwithstanding
the fact that there are about 800 to 900
such companies in this country, they
have not served the real purpose for
which such companies were created.
They have not mobilised the savings
of this particular section. What they
have done is, they have more or less
affiliated themselves to one indust.ial
house or the other and instead of
playing the role of an investment com-
pany they have assumed the character
of holding companies. They have held
shares in most of the companies with-
in that particular group,

Secondly there is another reason
also why I say that at the present
moment there is no need for a trust
of this type to be created in the pri-
vate sector. The savings of the people
in this country are very low and the
confidence of the people is more in the
government than in the private indi-
viduals.
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Thirdly, there is no room at the
moment for many trusts of this type to
exist side by side. After this move-
ment gathers momentum and people
develop confidence, then perhaps there
may be some justification for starting
more such trusts in the public sector
or have some in the public sector and
some in the private sector. To begin
with, as an experiment, it must be
done very carefully. The confidence
of the people has to be developed in
this type of Trusts.

Fourthly, Sir, you know that the life
insurance business has been nationalis-
ed. One of the main reasons for
nationalising it was that life insurance
business mobilises the savings of the
people, mostly the poorer sections of
the people. Those savings were in-
vested recklessly, with a certain
amount of bias and not judiciously and
that was the main reason why Govern-
ment was compelled to nationalise life
insurance -busiqgss. When Govern-
ment has nationalised life insurance
busiess on those grounds, it would be
absolutely inconsistent and under-
standable how it can allow such a trust
to be incorporated in the private
sector.

Firstly, there is a demand for
nationalisation of banks. Though
Government has not accepted that de-
mand, it cannot remain oblivious to
the feelings of the people. Though it
may not nationalise banks for the
present, the fact remains that there is
a desire on the part of the people that
the savings of the community must be
controlled by the State and not by the
individuals. When the savings of the
community are controlled by the State,
they are utilised in the interests of the
society in general; on the other hand.
if they are controlled by a few indivi-
duals, there will be an investment-
bias.

16 hrs.

There is also another reason why at
the present moment we should not
have such a trust in the private sector.
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The number of securities in our stock
exchanges are few, There is no scope
for many such trusts to function. I

wonder whether there would be
enough scope even for one trust
of this size. As the hon. Finance

Minister stated, we have got huge in-
vestment programmes and when these
programmes are implemented no doubt
we would have more of industrial se-
curities but, just at the moment, it is
very difficult to feed even one such
Trust. ’

Then, for the initial capital that is
required, Government has found Rs
23 crores from the Reserve Bank, Rs
75 lakhs from the State Bank and Rs.
75 lakhs from the Life Insurance Cor-
poration, making a  total of Rs. 4
crores, and Rs. 1 crore from all other
scheduled banks. If this facility is
given to the private sector, can any-
body seriously say that mmal contri-
butory capital of the mngmtude of Rs.
§ crores could be found by any one of
them? When even in schemes which
are more lucrative, which are early-
maturing, pople do not find enough
capital, it would be much more difficult
to find capital for this purpose. There-
fore, from this point of view also, to
begm with at least, this institution
must be in the public sector as is at
present proposed.

The scheme which the Govern-
ment has envisaged in the Bil] is, in
my opinion, a perfect one, where the
contro] and direction of policy matters
and other things reside with the Re-
serve Bank. The Reserve Bank is
one institution against whose policy or
impartiality nobody in this House or
outside can say anything. When an
jnstitution like the Reserve Bank,
which is the currency authority of this
country, has been entrusted with the
task of appointing suitable trustees,
giving directions and looking after the
management of the trust. I think no
one should have any objection, in fact,
no better agency could be found for
this purpose in this country.
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There are a few suggestions which
deserve the attention of the hon.
Minister. Firstly, coming to the tax
concessions which the hon. Minister
has given, so far as the Trust is con-
cerned, the concession will apply to
the entire income of the Trust from
the dividends or from other sources.
The Trust will not pay any income-
tax, super-tax or super profits tax,
But, so far as individuals are concern-
ed, there is an exemption up to only
Rs. 1,000, and that is only for the pur-
pose of income-tax; not for the pur-
pose of super-tax. In marginal cases,
what may happen is that a person who
was not attracting the provisions of
super-tax hitherto, by getting this
Rs. 1,000, would come under the brac-
ket of super-tax in which case, even
though he would be gaining in income-
tax he would be losing by way of
super-tax. I am sure, the hon. Finance
Minister will give careful considera-
tion to such marginal cases and give
some relief.

Apart from the question of mobili-
sing the resources of the people and
giving an impetus to the industry,
another useful purpose which this
Trust is going to perform in times of
crisis is to give support to the faltering
stock exchange. Stock exchange is an
index of the market position and un-
less it is supported in such times by
some agency or the other, a crisis can
be developed very fast.

Experienced people and experts who
guide the investment and diversifica-
tion of iuvestment of this Trust will
no doubt be a great advantage to the
unwary and poor people. It was not
long ago that the interests of the
small investors was roused in the field
of investment in industrial shares.
They were mainly attracted by the
quick profits that the others were
making. Because, the shares, even
before they were issued, were being
quoted in the market at a premium.
So, people who were not genuine in-
vestors bought the shares when the
price was low and sold them when
the price had gone up, even before the
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type of people the stags took advan-
type of the unwary and poor investor.
But a contingency like that, a possibi-
lity or situation like that would not
arise if we have a Trust of this type.
Because, the investment of the Trust
funds would be gpread over and diver-
sified in so many securities, that even
if one security turns out to be bad or
inferior, the profits in the other securi-
ties will more than make up for that
and on the whole the investor, the
unit-holder would stand to gain.

At the same time, the investors
should also understand gne thing. So
far as this Unit Trust is concerned it

, cannot give them very quick profits
or large speculative gains. They must
look upon their investment or the
purchases of this unit from a long-
term point of view, because then only
they would get the benefit of capital
appreciation as well as a steady divid-
end income.

I am sure Government and Reserve
Bank will take note of the fact that
our people are not very much invest-
ment minded yet. Therefore, the
target of Rs. 100 crores per year whicn
the Finance Minister has in view
would be achieved only if people are
properly educated. Unless something
is done so that the advantages and
merits of this Trust scheme are
brought to the notice of the small in-
vestors, I am afraid that at least in
the initial period the targets may not
be achieved.

Now I come to the few suggestions
which I have to make in this connece-
tion. Firstly, since there would be two
big investors one the Unit Trust which
we are now incorporating and the
other, the one which is already exist-
ing, the Life Insurance Corporation,
there should be some sort of working
understanding or arrangement between
the two. Otherwise, they can easily

compete with one another and, in the.

process, their interests may suffer. So,
there must be some sort of under-
standing.

AGRAHAYANA 13, 1885 (SAKA)

Trust of India 3086
Bill

Secondly, the hon, Finance Minister
must give some indication of the in-
vestment policy which this Corpora-
tion or Trust is going to pursue; and
when I say the investment policy, I do
not mean the details but the broad
outline must be indicated. For exam-
ple, what would be the maximum
amount that this Trust will be per-
mitted to invest in the securities or
shares of any one company? Secondly,
what would be the policy it will follow
in under-writing shares of new com-
panies? What would be the distribu-
tion of the investment between the
shares, debentures, preference shares
and Government securities?. Would
there be a qualification, that is, a mini-
mum return on the shares before an
investment can be made and also in
what circumstances the investment
could be liquidated or the holdings
could be sold? These are the general
things about the investment policy
which at the time of incorporating
this the hon. Finance Minister might
indicate.

Then. this must have a research
and statistics department. That is
very vital. For any unit trust to be
successful it must have a very elabora-
te resarch and statistics department. I
am sure, though there is no provision
in the Bill itself, the hon. Finance
Minister will take note of it and ask
the Reserve Bank to start one,

Then, as the hon. Finance Minister
has also said, in due course the unmit
holders must get a right to elect their
trustees. At present for practical
dfficulties this right is not being given,
but in due course when the contribu-
tary capital is refunded and repaid, the
only capital that would remain would
be the capital of the unit holders only,
the holders, must have a right to
elect some of the trustees at least.

A portion of the provident fund
savings must be diverted towards the
purchase of these units. That means,
the workers would automatically get
the benefit of increasing industrial-
isation, growth and prosperity etc.
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My final suggestion is that the value
of the units concerned must be calcu-
lated as frequently as possible and
must also be publicised every week
for the information and knowledge of
the people so that when the purchase
and sale of these units take place peo-
ple would know what their actual
worth is.

1 have got a few other points also
but since my time is up, I hope to take
them up at the time of the clause-by-
clause consideration. But there is
one point which strikes me as very
obvious. Clause 23, sub-clause (1)
provides that when profits become
divisible among the contributaries they
would be divisible according to the
proportion of their contributary capi-
tal, but in sub-clause (2) the same
phraseology is not used for profits
becoming among the unit holders.
In other words, it is not known how
the profits would be divisible among
the unit holders, I think, it is only an
obvious omission and there also it
should be in the same phraseology.

Shri M. R. Mlasani: Mr. Deputy-
Speaker, Sir, I rise to speak in support
of my amendment, namely,—

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 29th February,
1964.”

Sir, when I saw the name of the
Unit Trust of India Bill on the Order
Paper a few days earlier I was delight-
ed. I thought that my hon. f{riend,
the Finance Minister, who is an imagi-
native person was going to perform a
great service to the country by brin-
ging in legislation that would enable
the formation of unit trusts in our
country by giving such trusts certain
facilities and, maybe, some tax conces-
sions, 1 was glad because, as the hon.
Minister has pointed out, there are
certain extremely beneficial aspects or
features of a unit trust as it has been
practised in Britain and America. The
first is that it enables the mobilisation
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of the small savings of the small man
which otherwise might remain unuti-
lised productively. The second benfit,
as he himself has said, is that it fosters
the creation of a property-owning de-
mocracy, an ideal that really is the
highest form of socialism and of social
welfare in any part of the world where
the great bulk of the people participate
in the process of production by seek-
ing to invest their little savings and
getting their share of the national
dividend in that way.

Today, if there are countries where
there is social justice and social ad-
vance, they are the countries where
the unit trust, among other things, has
made its contribution, Finally, the
unit trust, as has been said by the hon.
Minister, provides even the small man
with the chance of avoiding putting all
his eggs in one basket and of spread-
ing his savings thin so that no disaster
may overtake him. Even a man who
puts in Rs. 10 does not put all the ten
rupees in one enterprise; a rupee each
goes to ten enterprises so that if one
makes a loss he might be compensated
by the gains and profits of the other
nine. This diversified portfolio, which
was beyond the reach of the small
man with Rs. 50 or Rs 100, now comes
within his reach. These are tremen-
dous advantages.

The story of the unit is a success
story. In America the total invest-
ments go into Dbillions. Even in
Britain there are &£ 257 million invest-
ment in these small amounts. The
essence of the Unit Trust is a volun-
tary coming together of small inves-
tors. The essence of it is that it is
non-official and the Government has
no role to play whatsoever except
that of supervising the honest admi-
nistration of these funds. The third
and the most essential aspect of the
Unit Trust is that it enters into free
competition with other Unit Trusts
and with other investment organisa-
tions in the country. Their healthy
principle of competition is what has
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developed Unit Trusts and made them
what uney are in these countries. It
is for these reasons that I said I was
delighted that we in our own country
were going to facilitate such an
Adnstitution comung into existence. But
when we read this Bill, my hopes
were dashed because I found that this
Bill was something quite different—
that a very good idea was being dis-
torted and twisted to an unfortunate
purpose.

There is nothing wrong with a Cor-
poration being put up even under the
acgies of Government. I believe in
the mixed economy. If a governmen-
tal Unit Trust wants to compete with
the other Unit Trusts, I have not the
least objection. 1 wish it luck. But
this is not what the Bill does. The
Bi'l does not bring into existence one
official Unit Trust and say that every-
one can come into the field. I am
very glad to say that my friend
Mr. V. B. Gandhi of the Congress
Party has tabled an amendment, List
No. 2, where he wants that similar
privileges and similar facilities should
be given to other Trusts whether they
may be in the State sector or the free
sector. If the hon., Minister would
give a categorical assurance that in
the next session, he will introduce
such an enabling Bill as Mr. Gandhi
wants, by which other Unit Trusts
will get the same tax advantages and
the same facilities, any doubts that I
may have on the subject I would be
prepared to give up.

Shri T. T, Krishnamachari: I am
sorry I have to allow the hon. Member
to continue to have this doubts.

Shri M, R. Masani: Then I am sorry
I am confined in my suspicions about
the intentions and the effect of this
Bill. This Bill creates another State
Capitalist Monopoly. We are opposed
to all monopolies, whether in the
State sector or the private sector. But
this Bill creates another obnoxious
State capitalist monopoly. It will
have very disastrous effects on the
industrial future of our country. Let
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there be no questions as to who will
dominate the Corporation. It js the
Government of the day. Eight out of
the ten trustees are going to be the
nominees of the Finance Minister. The
Finance Minister says that the Cen-
tra] Government only occurs once in
the clause about the dissolution. But
that is not so because 8 out of the 10
institutions that will nominate the
trustees are themselves the nominees
of the Government. Therefore, this
will be a Corporation dominated four-
fifths by the Government of India and
one-fifth by the spokesmen of the
scheduled banks who are given a
minor share.

I think it is a pity that this is so
because it gives a fa'se start to a
good idea. And I say it is a pity
because it is going to doom the idea
to failure. I fear that this is going
to be an unsuccessful ecffort, unsuc-
cessful because of this bureaucratic
domination of what should have been
a free institution.

Contrary to my friend Mr. Morarka,
my undeistanding is that people do
not trust the Government to adminis-
ter their funds because they know
what a mess they have made of the
administration of the State enterprises
which give 05 per cent return on
capital. If they think that the Unit
Trust Corporation is going to give
them ! per cent on their capital, on
their money, not even a man Wwith
Rs, 10 is going to sink his money into
such a wasteful project. Therefore,
with this unfortunate recorq of failure
of Statc enterprises in our country, to
ask the nominees of Government now
10 invest profitably the savings of the
small people is to create difficulties in
this investment. There are people in
whom the small investor has confi-
dence. This is shown by the fact that
in public limited companies are thou-
sands and thousands of small share-
holders, some of them going to lakhs
now. In America, the number of share-
holders of Corporations goes into
millions. If, in place of that, you put
4 few bureaucrats to administer your
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investments, then people are going to
keep away from this experience. No
doubt, some money will be found
because of the tax exemption,
because of this bribe or bait that you
do not pay income-tax on these earn-
ings. But that is not adequate because
in the end it is confidence in the
capacity, in the vision, in the imagina-
tive qualities of the investors that will
win. In Britain, Unit Trusts have
succeeded because the men who run
them are not only honest but are also
captains of industry and finance,
because they know how to make
profits. they know what will make a
profit—they have got good judgment.
Now, the bureaucrats who are officials
in State institutions are good people;
they are honest people and they will
do an honest job. But they are not
fitted for the role of being entrepre-
neurs or judging entrepreneurs.

Then, as my hon. friend Dr. Lohia
quite rightly pointed out, politics will
enter into this. There is no question
about it. Politics will enter into it as
it has entered co-operative societies,
land mortgage banks and other public
institutions in our country. In the
United Kingdom, investments are
made by the trustees on merits. Their
only anxiety is to know: ‘Is it a safe
investment? Will it give a good
profit?’ But, here there will be @
third consideration, namely politics;
and politics may take relatively desi-
rable or relatively undesirable forms.
The relatively desirable form is ‘what
is in the public interest’. The trustees
like other Government institutions
will say ‘We think that the country
needs more of this, and we think that
the country needs less of this". As
soon as this kind of arbitrary subjec-
tive factor enters into the judgment
of where the money of the investor
should be invested, you are not going
to make the maximum profit because
doctrinaire considerations will enter.
This is the lesser evil.

But the bigger evil, as Dr. Lohia
pointed out, is the corruption that this
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will bring in. Every licence and per-
mit already is a source of corruption.
Now, you will get a very big lollipop
offered; if this Unit Trust invests in
a company, it gets capital; if the Unit
Trust does not invest in it, it does not
get capital. Think, Sir, of the financial
power of corruption that will be
implicit in such an arrangement. Think
also of the prejudice that can be exer-
cised, because the Unit Trust of India
will have prestige and its refusal to
invest in a company would be consi-
dered to be a black spot on the credi-
bility of that concern. Supposing a
particular concern applies for a loan
and it is refused, people will be fright-
ened, and they will say The Unit Trust
of India does not trust this concern;
it is going down. In other words, it
will be a kind of Damocles’s Sword.
The granting of credit will be a
favour and the denial of credit will
be punishment.

Then, judging by the light of what
happens in connection with the funds
of politica] parties during elections,
which are tolerated by the Congress
Party against the wishes of all the
Opposition Parties,—when the Com-
panies (Amendment) Bill was before
the House, every single party, except
the Congress Party, wanted to ban
corporate contributions to political
funds, excepting the majority party
which carried it through the House,
and they were the greatest beneficia-
ries of that provision in 1962—in such
a situation it is quite clear that the
danger will be that there will be a
quid pro quo, that a firm that gets
money from the unit trust will be
expected to give back a part of it to
the coffers of the Congress Party.
This is a danger that we cannot ignore
after the scandal involving Shri K. D.
Malaviva and Shri Serajuddin. These
are things that are bound to happen.
Some Ministers may be honesf; others
mav not be so scrupulous.

Therefore, it comes to this that to
the a'rerdy suffocating amount of cor-
ruption in the country we are going
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of corruption.

There is aiso another positive
danger. Funds that would have gone
to productive enterprise earning 6 per
cent or 8 per cent or 10 per cent or
12 per cent as in the normal course,
would now be drained away from pro-
ductive enterprise because of this tax
concession. The bribe or the tempta-
tion to avoid paying tax will be there,
saying ‘Why do I give it to a private
company? Why do I not give it to
the Unit Trust, because I would not
pay tax?’ As I said earlier, there is
every likelihood that the investments
made by the Unit Trust will be less
productive than the investments made
by those who are risking their own
capital. Therefore, moneys will be
diverteq from more productive invest-
ment to less productive investment
like the State enterprises which give
their half per cent of return on capi-
tal. Is that a good thing for the
country? Is it going to
economic development?

So, there are the political dangers
of corruption, political patronage,
poiitical victimisation on the one hand,
and the economic dangers of diverting
investment from more productive to
less productive quarters on the other.
These are the dangers of monopoly.
As I said, we are opposed to all mone-
poly, whether in the State sector or in
the free sector.

This is an unfortunate adaptation
of a very valuable devicee. What
should have been done would have
been, as Shri V. B. Gandhi has sug-
gested, to bring forward an enabling
Bill to say that from now on a Unit
Trust may be formed by any group of
people who want to form it, and they
will have such and such regulation
and supervision from the side of Gov-
ernment and they will have such and
such concessions or tax rebates. And
then, let the field be open. Shri
Morarka gave a very pathetic ration-
alisation of the reason for this mono-
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poly. He said that nobody else woula
be in a position to find the capital.
Well, if nobody else would be in a
posiiion to find the capital, why are
you frightened of it? Why bar com-
petition if you are prepared to face it?
The answer is that there are sources
in this country from which rival cor-
porations would have come. Shri
Morarka's plea that money is not
available is a very good reason for
throwing the door open to anyone.
It Shri Morarka is so confident that
nobody else can put across Rs. 5
crores, he should support me in say-
ing, ‘let there be an open door. Let
anyone come with Rs. § crores. I do
not believe he will’. It ig precisely
because competition would come in
that, this tax rebate basis, a monopoly
is heing created. All monopolies are
bad, and a State monopoly is the most
vicious of the lot.

Therefore, since this measure is a
distortion of a good idea, since the
country has not had time to consider
it—most people do not even know
what it is about, including, if I may
say so, many hon. Members of the
House—it is necessary that some more
thought was given to it to study the
measure in its implications, and that
is why I propose that this Bill be
circulated for eliciting public opinion
for a period of three months.

May I say in conclusion that this is
not the only or isolated example of
efforts to hustle the House into passing
hasty, ill-digested legislation? Bills
are flung at us by the half-dozen and
we are told that within a fortnight or
week tliree of them have to go through
and become law. This is not worthy
of this Parliament. If there is a new
measure, let it go to a Select Com-
mittee, a group of 20 Members of this
House, let them study it, turn it
around. There is no reason for the
ruling party to worry. It will have
its majority. Why this indecent haste
in wanting to create new institutions
within one week? What is wrong if
we wait till the 29th February? The
heavens are not going to fall if the

N
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Unit Trust is not brought into exis-
tence for three months. Bureaucratic
delays will take that much of time
anyhow. It is much better that we
properly digest these proposals and
examine their implications, pro and
con, and if after that the House is
satisfied, let a Select Committee report
on it. Let the Select Committee try
to improve the measure and report to
us. But this attempt to ram things
down the throat of Parliament with-
out giving sufficient time for discus-
sion and assimilation is a bad practice.
And our amendment is a protest
against this attempt to hustle the
House into passing a measure which
most of us have not had time even to
understand.

Shri A, S. Alva (Mangalore): Sir, 1
welcome this Bill. Shri M. R. Masani
who spoke for circulation of the Bill
is reading too much into the Bill,
which is really not warranted by the
provisions of the Bill itself.

This is an enabling measure which
the Government are bringing forward
to sce that as far as possible the small
investors, even wage-earners and mid-
dle class people, could invest their
money in some enterprises so that they
may get the best benefit out of it. As
far as big business is concerned, there
is absolutely nothing that prevents
them from forming companies or
from speculating or from doing any
such thing. But unfortunately in this
country, there are several investments
which draw the money of the poor
man, the middle class man, because
he does not know what is best for
him; sometimes he also finds it diffi-
cult to invest the amount in private
banks and so on.

To help him out of this difficulty,
this Bill has really come in Very
handy. As a matter of fact, here the
units which range from Rs. 10 to
Rs. 100, and one investor does not
compete with any other investor. A
rich man can invest any amount in
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these units; so also can a poor man.
The advantage offered to the poor man
15 that in respect of the income he gets
out of it, upto Rs. 1,000 will be free
of income-tax. Further the expenses
of the management that will fall on
the units will be only 5 per cent or
less. That is to say, practically they
will be getting almost the entire
income,

It is said that Government is creat-
ing a monopo'y, so that corruption may
increase, so that they may invest this.
money in whatsoever concern they
like, where they get only two per cent
or half a per cent profit. That is not
at all correct. Government is easily
charged with corruption, but we know
that in the private sector it is not only
corruption, but the entire money also
goes away from the investors. The
Vivian Bose Report has been an eye-
opener to us as to how two or three
people can form a subsidiary company
and draw away the entire money of
the shareholders and deprive them of
their investments.

Here, though the trustees will be
nominated by Government, there is
no harm in it. After all, people have
elected them, and the majority party
forms the Government. Corruption
will be there as long as the nation
itself is corrupt. That is the difficulty.
People should realise their responsibi-
lities. It is they who make others
corrupt. If the consciousness of the
ordinary man is roused that he should
not offer bribe or do such things, cor-
ruption ‘will become much less. So,
there is no point in talking of corrup-
tion, or saying that Government will
misuse people’s money.

Shri Umanath talked about socialism
and all that but they are beside the
point. Government only wants to see
that the poor and ordinary people
who have also got some money to
invest, may have an opportunity to do
so, and they will be safe it is a Gov-
ernment institution. Otherwise, the
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entire money of theirs will be spent
and savings will not be done by them.
That is the main purpose. Shri Uma-
nath also said that the trustees will
not know anything. Actually, they
will include persons who know where
to invest and how to manage the
institution.

Another inducement to the ordinary
investor is that whenever he wants
back his money, he can transfer his
unit. The Trust itself will buy it
back at the price quoted on that day,
so that nmot only is his money safe, he
can also, get it back when he wants
for other purposes.

I have to disagree with Shri Morar-
ka on one point. He was speaking
about marginal cases with respect to
the exemption of super-profits tax. A
person can always distribute his units
among several persons, so that each
comes within the margin, and thus
save a lot by way of super profits
tax. So, I support the present pro-
vision. There is nothing objectionable
in this Bill. They say that this Bill
must go for circulation. The prin-
ciples are well known and there is no
policy or anything involved. I do not
support the amendment.

Shrimati Sharda Mukherjee (1latna-
giri): Sir, I welcome this Bill. I
congratulate the attempt of the Gov-

ernment of India to promote the
Unit Trust of India. Despite what
some hon. Members have said, in

essence this is conceived for the be-
nefit of the small investors from the
more than Rs 10 to buy a unit
more than Rs, 10 to buy a unit
while It also caters the man
Wwho can spare more and pay Rs. 100;
each one according to his capacity can
avail himself of the facility and put
his savings in a safe investment. There
is a growing need in our country for
investment from the point of view
of a person who may have a small
amount of savings but who is un-
familiar with the intricate details of
investment or who may live in a place
where inadequate facilities or even
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no facilities for investment exist. In
addition to postal savings and savings
certificates, he will have an extra
avenue of investment. However the
empirical fact before us is that the
best conceived schemes have no guar-
antee of success unless they are ex-
ecuted with imagination and effi-
ciency. Therefore, primarily the units
must be easily purchasable and equal-
ly easily redeemable. A unit holder
should be able to cash his unit across
a bank counter of any scheduled
bank as in the case of travellers’
cheque, at the rate determined and
announced by the Unit Trust of
India. Transfers ghould be possible
at bank counters as in England. The
dividends on the units should be made
payable through coupons which are

easily cashable. Government may
also consider following the pattern
prevalent in England where thrift

schemeg exist whereby people make
regular payments periodically which
are later used for the purchase of
units, Certainly this scheme can be
tried out in factories where workers
may find it easier to pay a rupee or
two a month rather than a Jumpsum
of Rs. 10 upto the time when the re-
quisite denomination ig reached.

Taking into consideration the fact
that there is lacking in our country
the average standard of literacy per-
taining in western countries where
the unit trusts have been operating
successfully for a number of years,
unlesg the simplest methods are used
for the purchase and redemption of
units and collection of dividends, I
doubt whether the scheme will have
encouraging results.

I submit that if this prompt redemp-
tion is to be made possible from the
time the Unit Trust of India comes
into operation, an initia] capital of
Rs. 5 crores may prove inadequate. Al-
though it is the intention of the Gov-
ernment to keep the management ex-
penses at the barest minimum, it will
be necessary for the Government to
spend a considerable amount at least
in the initial stageg to popularise the
scheme. Then there must be a re-
serve fung at least to pay off those
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unit holders who wish to cash their
units. This does not leave much out
of Rs. 5 crores for the initial invest-
ment by the trust in the shape of se-
‘curities. If the Government really
wishes to make a success of this, it
should consider havimg a larger initial
amount. Despit what some hon.
Members have said, the adventages
are undoubtedly in favour of the
smal] investor; there is the safety of
the investment. There is guaran-
teed and reasonable rate of re-
turn; up to a thousand rupees the
unit holder wil] be free of inome-tax
and even the small investor can be
reasonably sure that his investments
will be handled by experienced people.
Moreover, the small investor will not
be burdened with the handling of de-
tails concerned with the ownership of
investment in the corporate sector, and
as the units range from Rs. 10, to Rs.
100, no investor, however small, need
be left out,

The one indisputable fact is that
the traditional habits and the prevail-
ing conditions in our country have
produced a tendency to invest in pro-
perty or in gold and silver rather than
in securities. This ig not an unusual
tendency in under-industrialised
countries where there is an absence
of adequate number of sound securi-
ties in the security market and an
equal lack of diversified investment
-opportunities.

But the disturbing fact is the
phenomena] rate at which property
values and gold ang silver rates have
-appreciated in the past ten years, and
further, the low percentage of the
gross domestic capital and savings
formation in relation to our gross
national product. I quote the figures
from the Finance Ministry’s Pocket
Book of Economic Information pub-
lished in 1963. The percentage pre-
vailing in India is 85 which is low
even compared to the other develop-
ing countries jike Burma and Ceylon.
In Burma the percentage is 14 and in
*Ceylon it is 13, while in the West, the
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Percentage is about 22 to 23. Therefore
it is essentia] that if we want to in-
crease our national productivity, we
must do all we can to increase sav-
ngs ang to channel such savings into
industrial investment.

Sir, as an indication of the publie
responce to the Government savings
scheme, I may quote some of the
figures which have been given by the
Reserve Bank of India in its Report
on Currency ang Finance, which states
that despite certain concessions in
taxes given by the Government the net
savings in the post office savings
scheme have dropped. For instance,
the post office savings scheme
hags shown a drop of Rs. T
crores in 1961-62, compared to
the year 1960-61. Although in the ini-
tial years it had increased—in 1958-
59 it had increased by Rs, 2 crores,
in 1959-60 by Rs. 8 crores, and in
1960-61 by Rs. 17 crores—it has now
dropped by Rs. 7 crores in 1961-62.

Similarly, the small savings in
1961-62 show a substantial decline ef
Rs. 16 crores over the net receipts of
1960-61, and the net receipts also fell
short of the annual average target of
the Third Five Year Plan which is Rs.
120 crores. The net receipts have been
only Rs. 106 crores in 1960-61. This
only proves my point that there is an
urgent need to provide safe and easy
methods of investment to people and
to induce people to save in securities
rather than in property or gold and
silver, the rateg of which have shot up.
It is just as necessary to establish
confidence in the people that apart
from yielding a good return these un-
its will be easily transferable.

Now, I must point out certain built-
in dangers which come to my notice
in the possible operation of this
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trust. It is true that the trust will be
overburdened with an element of
oificialdom and may lack the imagi-
nation ang drive necessary to take ad-
vanlage of the prevailing market con-
ditions for investment and to popu-
larise the scheme. Secondly, there is
a danger that the unfortunate system
which sometimes influcnces the licen-
sing of industrial undertakings may
also creep into this, and thug the big
industrial power groups may have ais
added advantage. If the unit trust
helps the capital market instead of
puiting a curb on it, it will have ren-
dered indeed a tremendous national
service. Therefore, I think that
there shoulq be first of all a limitation
of 10 per cent of the capital of the
Trust being invested in any one con-
cern. As  the Trust gains momen-
tum, it will have a considerable
amount of capital at its disposal and
wiil be in a very powerful position.

It wiil alsgp be necessary to popu-
larise this scheme, to explain to thc
people thati this is not an investment
which will have easy and quick ap-
preciation, but it is a long-term in-
vestment. This, 1 add to my first
condition, where I said that unless
imaginaticn is shown in the popularisa”
tion of the scheme and unless easy
conditions are provided, it will not
have the necessary respounse.

The Finance Minister has given
the assurance that the representatives
of the contributors will be on the
Boargq or Trusteeg once the Trust gets
going. According to the Bill the
Board will have 7 Government no-
minees and 2 trustees elected by the
contributing institutions. I feel that
there is a need to provide for at least

two trustees to represent the unit
holders.
As an incentive to investment in

this, in clause 32, relief from income-
tax is provided up to the extent of
Rs. 1000 accruing to the holder as in-
come from the unit. 1 suggest that
there should be a tota] relief as in
the case of postal savings, and the in-
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come from the unit should not be
computed with the total income of
the unit holder. Otherwise, it will
mean only a partial relief as in the
cas¢ of rebate on insurance.

Finally, it is only right that this
‘Trust should be 3 State undertaking
and a respousibility of the Govern-
ment. I agree with Mr, Morarka on
this point. I have known only too
wel] the number of cases where un-
wary investors have been defrauded
by brokers. It is true that ijn the
United States and U.K. the Unit
Trust movement has been operated
‘n the private sector and has shown
remarkab]e results. Even in the West
Europcan countries and in U.K. these
wrusts are operated in the private sec-
tor. But till business traditiong are
more sccurely established ang educa-
tion is more widespread and also till
other facilities are more easily avai-
lable in the remoter parts of our
country, it will be premature to al-
low Unit Trusts to be starteq in the
private sector. I must mention here
that in the Asian countries, this is in-
deed a new ecxperiment. Japan has
been the only country tp try it out
and I understand, successfully. I wish
the Finance Minister and the Govern-
meont success in this and I am sure
later on, when conditions improve in
our country, if the climate is ripe,
Government wil] not object if some
trusts are started in the private sec-
tor. I do not think under the condi-
tions existing today, the Trust should
be in the private sector. It is only
right that it should be in the public
sector, with the guarantee of the
State and the Government to back its
safety.

Shri U. M, Trivedi: Sir, when I
read this Bill, 1 was feeling that
now in this country we are either
heading for State capitalism, that is
national socialism, or we are head-
ing for pure communism. At what
particular place we will stop, we do
not know. It creates various reflexes
in the minds of one who wants to

N
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study this problem. After gll, what
is the Government after? 1t is trying
to kilj the goose which lays the golden
eggs. The stock exchange mercnants
all over the various citles like Bom-
bay, Madrasg and Caicutta, wherever
they are, pay us huge sums by way
of jncome-tax. By one stroke of tie
pen we are providing that that income
tax wil] be wiped out and no super
profits tax or income-tax will be pay-
able by this “Stock Exchange Trad-
ing Corporation”—I do not call it the
Union Trust. It wil] destroy thig in-
come which comes to us. We are
further providing that if the income
of those who will be given the bene-
fits to be derived out of it is only about
Rs. 1000, they will also be excmpt
from the payment of income-tax. In
other words, a huge income that can
be derived by way of income-tax will
be taken away and a further invest-
ment will be made. That investment
will result i losg of revenue with the
net result that the next step would
be to find out some other method of
filling up the gap created by the loss
suffered by us from this source.

Sir, 1 hate this monopoly system.
1 hate it in thig manner that every
time we are thinking in terms of hav-
ing a corporation one ulterior motive
appears always to be in sight. What
is that ulterior motive? The present
Government is run by dubious votes
received from dubious sources, To
increase the number of voters over
whom it can have control it is trying
to introduce this corporation. The in-
telligent mass does not want to vote
for the Congress. The Life Insurance
Corporation was created and a huge
number of employees were brought
into that category of semi-government
employees. The net result was that
they were al] netted into the picture
and had to vote for the Congress. Now
they are repenting,

Shri D. C. Sharma (Gurdaspur)-
Most of them voted for Jan Sangh.
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Shri U. M. Trivedi: Yes. You gave

one show of your brain yesterday. Do
not 4o it again,

Shri D. C. Sharma: My brain is
much better than yours.

Mr. Deputy-Speaker; Order,
(Interruption).

order

Shri U. M. Trivedi: The point that
arises in this case is very pertinent.
We have already the State Trading
Corporation—we call it the State
Goods Trading Corporation. We have
the State Stock Exchange Corporation.
Then we have another corporation
which deal; with coal. We want an-
other corporation to deal with mine-
rals. We are having the Shipping
Corporation. So, whatever trade is
available we want to compete with
the ordinary trader. The trade that
ordinary public men, that a particular
individual caa run is to be run by
the Government. We have got a
saying in Gujarati which means that
a Government will go to dogs the
moment it becomes a bania. It i3
now becoming a bania. It wants to
enter into every trade. The martial
spirit which is the only spirit that is
necessary for the healthy growth of
a State, for a healthy Government,
has disappeared. We send only pro-
test notes. People come intp our ter-
ritory and occupy our territory. We
are not able to send them back. We
have no contro] over persong who en-
ter our territory. Why is it so? It
is because the real kshatria spirit, the
real martial spirit necessary for pre-
serving the country has become ab-
sent. We have become so commer-
cialised that we are thinking in terms
of only trading, and trading in such
a manner as to deprive people of their
means of livelihoog and then do
something to harm ourselves, Ulti-
mately, we are not the gainers by this.
Why is it that such a thing is being
done? Is there any reason behind that,
except that of taking that profit
which others are mow making and
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thug depriving them of that profit? If
that is the only method to be adopted
by Government, it is very good, But
is the Government prepared to give
up its method of taxation then? No,
it will not give it up. It will tax us
more, run into loss and then re-im-
burse the loss by taxing us more
This is a vicious circle which i be-
ing followeq by the present Govern-
ment,

There are various other methods or
occupations for the treasury benches
to be engaged in. For example, they
can apply their minds to things which
will lead to the progress of our coun-
try so that this country will flourish,
than waste the energy of this House
on such Bills as the one we have be-
fore us now. We have got a saying
in Gujarati “Nauro Baitho Nakhod
Ghale” meaning that when you have
got no work to do, you always des-
troy something. Thig is what is hap-
pening. It means that there is
enough time at the disposal of the

Ministry and so they want to do
something which destroys the wvery
foundation on wich it stands.

1 would like to support the motion
moved by my hon. f{riend, Shri
Masani, that the B:ll may be circulat-
ced for eliciting public opinion. But,
there also, I feel from the bottom of
my heart that this Bill must be op-
posed tooth and nail. There is no
justification for this Bill being brought
before the House. Let us examine
what we are doing. Are we not go-
ing to have some governmental mac-
hinery for running this? Who will
man this organisation? Who are go-
ing to manage it? Who will provide
the money? We are going to order
the Reserve Bank to invest Rs. 2}
crores. We are going to advise the
LIC to invest another Rs. 75 lakhs
ang the State Bank a further Rs. 73
lakhs. Then we ask the scehduled
banks also to invest so much of
money. In other words, we are en-
tering into the life of one and sun-
dry for setting up this organisation.
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It is a public concern, or a govern-
mental machinery, which is going to
be set up with the investment of
rublic institutions so that some profits
may flow into it. But what about the
management? In whose hands will
it be? Will it be public management
or will it be a sort of shadow cabinet
which is being created for the purpose
of running this? If you look at clause
10, you will find that the Chairman
is to be appointed by the Reserve
Bank. Then, four trustees are to be
nom‘nateq by the Reserve Bank, one
trustee by the LIC, another Govern-
ment body, and one trustee by
the State Bank, yet another Govern-
ment body. Then, one executive
trustee is to be appointed by the Re-
serve Bank. So, out of the 10 trus-
tees, 8 would be representatives of
Government. Therefore, if they only
wanted g governmental body, why
could they not have created an ordi-
nary corporation? Why do they want
to give the name of Unit Trust to
this? They could have said that they
wanted a corporation and created one.
Let there be public eontribution to
it let Government contribute 51 per
cent and let it be run on proper and
sound basis, leaving the door open to
competition. It is only when there
is rivalry and competition between the
two units one would be able to judge
whether a particular unit makes pro-
fit or not. But, then, Government
do not want to glve absolutely any
chance to anvbody else. Thev want
2 monopoly. Here is a monopoly. The
hon. Finance Minister was verv clear
in his assertion. When Shri Masani
puts a very pertinent quection, he savs
again that the doubts of Shri Masani
will remain where they are. In other
words. the hon. Finance Minister {s
not willing to consider this proposi-
tion that any other man or anv other
unit ar azv other trust. anv private
trust. can come into the picture and
stand in competition to it.

Now I come to the question of
salarie. to he provided. This Bill
provides—it i3 not 1»ft in the hands
of the Trust itsef—what it will do
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and what it will not do. Again an-
other control is put upon it by clause
14 which says:—

“The appointment of a Chair-
man or of an executive trustee
may be either whole-time or part-
time:"

and he shall--

“hold office for such term not
ecxceeding five years as the Re-
serve Bank may specify;

receive such salary or allo-
wances or both from the Trust
and be governed by such terms

and conditions of service as the
Reserve Bank may determine;”.

It is not that the Trust will deter-
mine them, Is it an autonomous body
which is being created or is it merely
a subsidiary of the Reserve Bank
which is being created for the pur-
pose of taking away the profits of the
people who are investing? In other
words, the whole machinery, as I
see it, will be in the hands of the
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Government for the purpose of run-
ning this trust.

17.00 hrs.

Mr, Deputy-Speaker: He has go!
three minutes more; he can take that
much and finish his speech.

Shri U. M. Trivedi: I will take zome
time more. I have got cight more
clauses to discuss.

Mr,  Deputy-Speaker: He has got
only three minutes at his disposal.

Shri U. M. Trivedi: Why only three
minutes? I am the leader of a party.
I will take a little more time.

Mr. Deputy-Speaker: Then he can
take another five minutes and may
~.ntinue tOmMOITOW.

17.02 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
December 5, 1963/Agrahayana 14,
1885 (Saka).
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i CoLumys WRITTEN ANSWERS TO
QUESTIONS—contd.
ORAL ANSWERS TO QUES-
TIONS R T Subject CoLUMNS
No.
S.Q.No. Subject
Q-No. ubjec 380 Revision of list of S.C.
384 Land prices in Delhi . 2877—82 a1 Fimdizs:TSar " ‘.N . 2922-23
352 :‘ertil;izer ind:stl;ygl . . 2882—84 3 I’;Iew s olm' agal:, 203
35 eaching of English in 382 Deportation of  Pak.
Delhi school;z ] 2884—89 infilrators . " 292324
357 U&f{ﬁéﬁ:gg‘ypmem °" 2889—or1 383 Indian Oil Company 292425
358 National Dlsclpllne U.S.Q.
Scheme . 2%91—93 No.
366 Nast'&'::“ Dnsclpline 2893—95 1084 Gypsum mines in Raias- 2025-26
359 Pett;:ioc-schemmll lndus- . 2895—99 1055 Pay scales of Umversxty
60 Plan P . ct Soci I teachers in Bihar . 936
3 TOjC on JSocia
education . zf899—2903 1056 Ju?‘;ormht:rchmcal school 2927
361 Sug_:x;;l::g:luon I:g:itu?e 1057 Advisory Committee for
staff . . 0304 Libraries : 2927
362 Indo-U.A.R. Technical 1058 College Librarians 2927-28
Cooperation . 2904 10§59 Chil ren in Primary
363 Loans to low paid schools ’ 2928
Government employees 2905—07 1060 Engineering Colleges md L]
364 Study of Hindi in Polytechnics 2928
Kerala . . 2907—10 1061 Free Secondary Educauon 2929
365 Acquisition of vacant 1062 Additional University in
plots in Delhi . 2910—12 Mabharashtra 2929
367 Warning to’ certain news- 1063 Fertilizer  Factory at
papers under D.LR. 2912—14 Tuticorin . 2929-30
368 Cut in_ allocation on 1064 Swedish lady in Agm 2930
education . 2914715 1066 Scholarships for study
WRITTEN ANSWERS TO of Sanskrit .. 2930-3t
QUESTIONS . . . 2916—68 16, . . 2931-32
1068 Wnung of  National
S.Q.No. leaders for 8:chives 2932-33
369 Model legislation for 1069 Green belt around Quta’ 2933
Universities 2916 1070 Second Umvemty in
370 Engineering colleges 2916-17 ’ DdM. S N l hx 2933-34
371 Conference of  State 1071 Post-Matric Scholarships
Education Ministers 2917 :ct;‘x;de:tc’heduled Caste 2034
’, + N
372 Audlt \vo-mens education 2917-18 1072 Vishwayatan Yoy
373 Noonmati refinery 2918-19 Ashram. . . . 2934-35
374 Use of Hindi for Official 1073 Promotion of Sanskrit .
purposs . 2919 Education . . 2938
375 Youth Vocational Centrea 2919-20 1074 University for Pondi-
376 Institute for  border cherry . . . 293536
area children . 2920 107§ c°§'f°""°§ ofd D$ute
. . . ecretaries an irec-
;;; g:‘;::mtz f:l;r::l;tarca ’ :;:: tors of Social Welfare 293537
370 C AREI'Y cog; tribution o 1076 Promotion of sports 2937
tchool midday meals . 2022 1077 Writ petitions in Delhi . 2937
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U.S.Q Subject COLUMNS IEJLS-Q- Subject CoLUMNS
e 0.
No- 1107 Post-Qraduate Training
1078 Cases in the Court of Institutes . . . 2957
Andaman and Nicobar 1108 Construction and sale, of
Islands . . . 2938 houses' in Delhi . 2958
1079 Theft at Naln.nda Museum 1109 Excavations at Mahabharata
Bihar . . 2938 sites , 2958
Ent in park near 1ro S.C. ngncultunsts in
tofo nQr\!xfmb ... 293839 Punjab . . 2959
1081 Agricultural  Education 1111 Noonmati refinery . 2959
eview Committee . 2939-40 111z System of examinaions
1082 Teachers  trained  at in Universities . . 295960
Kendn)(ria Hindi Shikshka 294041 1113 Census figures i 2960
Mahavidyalaya . ’ 1114 Synthetic Rubber Plam 296061
1083 Land in Delhi - 2941-42 111§ Deputy Commissioner of
1084 Hindi Assistants . . 2942-43 Sambalpur . . 2961
ssment of properties 1116 Drug Factory, Pach-
1085 As;t? sé}ovemmcr?t officials 2943 marhi (M.P.)’ . . 2061-62

86 Seniority of Government 1117 Thefts in M.Ps. flats in

1o emplogees in  Re- Delhi . . . 2962
organised States. . 2943744 1118 Fertilizer factories in
1087 Suppression of Immoral Private sector . . 2962-63
Traffic Act. . . 2944 1119 Suppression of Immoral
1088 Crime detection . . 2945 Traffic Act 2063
1089 Engineering College at 1120 Colombo Plan I‘cllow-

4 Jgodhpur . . . 2946 ships . 2953
1090 Literacy in Eastern U.P. 2946-47 1121 Delhi Public lerary 2963-64
1091 Three-Year Degree Course 29.47-48 1122 Quarterly “Bhasha” . 2954
1092 Commission on Indian 1123 Honorary Maglstrates in

o Oil Company  pe- Delhi 2954
trolium products . 2948 1124 Suglyih of N Lalnguagcs in
. di . 2943- clhi schools . 2965
1093 Oil refinery at Haldia 9449 1125 Language subiects in
1094 Christian Missionaries . . 2949 Dethi H.S. schools . 2965-66
1126 Inderpuri colony New
1095 Sports . i i e . 2949—S1 Deid ] _ 2066
1096 E’ﬁ‘fﬁ;ﬂ FoT in Mace 2951-52 1127 Costlier Hngher cduca-
. L tion . 2967
1097 Sulsetl;grrxic Acid Phnt in 2952-53 1128 India-Japan Co-opcrauon
1 vipeli ’ : on Scientific Research 2967
1098 Oil pipelines : : 2953 1129 Assistants’ Grade Exami-
1099 Industrial Management nation. . . 2967-68
Pool . 2953 CALLING ATTENTION TO
1100 Bhaktzbatsalam Oommxttee MATTER OF URGENT
on Women’s Education 2954 PUBLIC IMPORTANCE . 2068—7s
rror  Insurance Premium from Sardar Kapur Singh called
Provident Fund . . 2954 the attention ol:' th(e; Prime
uranand Committee Minister to the overn-
1103 Sa{fwmmdﬁém : . 2955 taelnt’s decnsno? regarding
. inese request for permittin
1103 Petro-Chemical industries 2955 thel o,fer_g ‘ght of ptwo non_g
1104 Recreational facilities in Chinese  aircraft
schools and colleges . 2956 Mr. ChCho% En-lai
110§ Sogt:eyn .oolleged Tof Mr. Chen Yi.
gineering ~ anc [ e- The Prime Minister (Shri
chology, Eranakulam. 2956 Jawaharlal Nehru) made a

1106 Home Guards . . 2957 statement in regard thereto.
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PAPERS LAID ON THE
TABLE . . .

(1) A copy of Report of the
Informal Group on gold
control.

(2) A copy of Annual Report
of the Oil and Natural Gas
Commission for the year
1962-63, under sub-section

(3) of section 23 of the Oil

and Natural Gas Commis-

sion Act, 1959.

(3) A copy each of the following
Notifications making certain
amendment to Schedule III
to the Indian Administrative
Service (Pay) Rules, 1954,
under sub-section (2) of
section 3 of the All India
Services Act, 1951 :=—

(@) G.S.R. No. 1469 dated
the 14th September, 1963.

(®) G.S.R. No. 1494 dated
the 21st September, 1963.

(¢) G.S.R. No. 1624 dated
the 12th October, 1963.

(4) A copy of Notification No.
R. 1697 dated the 2nd
Novcmber, 1963 making
certain amendment to Sche-
dule III to the Indian Police
Service (Pay) Rules, 1954,
under sub-section (2) of sec-
tion 3 of the All India Ser-
vices Act, 1951.
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COLUMNS

2 §-76

REPORT OF COMMITTEE
ON PRIVATE MEMBERS’

BILLS AND RESOLUTXONS

PRESENTED

Twenty-ninth Report was pre-
sented

MOTIlqON RE : FOOD SITUA-

3114

CoLUMNS

2976

. 2976—3056

Discussion  on the motion
moved by the Minister of
State in the Ministry of
Food & Agriculture (Shri
A.M. Thomas) on the 2nd
December, 1963 re :  food
situation  in the country
with particular reference to
rice and sugar and the
substitute motions thereto
continued. The substitute
motions were negatived.

BILL UNDER CONSIDERA-
TION .

The Mlmster of anncc
(Shri T. T. Krishnamachari)
moved for the consideration
of the Unit Trust of India Bill,
1963. The discussion was
not concluded.

AGENDA FOR THURSDAY,

DECEMBER, s, 1963/
AGRAHAYANA 14, 1885
(SAKA)

Further disussion and passing
of the Unit Trust of India
Bill, 1963 and discussion
on the Report on Mid-term
Appraisal of Third Five
Year Plan.

. 3057—3108
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